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LOK SABHA

Monday, March 30, 1959/Chaitra 9,
1861 (SAKA)

The Lok Sabha met at Eleven of the
Clock,

[Mg. SreArzR m the Chair]
ORAL ANSWERS TO QULSTIONS

Mr. Speaker: Shri Rajendra Singh.

I, hereafter, I find the first person
in whose name a question stands 15
absent consecutively for three days,
I will put um in the end.

Next question.

International Scouts Conferemce In
Delhi

3
Shri 8. C. Bamanta:
Shri Subodh Hansda:
8hri R. C, Majhi:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that there
is a proposal to hold an International
Scouts Conference in Delhj during
1958;

*1538,

(b) if so, whether the date and ex-
act venue have been fixed;

(c) whether all the countries in
the world will be represented in the
Conference;

(d) whether the Government of
India will bear all the expenses; and

(e) if so, the amount get apart for
this purpose?

3 L8D—1

The Minister of Education (Dr. K,
L. Shrimall): (a) and (b). Yes, Sir.
The 17th International Scouts Con-
ference will be held in New Delhi
from the 28th July to 4th  August,
1859.

(c) Sixty nine member countries
which are afihated to the Boy Scouts
International Bureau are expected to
be represented.

(d) and (e). The Government of
India will not bear all the expenses.
However, the question of giving the
BharttScoutsandGmdqmeﬂnan
cial assistance for this purpose is
under examination. No decigion has
been taken regarding the amount to
be paid.

Shri 8, C. Samanta: May I know
who else will bear the expenses?

Dr. K. L. Shrimali: Bharat Scouts.

whether Govemmnt have any appro-
ximate idea about the persons that
will join the conference?

Dr. K. L, Shrimali: The members of
the conference.

Shrimati Ia Palchoudhuri: May I
know 1f guides will also attend this
conference, and if there is a separate
fund set apart for helping the guides
to join the conference?

Dr. K. L. Shrimali: All those who
are members of this conference will
attend it.

Mr Speaker: Shri Vajpayee

Shrimati Nia Palchoudhuri: My
question has not been answered

Mr. Speaker: Has it not been an-
swered?
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Dr K, L, Shrimali: I have sad
all those who are members of this
conference will attend 1t

Shri Vajpayee: May I know the
total amount whith has been asked
for by the Bharat Scouts for the
conferance?

Dr. K. L Shrimali. They have asked
for Rs 50,000

Shri B C Majiu. May I know for
how many days this conference will

be held”

Dr. K. L Bhrimali: I have already
answered From the 28th Juls, to
4th August, 1959

Shri Tangamani. May I know how

many countries have so far re.pond-
ed to the invitation for this Seven-
teenth Conference?

Dr K, L Shrimali We have not
1ssued the invitation As | have said,
it 13 the Boy Scouts International
Bureau which organises the con-
ference, and the Bharat Scouts 1n
India will be the hosts

Income-Tax Investigation Commissjon

-+
Shri § € Samanta.
Shri Subodh Hansda.
Shri Rajendra Singh:

Will the Minister of Finanoe be
pleased to state:

(a) whether the brief accounts and
a number of typical instances sub-
mutted by the Income-tax Investiga-
tions Commussion about the methods of
evasion adopted by the aseessees have
been serutinised by Government, ang

{(b) 1if go, whether relevant details
been compiled and communjcat.

ed to all the Income-tax Officers m
the country for their future guidance?

The Deputy Minister of
(8hri B. R, Bhagat): (a) and {b) The
annual admina tration reports of the
Income-tax Investigation Commission
gave brief accounts of the methods of

*1539.
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evasion adopted by the assessees
whose cases were bemng nvestigated
and algo cited a number of typical
instances Copies of these reports
have been furnmhed to the Com-
mussioners of Income-tax for being
distributed to the Income-tax Officers.
In their latest report for the period
1-1-1854 to 31-3-1958 the Commussion
suggested that the Government should
arrange to compile from their records
information about the vartous devices
adopted by the assessees and the
methods adopted by the Comrussion
to detect these concealments and
that this information should be com-
municated to all the Officers of the
Income-tax Department

The suggestion of the Commussion
has been accepted by the Government
The work of compiling this informa-
tion 1s bound to take time as the re-
cords of the Commussion which have
to be gone through are voluminou,
It 1s being taken in hand and the
information will 0¢ communicated to
the Income-tax Officers 1n due course

Shri § C Samanta May I know
whether in the meantime any brief
note, instead of these exhaustive notes
have been 1ssued to the income-tax
officers?

Shri B R Bhagat No, Sir It s
proposed to issue exhaustive notrs,
not brief notes Sometimes they are
misleading

Shri Braj Raj Singh May I know
whether the Government have got
any 1dea about the total amount
which 15 evaded by the people who
have been alleged by this Investiga-
tion Commussion to have evaded tax-

Shri B. R Bhagat: The total amount
of evasion mn these cases, or the
general question of evasion?

Shri Tangamam- For tms period
from 1-1-1954 to 31-3-1958

Shri B. R Bhagat- In the cases
which were Investigated, the conceml-
ed mcome and tax involved were
Rs 4773 crores and Rs 20°42 crores
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respectively for the whole petiod

mvestigated

Shri Gem Barua: May I know whe-
ther the probable modus operand:
suggested by Prof Kaldor for ..x
evasion was investigated into, if so,
whether the correciness of the typi-
cal 1nstances 1s established?

shri B R. Bhagat: Naturally, they
are benefited by the methods suggest-
ed by Prof Kaldor, but most of these
cases were investigated earlser than
the arrival of Prof Kaldor on the
scene

Shri Raghunath Singh: May I knnw

how many cases of tax ¢iasion were
found in 1857-587

Shri B R Bhagat: I want
for that

Shn Ram Krishan Gupta. Out of
th ~ amount evaded, how much
amount has been realised so far?

notice

Shri B R Bhagat I do not have
the figure just now, but off-hand I
can say about Rs 12 crores ‘thave
been realised

Shri § M Banerjee: May I know
whether ths commuttee has also sug-
gested wnting off certain  amounts?
I so, what 1s the amount, why have
they suggested that?

Shri B. R Bhagat: I want nolie
for thus

Mr Speaker: He wants notice

Shrn Tangamani. The question 1
whether there has been evasion, and
we would like to know whether this
commttee suggested writing off, and
o so the amount,

Shri S M. Banerjee: I should be
allowed to put another question

May I know whether the asrc.s-
men, of Prof Kaldor about the total
mcome-tax evasion has been found
correct by this committee, and the
sstimate 1t has made?
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Shri B. E Bhagat: No, Sur Gov-
ernment have considered it and we
say that 1t 13 on the hugh mide

Mr. Speaker: Has the Commutlee's
report been placed on the Table of
the House?

Shri B. R Bhagat: It was not con-
sidered by thus committee The ques-
tion 1s about the general question of
evasion as determined by Prof Kaldor
To that I say we have considered .t,
and we think that it 1s on the very
high side

Shri S. M Banerjee: What 1z their
estamates”? Prof Kaldor says this
15 to the tune of Rs 300 crores, as far
as I remember

Mr. Speaker: How does st  arisc
out of this question?

Shri 8 M. Banerjee: From part (c)
of the question

Shri Braj Raj Singh: He says it 1
very much on the high side What 1s
his estimate?

Bhri B. R Bhagat: There 1s no
{c) here

Mr Speaker: Where 15 (¢)? The
hon Member 15 looking at another
question.

Scheduled Areas

-4
[ Shn R. C. Mafjhi.
\ Shri Subodh Hansda.

Will the Mimister of Home Affairs
be pleased to state

(a) whether the Central Govern-
ment have rcquested all the State
Governments to submut thewr sug-
gestion for the rewvision of scheduled
areas in the Stafes, and

(b) f so, how many States have so
far submitied their suggestions?

The Minister of State in the Mimstry
of Home Affairs (Shri Datar): (a)
The following State Governme!ts
which have Scheduled Areas have

*1540;
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been requested 1o send thelr pio-
posals —

1 Andhra Pradesh
2 Bihar

3 Bombay.

4. Madhya Pradesh.
§ Punjab

6 Orissa, and

7 Rajasthan.

(b) The States of Bihar, Punyab and
Rajasthan have so far sent thir sug-
gestions

Shri R. C. Majht: What are the main
criteria for the inclusion or otherwise
of scheduled areas”

Shrd Datar: The question 18 under
consideration as to whether the same
orginal eriteria should be maintained,
or whether new criteria should be ac-
cepted as to whether there are cer-
taln areas where the ordinary rules
should not apply, and secondly what
should be the percentage of the con-
centration of the Scheduled Tribes

Bhri R. C. Majhi: May I know
whether the Btate Governments have
taken the approval of the State Tribes
Advisory Council before submitting
their proposals?

Shri Datar: This' question relates to
dcheduled areas After the State Gov-
ernments’ views are received, Gov-
ernment will have to consider whether
Schedule V of the Constitution wnll
have to be amended

Shrl R. C Majhi: 1Is the approval of
the Btate Tribes Advisory Counals
taken”

Shri Datar: It is for the State Gov-
ernments to ascertain the views of the
Advisory Councils, wherever they are

oft feyfr frwr 2 SrmreT s
Efrfac & o o ¥ foelt § 2
fagger ofam folme fed @ § 1
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Bhri Datar: The hon. Member can
see from the Scheduled Areas Order
of 1930 It 1s long in use

Shri Basumatar): May 1 know
whether the Assam State has submut-
ted any proposal in this connection?

Shri Datar: SBome State Governments
have indicated certain additional areas
They have now to be conszidered.

Mr. Speaker: He asked whether the
Assam Government submitted any
proposal.

Dr. M. B. Aney: May I know
whether 1t 13 the policy of the Gov-
ernment of India to reduce the Sche-
duled Areas or to increase them®

S8hrl Datar: Our policy 15 that these
areas should, as far as possible, be
brought up to the normal level of pro-
per admmstration Therefore, as far
as possible, they should not be incress
ed

Shri Tyagi: May I know if the treat-
ment meted out to the citizens residing
within the prescribed Scheduled Areas
is common to all or any preferential
treatment 1s given to the Schedvled
Tribes hiving in that area as against
others in the same condition?

Shri Datar: Generally, in the Sche-
duled Areas, there 1s the largest con-
centration of the Scheduled Tribes,
tribal people If there are also others
in those areas, the question of giving
benefits is to be considered

Shrl Tyagi: 1 want to know what
1s the position today, whether others
Tiving in the same conditions of
poverty and starvation are given the
same preferential treatment as 1s given
to their neighbours, the tribal people

Shr Datar: So far as these other
people are concerned, the Government
look after them out of their general
funds So far as the development of
tribal areas 15 concerned special funds
are given to them

g8hri Tyagl: That Is not my point

Mr, Speaker: The hon Member does

not thake his intention clear even in
two questions
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Shri Tyagl: My mtention 15 this I
want to know whether others iving in
the same grea and in the same eco-
nomic conditions are given equitable
treatment as is given to those who
belong to the Scheduled Tribes

The Minister of Home Affairs (Shri
G. B. Pant): So far as the general law
and order rights are concerned, they
are ecommon to all citizens, whether
they belong to the Scheduled Tribes
or to others So far as developmental
matters go, there 13 a general fund,
the benefit of which 1s available to
every citizen and every class and
every section, There are some special
allotments and grants made for the
Scheduled Trbes that are avamilable
exclusively to the members of the
Scheduled Tribes There are al:o cer-
tamn grants mntended for the benefit of
Scheduled Castes an§ Backward Clas-
ses ‘Those who come within those
categories receive that benefit, m addi-
tion to what they can get out of the
general fund—from those grants

Shrl Tyagl: So, Sir, may I take 1t

Mr, Speaker: There 18 no question of
‘So, Sir' Shri Bhakt Darshan

it weer o wrAATT TAY oft ¥
T ¥ a7 wvee @ fe for ot &
T gy Seges e §, 76 91 T
g ygw AR F T Anfy T} )
# s g g e forr vt & ot
aw deger of@m @Y WS T
swrd & % felt Yo
T ¥ A ¥® AT § qE T & ar
faeft Trom T g fear § v war
AT WA ¥ goee ¥ e feaw
Wiy w sdhyger ofcr w & @ F
o gwma s gur & 7

sft Wo wo Ty ﬂqﬁw

Shri Tyagl: From the explanation
given by the Home Minister, I have
concluded that a person not belonging
to the Scheduled Castes but residing
in the same area. . ..
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Mr, Speaker: Even in the Scheduled
Areas, special attention is bestowed
upon the Scheduled Tribes and Sche-
duled Custes, to the extent allowed
to them whether inside or outside the
Scheduled Area

Shri Tyagi: My question 18 whether
the other persons hiving in the same
conditions of poverty are given the
same preferential treatment,

Mr. Speaker: Next question. The
hon Member 15 trying to argue and
force the Government to do away with
certain privileges given to the Sche-
duled Tribes

Shri Tyagi: No, Sir

Mr Speaker: Merely because non-
scheduled Tribes are living 1
@Scheduled Areas, should preferential
treatment be given to them also?

atever 1s possible 15 being done

answer 18 clear, unless the hon
Member wants to impose upon the
Government a particular course of
action He might take another op-
portumity to discuss this mattar

Shri Tyagi: Thank you.

Violation of Foreign Exchange
Regulations,

-+
@ § (Skri Vidya Charan Shokia:
| Shri Ram Krishan Gupta:

Will the Minuster of Fimamce be
peeased to refer to the reply given to
Starred Question No. 300 on the 28th
November, 1858 and state:

(a) what 15 the present etage of the
adjudication  proceedings started
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against Shrn S8 P Jam under the
Foreign Exchange Regulation Act;

{b) whether explanation of the
party, as per potice served on lum,
has been received, and

(¢) whether any decision has been
taken by the Director of Enforcement
about adjudicating the matter?

The Minister of Revenue and Civil
Expenditure (Dr B. Gopala Reddl):
(a) to (¢) Shn Jamn's explanaton 1n
regard to the existence of a Deutsche
Mark account in West Germany has
been received His arguments In
defence have alwo been heard and the
hearing completed The case 15 now
awaiting the final orders of the
Director of Enforcement

Shri Vidya Charan Shukla What
are the salient features or pomnt: of
the explanation submitted by Shri
Jamn?

Dr. B. Gopala Reddi: The matter 1
before a quasi-judicial authonty The
whole matter 1s sub judice,

Shri Vidya Charan Shukla. No, Sir
I only wanted to know the sznent
points of the explanation given

Mr. Speaker: Explanation won't b~
given The mater 1s pending before
a tribunal All these details ought
not to be asked here

Shri Vidya Charan Shukla* Have
Government decided whether Shn
Jain 18 to be proceeded against under
section 23(A) or section 23(B)» of
the Foreign Exchange Regulation Act?

Dr. B Gopala Reddi: Thie »= not 1
matter for Government It 1s for ‘he
Director of Enforcement, a quasi
judicial authority, to decide the
matter

Shrimati Renu Chakravarity: In
view of the fact that a statement has
been made that Shri Jam has a large
bank deposit in West Germany, mray
1 know whether he actually took the
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steps are proposed to be taken on
that account?

Dr. B Gopala Reddi: He has not
taken any permission at all If per-
mission was taken, there would have
been no question of inquiry, adjudi-
cation etc But hs explanation 1s
now being con-idered by the Director
of Enforcement It 1s sub judice

Shri S M Banerjee: In reply to a
previous gquestion, the hon Minister
stated that a diary was also seized
May I know what was contained
tne diary and whether 1t 15 a fact
May I know what was contained in
this diary had necessitated more ser-
1ous nvestigation?

Mr Speaker How can the hon
Minister carry m his mind what 15
contained m the diary”

Shri Tangamani: In reply to a pre-
wvious question, the Mmnister stated
that there was an attempt to seize
the document, and the documeri{ was
recovered from him and it contained
valuable information also So as a
result of that, was a separate pro
secution Jaunched”

Mr, Speaker' Order order Ilat
15 another matter And when 1 am
deahing with Shm S M Bancijee
why should” Shr1 Tangamam get up
and ask this question® Shnm 3 M
Banerjee wanted to know from the
hon Minister what are the contents
of the diary This 1s top muc'.

Shri D C Sharma: May I knov f
there 1s any proposal under the
eonsideration of Government to amend
the Foreign Exchange Regulaton Act
in order to make the procedure of
el"f:i:‘t:ement more speedy and deter-
ren

Dr. B. Gopala Reddi: No, Sir

Shri Tangamani: Why has there
been delay in launching a prosecution
against Shn Jain when under similar

crcumstances, the son of Shn
Remnath Goenka was prosecuted and
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find before the Premidency Magisirate,
Madras®

Dr B. Gopala Reddi: I do not know
about that case, but, as I said, the
a:guments were concluded in the first
week of February, and 1t 1s  being
conskdered by the Director TLeie
15 no mordinate delay in the matter

Shri Nagi Reddy: In answer w the
previous gquestion, 1t was stated that
the documents seized contamed a
diary and fome papers which appear-
ed to ndicate mainienance of foreign
currency accounts by Shr Jain May I
krow whether Government have cal-
culated the total amount as per those
documents maimntained m foieign
<1 rrency accounts by Shri Jan?

Dr. B. Gopala Raddi: The Director
of Enforcement 1s looking into the
matter That is the matter which 1s
bring nvestigated and also adjudscat-
«€d

Shri Jaganatha Rao' In view of the
fact that i1t was stated that evidence
was closed as long ago as the first
v cek of February, why 1s there so
much delay 1 the Director of En-
forccment submutting his award?

Dr. B, Gopala Reddi- Some com-
plhicated documents were produced in
evidence They are bewng looked
into

Shri Nagi Reddy: It was said 1ast
time that an unsuccessful attempt was
made by Shri Jain to snatch away
and tear off some documents May
1 know why Government have not
untiated criminal proceedings aga.nst
hm for interfering with the imple-
mentaton of justice?

Mr Speaker: I am not gomg to
allow that question It does not arne
out of the queustion

Bhri Nagi Reddy: The question re-
lates to a person trving to violate the
foreign exchange regulations The
question asked was whether he tried

CHAITRA 9, 1881 (SAKA)
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to interfere with the adminustration
of jusfice

Mr. Speaker: But 15 that referred
to 1n this question?

Shri Nagi Reddy: Yes
8Shri Vittal Rao: rose—

Mr. Speaker: How can all hon
Members ask questions at the sarae
tme?” I am asking Shn Nag: Reddv
to ask his quuestion Why shoula
Shnn T B Vittal Rao get up?

Shri Nagi Reddy: The question was
put last time and an am.wer was
given by the Finance Minister that
an unsuccessful attempt was made bv
him to snatch and tear away some cf
the documents My question i1s why
no action or criminal] proceedmnps
were taken agamnst him for trymng to
obstruct a government officer from

doing his duty

Mr. Speaker How does this arise
out of thi» question”

Shri Nagi Reddy: This question 13
on foreign exchange At that tame
when the government officer tried to
get at the documents there was an
attempt made—a conscious and power-
ful attempt—to tear away the docu-
ments themselves

Mr Speaker: I do not allow this

Shri Nagi Reddy. Should I put a
different question?

Mr. Speaker. I cannot allow the
hon Member to put the same gues-
tion 1n a different form

Shri Nagi Reddy: Should I place a
different question on the Table for
that?

Mr. Speaker: Certainly, if the hon
Member wants to eliet information
on a particular matter which does
not anise out of this here, I need not
mnstruct im what to do He should
put a different question

Shra Punnoose; May I point out
that 1t has reference to a question....



arise out of another question. The
hon. Member may table another ques-
tion. Hon. Minister cannot be ex-
pected to

Mr. Bpeaker: I have called Shri
Vajpayee.

Shri Vajpayee: May I know if the

Jain; and, if so, what is the nature
of those instructions?

Dr. B. Gopals Reddi: The guestivn
does mot arige at all.

Mr. Speaker: The hon. Minister has
alreedy said it is an  autonomous
body. Therefore, it is left to that
body to launch prosecutions or not.

Solar Energy

+
1542, Shri Ram Krishan Gupta:
Shri Naval Prabhakar:

Will the Minister of SBcientific Re-
pearch and Cuitural Affalrs be pleas-
ed to state the extent to which ex-
periments for harnessing solar energy,
which were being conducted in the
Isboratories under the Central Gov-
ernment, have been successful?

The Minister of Scientific Research
and Oultural Affalrs (Shrl Humaysa

Shri Bose: May I know if Govorn-
ment are aware of the fact that a
very advanced type of this solar

and may I know also whether Gov-
emnment is taking advantage of those
things?

Shri Humayun Kabir: We have seen
newspaper reporis to that effect; but,
we have no further information.

Steel Plants

“1642. | She) Vaipayee:
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(e) the final date by which the
piants will be completed and  they
will go into full production; and
‘(d) how the present market price
of iron compares with the iron pro-
duced at Bhilai and Rourkela?

The Minigter of Steel, Mines amnd
Fuel (Sardar Swaran Bimgh): (a) to
(d). A statement is lai on the Table
of the House. [See Appendix YV,
annexure, No. 38.]

Shrl Ram Krishan Gupta: May I
know the total amount of pig iron
produced so far by these three steel
plants?

Sardar Swaran Singh: As the hon.
Member would, no doubt, be aware,
Durgapur has not yet started produc-
ing pig iron. One blast furnace each
at Rourkela and Bhilai has started pro-
ducing pig iron. In the course of the
day I will make another detailed state-
ment about production.

oft fiesgfy e @ @ orrrr Tz
fw faamE oY w@®ar o &1 wrCamt
# wigr dar €Y T § wwiud W aoeTT
AT ¥R ER oar W}’

warcw fog:  Adl, dar o
faare aff &

oft wer webw : Y faarcer figar Tar
o d qafAe a3 & ag forar mar
¢ s

“At present, there are 14.200
workers employed by the Rourkela
project direct and 45,400 by the
contractors.”

oY & arrrwrgar g fe ot @ wdarlt
€ TMEFrCATR FOETT W R fag
t whd fx Q& " faslt § fir
T F age ¥ wdw v www
T TC IIN WX WA | O g oY
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Shri Vidys Charan Shukia: May I
know if the blast furnaces and the
open hearths in Rourkela and Bhilai
will go into complete production at the
endotthhmuoﬂdullyp}mmd?

Sardar Swaran BSingh: I do hope
that the schedule indicated from time
to time will be adhered to.

Shri N. R. Munisamy: May 1 know
the probable cost of production of pig
iron in Rourkelas and Bhilai projects?

Sardar Swaran Bingh: It is too ear-
ly yet to make an assessment of the
cost. We are still in the initial stages.

Shri Hemm Barua: May I know

whether Government propose to insti-
tute a well-staffed cost accounting ar-
ganisation for the steel plants as for
other industrial undertakings? If so,
what is the progress made so far in
this respect?

Sardar Swaran BSingh: That will
arise when we go into production,
That is a suggestion for action and it
will be given very careful considera-
tion.

Shri Nagl Reddy: May I know
whether it is a fact that the founda-
tions laild for some of the buildings in
Durgapur have not been properly done
and, therefore, there is the danger of
the machinery not being placed pro-
perly there?

Sardar Swaran Singh: I had receiv-
ed some reports. And, the hon. Mem-
ber must have noticed the statement
made by the British Consortium that
some defects have been noticed. But
they have assured that the requisite
strength will be assured and that de-
lay will be avoided and that will not
entail any additional expenditure to-
the project,

Shri Panigrahi: May I know what is
the daily production of pig iron in
Rourkela and what was the original
estimate?

Sardar Swaran Singh: I have not got
thcﬂture!ortodly'ohvhmlythldn
hl‘ﬁllrunn!.u;. But the crder of pro-
duction in Rourkela is about 500 tons
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e day. It is much below the rated
capacity because the tuting arrange-
tnent is showing some defects. It 15
hoped that 1t will be rectified

Shrimati Renu Chakravarity: The
piling which was done in Durgapur
has been found to be defective It 1s
not clearly given in the statement
What exactly 1s the defect” Is it that
piling was to be done to a very much
greater depth than it has been done or
s it only for the steel melting shope
or for a much wider area?

Sardar Swaran Singh: The whole
matter is being investigated and I can-
not really say anything unless the
investigation has been done as to what

would be the extent of the area affect- °

ed But I have been assured thai we
will not be called upon to incur any
additional expenditure and all delay
will be avoided So, I think, on that
we should be content

e uww fog w1 ooft werew O
AT ¥ PTG 5w S
oY 1 T S4r< frar wr vET & W@
¥y § &Y AT EY 72 & av avge off For
or wr & 7

wowre vt fag ¢ qET g

Shri T. B, Vittal Rao: The hon
Minister stated that it 1s being investi-
gated. May I know whether it 15 being
investigated by any officer of the
Hindustan Steel Private Ltd, because
we were told that some Indian eng:-
neer detected the mistake?

Sardar Swaran Singh: The engineers
of the steel plant are also being as-
sociated with the investigation

Shri Goray: The hon Minister stated
that the defects are being remedied
and there will be no additional ex-
penditure and np delay. I can under-
stand that regarding the expenditure
But, how 1s it that he 1s satisfled that
there will be no delay?

Sardar Swaran Singh: Because it is
expected that they will step it up. In
certain perts the superstructure has
not yet started and the piles are there
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or underpinning can bé undertaken. It
is a technical matter. They have as-
sured that they will expedite. (Inter-
ruption)

Mr, Speaker: The Demands are
coming up As many of the hon.
Members as catch my eye will have
an opportunity

Marking System of Voting
+

Pandit D. N, Tiwary:

Shri Ram Krishan Gupia:

Shri Goray:

§hri Daljit Singh:

Will the Minister of Law be pleas-
ed to state:

(a) whether the system of wvoting
by marked ‘ballot paper' was re-
v.ewed 1n November-December, 1858
by the Election Commission in con-
sultation with the four All India
Parties;

(b) whether any other matter con-
cerning election procedure etc was
also discussed at that conference; and

(c) 1f so, the decisions taken?

The Deputy Minister of Law (Shri
Hajarnavis): (a) Yes, Sir. The mark-
ng system of voting was reviewed at
a conference of the All-India Political
Parties held by the Election Com-
mussion on the 28th November, 1958

*1544.

(b) The other matters which were
discussed at the Conference were —

(1) Employment of munors n
election campaigns;

(n) reduction of election ex-
penses incwrred by (1) can-
didates, and (2) Government;
and

(m) suggestions for securing the
accuracy of electoral rolls.

(c) The representatives of the all-
India politiecal parties who attended
the above cohference as well as the
Chiet Electoral Officers who met in a
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conference recently convened by the
Chiet Election Commissioner are n
favour of the adoption of the ‘marking
system' of voting in the next general
elections The question as to how far
thus system can be adopted in 1he
third General Elections 15 being care-
tully considered by the Election
Commussion As regards employment
of minors, the conference agreed that
it was neither desirable nor practi-
cable to check the ewil by legislation
and that parties should endeavour to
establish a convention about not em-
ploying minors, particularly the school
students 1n electioneering activities

The discussions on the measures to
be adopted to check increase in elec-
tion expenses were inconclusive The
pohitical parties desired to examine
the question further It was decidad
that they would send their suggestions
to the Election Comrmussion 1n due
course

On the gquestion of securing the
accuracy of electoral rolls, wvarous
suggestions were considered, but no
decision as such was taken

Pandit D N Tiwary: May I know
whether any legmlation has bs2n In-
troduced or recommendad about the
employment of minor children’

Shri Hajarnavis No, Sir

Pandit D. N Tiwary: How w.l ile
employment of minor children for
election purposes be eliminated”

Shri Hajarnavis: The suggest.on be-
fore the Election Commussion 15 that
the parties should adopt a convention
by whxh they will desist from em-
ploying minor children

Pandit D, N. Tiwary: May I know
whether the Election Commission and
the parties were apprised of the per-
centage of wrong marking of ballot
papers? What was the percentoge of
wrong marking under the old method
and what was the percentage under
the new method® What was differ-
snCe 1n percentage”

Bhri Hajarnavis: I cannnt give cam-
pansons between the old and new
systems In the new system it has
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ranged from 7 per cent 1n Bhawampur
in West Bengal to 148 percent m
Omarkot in Orissa

Shri Ram Krishan Gupta: May I
know 1if details of suggestions of
different parties had Leen received
about the reduction of election ex-

penses?
Shri Hajarnavis. 7 should lwe to
have notice of this question

Shri Goray: The Minster told us
that different parties had been ap-
proached not to use munors What
15 their reaction?

Shri Hajarnavis:
have not yet come

& vitfemy T . T fir 7g 3w
g str A § faum qan & W
qifemiz &, &t § # aga qour &
grar ¢ ar xafed a7 5w 419 9% AR
g franT w7 o e froe qaredd &
o gifeae & e T {5y
IF O @ AT K Afewmw F W
qfad T € T gy ar v ag Al
feqr wrgwr ?

st garew
LA
Mr Speaker: How does it arse out
of this question?

Shr1 BRaghubir S8ahal. May T know
if this new system of marking has
been tried 1n rural areas and if so n
how many places and with what
results?

Shri Hajarnavis: 1 can give full
informatoon 1if the hon Member
wants But I may tell hum that 1t
was tried in a predominantly Adivasi
area—Bhiloda—and 1t was fairly suc-
cessful

Shri Venkatasubbatah: The polling
hours had been fixed from 8 am to
4 pa without any interval and this
13 causmg great inconvenience to the
voters living in the rural areas May

The suggestions

agr #1¢ faare
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Shri Braj Raj Singh: May 1 know

whethep there is any proposa! with
change

5% § gt & @ ¥y ww v R ¥ ford
7g Fww faar a5 e ¥ fm
afeery ZiedlE & IT9 8§y STYEE TrRANE
¥ wort g ofY e T Y e e Ay
¥ &t vw wRew § gOeTC w7 whvtwr
wrg?

oft guronlie : kW A F ol
weTgrft Wt arag ag & sy T T
¥ermitar @y wfawaw
LUl 1

Pandit J. P. Jyotishi: What is the

Shri Hajarnavis: That has not been
worked out.

Roorpanimtion of Delhi Adminis-
tration,

*1545, !Iu-la.k,m
Bhri A, K. Gopalan:
Will the Minister of Home Afairs
be pleased to gtate:

Oral Answers 8446
(a) whether work regarding the re-

(b} if so, the main features of the
reorganisation?

The Minister of Home  Aftairs
(Shari G. B. Pant): (a) The reorgani-
sstion of the secretariat of the Delhi
Administration has been  completed

of local heads of departments is in
progress. The taxation departments,
namely, Sales Tax, Excise, Stamps,
Registration and Entertainment Tax,
have already been integrated and re-
organised under the administrative
control of one departmental head.

¢«(b) The main featuresz of the re-
organised set-up for the Secretanat
are:

(1) Reduction in size, involving 4
posts of officers and 42 min-
isterial posts;

(2) Provision, to the extent prac-
ticable, for the Heads of De-
partments to function direct-
Iy under the Chief Com-
missioner without the inter-
position of a Secretary

(3) Regrouping of branches to
ensure better co-ordination
and cohesion,

Similar considerations of increasirg
efficiency and speed, and of economy,
are being borne in mind in extending
the process of reorganisation to the
offices of Hesds of Departments,

Shri Tangamani: As a resu't of the
reorganisation of the set-up what 1s
the estimated saving per year?

Shri G, B, Pant: The savings in the
Delhi Becretariat will come to about
a lakh of rupees per year.

Sbri Tangamaai: May I know whe-
ther there is a proposal to replace
the office of the Clief Commissioner
by the office of Chief Administrator
with reduced powers?
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Sbri G. B. Pant: No.

Shrl G. B, Pant: I think there 1s no
abnormal delay; there ix not even
any “normal” delay.

Shri Ansar Harvani: May 1 know

if there is a proposal to have a non-
official as head of the State of Delhi?

Shri G. B. Pant: I am not aware of
it myself.

Shri Hem Barua: May I kaow wbe-
ther the scheme of reorganisation
worked out by the Home Ministry is
proposed to be limited to Jielhi Ad-
ministration or whether there is any
proposal to extend it to other Union
Territories also and, ¥ so what is the
progress made so far?

Shri G. B. Pant: The other territory

which calls for similar consideration
without further delay is that of
Himachal Pradesh. It is b2ing ex-
amined.

off weer wvir : T | o gt §
fie feelt smw %1 9t grdaew firar
w1 § 99 ¥ waerey figaw o e e
a3 § o fore Y gerar war § I Wk
T AAMR 7 A w7 syveqr Y vk
t?

sft o wo Wy : wAT v wrAAY
agt 9 $7 g § 1 I ¥ aw wgt
w7 ¥ 7 e flt Y e oft fear
mr WX § gad g war fd ™
g1
.8hei D, C. Sharma: May I know if
similar schemes of reorganisation are
being undertaken in connection with

the other Union Territories and, if so,
what are those Union Territories?

Me. Speaker: That is what he an-
swered just now.
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Shri G. B. Paat: As I just now said,

" the other Union Territory which seems

to be similarly situated is that of
Himachal Pradesh,

Advances Against Foodgraloms

+
Bhri L. Achaw Singh:
shri Sadhan Gupta:
Shri 8. M. Banerjee:
Will the Minister of Finance be
pleased to state:

(a) whether the Reserve Bank has
directed all scheduled banks to
restrict advances especially against
foodgrains;

(b) if so, the nature of the dir-
ective; and

(c) whether any steps have been
taken to ensure that advances on com-
modities other than Yoodgraing are
not utilised for the purpose of specu-
lation in foodgrains?

The Deputy Ministey of  Finance
(Bhri B. R. Bhagat): (a) Yes.

(b) The latest directive dated the
20th December, 1958 requires every
scheduled bank to restrict its
advances against paddy and rice,
wheat and other foodgrains, during
each month in 1959, to the level of

vi54¢.

these levels being also enforced sc-
parately in Andhra Pradesh and
Madhya Pradesh in respect of rice
and paddy, and in the Punjab, in res-
pect of wheat, as additional and in-
dependent ceilings in those areas.’

(c) The evidence available does not
indicate any significant diversion of
advances on commodities other than
foodgrains for purposes of speculation
in foodgrains.

Shri L. Achaw Singh: May I know
whether there is any proposal to
make advances to co-operative soelet-
ies for the procurement of paddy and
rice; if so, whether actually any
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advences have been made to any ro-
operative soclety?

Shri B. R. Bhagat: There are
advances made to co-operative societ-
1es, but not for procurement of paddy
and rice They are not the agencies
at present

Shri Jadhav: May I know what was
the total amount of advances agamst
foodgrains made by the various banks
in the year 1957-587

Shri B. R. Bhagat: Total advances
agamnst foodgrains?

Mr. Speaker: Yes, that 1s what he
wants to know

Shri B. R Bhagat. I have got here
monthly figures, and i1t will be diffi-
cult 1o total them up now It 1s better
to take the figures at any particular
date For example, the total advances
made in January, 1857 against food-
grans was Rs 24 20 crores In
January, 1858 1t came down to
Rs 1638 crores The latest figure
B for January, 1859, when 1t has
further gone down to Rs 15 09 crores

Shri Braj Raj Singh: What 15 the
position in June, every year?

Shri B R. Bhagat: The trend 14 the
same even if you take the month of
June In June 1857 it was Rs 37 89
creves and 1t came down to Rs 24 74
crores m June, 1888

Shri 8§ M Banerjee: May 1 know
whether speculation in  foodgrains
generally results 1n fluetuation of
foadgrains prices, and whether 1n view
of the present trend of foodgrains
prices Government propose to impose
a ban on speculation in foodgrains®

Shri B. B. Bhagat: It 1s easy to im-
pose a ban, but it 1s very difficut to
enforce it That 13 why a fine m-
strument as the selective control of
eredat for foodgrains has been evolv-
ed. It has been perfected, and so far,
m the limited field, because I consider
that the prices of foodgrans cannot
be controlled effectively by the
negative method of selective control

MARCH 30, 1968
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of credit, 1t has been successful And,
I say, of late the prices have been
eommg down in respect of food-
grams,

Dr. Sushils Nayar: From what the
hon Deputy Minister has said, the
advances are still quite substantial, in
terms of tens of crores In view of the
urgency of the food problem, s there
any proposal to make these restric-
tions more effective so that advances
on foodgrains aremore or leas stopped
in the near future?

Mr. Speaker: She wants to know
whether any other measures will be
taken The hon Minister has just
answered

Shri B. R Bhagat: The other
measure, are direct measures, positive
measures for which we have power
under the Essential Supplies Act for
directly controlling trade and specula-
tion m foodgrains There are other
methods, and they are being evolved
and are being introduced

Dr Sushila Nayar: What I  said
was, the advances are bemg reduced
too gradually My gquestion was, 15
there any proposal to reduce these
advances sharply so that the advances
against foodgrains are stopped al-
together?

Shri B R Bhagat: From Rs 17
crores 1t has come down to Rs 16
crores, almost half The HReserve
Bank goes into this and deterrmnes
the requirements of trade There are
legitimate requirements of the trade
as well, apart from speculation and
other undesirable practices There-
fore, the Reserve Bank goes into all
this and 1ssues directives in order to
prevent or curb speculation and pro-
mote legitimate trade We cannot,
therefore, put a ban on all advances

Shri Tyagi: Is 1t the policy of the
Government to recogmse willage co-
operatves as their agents 1n their eet-
up of State trading in foodgrans, and,
if so, will the same restrictions on
advances apply to co-operative
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socteties ns well, as are applied to
mdividuals today”

Shri B R. Bhagat: That proposal 1<
being worked out, and when State
trading ® Introduced the matter will
come before the House in some ‘way
or the other and the House will have
an opporturuty to give its opinion on
it

Shri Achar: Are the Government
aware that the very same individuals
who take money agamnst food security
are talking advances against some
other securitses?

Shri B. B Bhagat: There 15 always
some risk in the same persons taking
advances under various heads and
also using the advances agamnst one
for the other purpose But, of late
the Reserve Bank has been examining
this and through periodical inspections
which have been made more frequent
they have been trymng to check 1
Also, now the Reserve Bank, beyond
certam lmuts of clear or secured
advances, beyond Rs 1 lakh in one
case or beyond Rs 5 lakhs 1n the
other, scrutimises all such limits
which are submutted to it every fort-
night. Therefore, the chances of such
malpractices, using one advance
aganst another or for speculative
purposes are very much minimised 1f
not stopped altogether

Shri 8. M. Banerjee: The hon Min-
ister admubs that some people have
resorted to malpractices May I know
what action has been taken against
them, whether there i1s any single
mstance of any action taken against
anybody?

Shri B R. Shagat: If the hon Mem-
ber tables a separate question I will
find out and give the information
Certainly, if they are found out action
]I:hkmw&-nmdw the

w
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Pipe Fabricating Flant

+
Shri D. C :
e Subodh
Shri Hansda:
1545.< Shri 8 C. Samanta:
Shrimati s Palchoudhuri:
| 8hrl Aurcbindo Ghosal:

Wil the Mimster of Steel, Mines
and Fuel be pleased to state:

(a) whether there 15 a proposal
under the consideration of the Gov-
ernment of India to establish a pipe
fabricating plant at Rourkela, and

(b) 1f so, the details thereof?

The Parllamentary Secretary to the
Minister of Steel, Mines and Fuel
(8hri Gajendra Prasad Sinha): (a)
and (b) It has been decided to set
up a pipe fabricating plant i the
public sector The location and other
details are under consideration

Shri D. C. Sharma: May 1 know
if the Government 1s consullng any
foreign firm or foregn techmician so
far as the setting up of this plant 1s
conterned, and, if so, what lind of
advice the Gavernment has recewved
and from whom?®

Shri Gajendra Prasad Sinha: VYes,
the Government has contarted many
commercial firms in foreign countries

Shri D C. Sharma: May I know
whether global tenders will be 1n-
vited for this purpose, or only tenders
from Indian firms will be 1nvited?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh) It 15 too
early to make a commitment on that

Shrimati HIa Palchoudhuri: will
this plant also fabricate pipes which
will be suitable to carry gas from the
steel plants as i1t proposed to be done
at Durgapur? :

Shri Gajendra Prasad Sinha; At
present the proposal 1s about fabrica-
tion of pipe for o1l refinery for carry-
mg crude ol to the o1l refinery



other kind is entirely different. This
is steel pipe. There is really nothing
common between the two either in
the raw material or in the process of
manufacture,

¥ wew fog : T AT T
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Bhri Dagappa: Is this plant the same
as the one at Kulti, or is it different?
Is it not of the spun-pipe foundry
‘type?

Sardar Bwaran Singh: As I answer-
«ed a moment ago, this will be steel
pipe and not iron pipe. At Kulti and
Bhadravati it s cast iron pipe,

Shrimati Renu Chakravartty: The
hon. Minister says that this is for
wsteel pipes. My point is that Bhadra-
vati produces steel also; it is not
producing iron only. Thers is a steel
section. Therefore, will it not be bet-
ter to utilise this—it is only for the
fabrication of a pipe lines for the Oil
Indja Limited—and -have it in Bhadra-
wati?

Sardar Swaran Singh: I think the
‘hon. lady Member is unnecessarily
compelling me to take a position, The

Mr, Bpeaker: She does not want in

Shri
Dasappa should ask, the hon. lady
Member is asking.

considering the location of the plant
as they are considering the location
of other plants, for intermediate
chemicals and others, nearby the steel
plants?

Sardar Swaran Singh: It is not a
question of theory or deciding criteria.
As soon as we decide the criteria, we
decide the location also.

Shri Vidya Charan Shukla: About
the consideration by the Planning
Commission regarding the location?

Sardar Swaran Singh: Not neces-
sary. The Planning Commission is
not bothered about matters of detail

It will look into the bigger questions
of policy.

Excavation at Bodh Gaya

*1549. Bhri L. Achaw Singh: Will
the Minister of Sclentific Research and
Cultural Affairs be pleased to refer
to the reply given to Btarred Ques-
tion No. 354 on the 17th February,
1959 and state:

(a) the terms and conditions om
which the excavation of a site near
Bodh Gaya by a Japanese team has
been undertaken; and

(b) whether the Japanese team has
approached Government for further
excavations in India?
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1v) No cost was to be incurred by
us for the excavations and for
filling up of the tremches dug
by the party.

(b) No, Sir
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the Unien Public Service Commission;
ang

(b) if so, how many of them would
be benefited”

The Minister of State in the Minis-
try of Home Affairs (S8hri Dasiar):
(a) and (b), Under the rules now in
force, persons who were already in
pensionable service at the time of
appointment to the Union Pubhe
Service Commussion count for pension
their service as Chaurman or Member
of the Commussion. The question of
providing pension to other Meambers
of the Commission is under considera-
tion of the Government.

Shri Ayyskannu: In view of the
fact that the members of the Union
Pubhe Service Commussion are consti-
tutionally prohibited from taking up
any job either m the Centre or In the
States, will the Government consder
seriously or actively the question of
giving them pension?

Shri Datar: That 13 one of the
reasons why the maiter is under
consideration

S8hri Tyagi: May I know if the
Government are considering the gues-
tion of giving pensions to non-
pensionable personnel in the Public
Service Commussion even though they
have served only for two, three, four
or five years* Will they also be
entitled to pension?

Shrl Datar: Does the hon. Member
refer to the members of the UPSC?

8hri Tyagl: I think the pension is
meant for the members in this ques-
tion

Shri Datar: The pension 13 with
regard to the members of the Public
Service Commission

Shri Tyagi: That is what I say

Shri Datar: The question is under
consideration

Shri Tyagi: The question is, whe=
ther the Government are taking up



Shri R. C. Majhi:
Pamdit J. P Jyotishi:

Will the Minister of Scientific Re-
search amd Cultural Affairs be pleas-
ed to refer to the repiv given to Un-
starred Question No. 1233 on the 10th
December, 1858 and state what fur-
ther steps have been taken for the
establishment of the Central Mechani-
Engineering Ressarch Institute at

£

and for residential quarters. The
construction work of the Muitipus-
pose Shed for the Institute has been
awarded to contractors and s  e=x-
pected tb start shortly Recruitment
of staff and procurement of equip~
ment ig in progress,

mmmxmmm
the nvestigational operations
proceeded?

Shri Humayun Eabir: I do not
quite follow the question. The main
preliminaries have been completed.
Land hes been acquired; construction
work is being started. and the plan
for the main building has been pre-
pared. Investigaiional operation, that
is, research work, will follow after
the institute is in position.

Shri Samanta: Last time we were
told in answer to an unstarred ques-
tion that all investigational operations
would be finished within a year. Bo,
I wanted to know whether that has
been done.

Shri Humayun Kabir: All the work
necessary has been done.

Shrimati Renu Chakravarity: May
1 know what are the special branches
of mechanical engineer:ng in which
research will be underiaken at this
institute?

Shri Humayun Kablr: All problems
will be investigated in this institute.
But the main branches will be (i)
materials, (ii) mechanism and
machines, (iii) heat engines and h=at
transfer, (iv) design and productivn
and (v) technical services. If the
hon. Member wants the details, I
can give them but it is a very long
List.

National Youth Centre in New Delbl

mmmm
Shri Bubodh

ms.cln-nh:
Shri R, C. Majhl:
Shrl Kediyan:

Will the Minister nf Education be
pleased tv refer ‘o the reply givam %o

*1557.
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Starred Quastion No. $88 on the 18th
Dmhu.lﬂud”lhhlt*m
stage is the proposal develop a part
of “the Ridge area” rear Talkatora
Gardens 1n New Delki into a national
youth centre?

The Minister of Education (Dr
XK. L. Shrimall): The demgn and
estimates of the Centre ure under pre-
paration by the CPWD The re-
guired plot has yet to be allotted by
the Minstry of Works, Housing and
Supply

Sbri Ram Krishan Gupta: M, |
know when the actual work of con-
struction will start?

Dr K. L. Bhrimali As soon as the
mte 1s allotted

ot wmir owedt  war 77 ey
qg W &7 Fez $1 8 g7 s
T I $7 F X7 7 e o1 s
€7 ®T wErT # 7

WMo Wio w0 sfwwelt  faormgwr
(PR da g R 1w F nT 9w
T S[HTT AT W7 wwar g

Shri Panigrahi: What will be the
mam features of this national centre,
and what 18 the total area which is
gomg to be acquired?

Dr K L Shrimali: It 1s proposed
that 1t will require approximately 48
acres of land if all the structures are
to be single-gtoreyed, and 32 acres
if all the structures are to be double-
storeyed The main features are, an
open-ar theatre with a capacity of
about 5,000 persons, dormitories—10—
seated, 200 and four-seated, 30, dining
halls, permanent kitchens, reading-
room-cum-conference hall and ade-
quate sanitary arrafgements, etc Also
recreation hall for indoor games and
play-courts for tenms, volley-bail
basket-ball and gymnasum Details
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Dr K. L Shrimad This 15 being
set up by this Governmenti.

Shri 8 C. Samanta: May I know
whether all the other Mimistrics con-
cerned wath this work have been con-
sulted? .

Dr K. L. Shrimali: Yes, Su  The
various Mmustries concerned—the Min-
wirv of Defence, tha Mumstry of
Work: Housing and Supply, the Town
Planning Organisation, the CPWD,
have been consulted

Shrimati Ha Paichoudhuri. May 1
know whether such an mstitute 1=
proposed to be set up anywhere eise
also 1o due course?

Dr K L. Shrimali: Let us start one
centre If we can have the resources,
I would certamnly like to have more
centres set up

Rajkumari Sports Coaching Scheme

*1559. Shri L. Achaw Singh: Wil
the Minister of Education be pleased
to state

(a) whether the Rajkumar: Sports
Coachuing Scheme 1s being expanded
and further Government aid is being
sanctioned in the coming years for its
expansion; and

(b) whether there 15 any proposal
to start coaching schools in athletics
at places other than Delhi and
Bombay?

The Minister of Educatlon (Dx,
K L Shrimali): (a) The matter has
been referred to the All India Council
of 8Bports whose views are awaited
(b) The question of mstituting a
Central Coachung School to train
coaches 1n various games and sports
including Athletics 1s under conside-
ration of the Council

Shri L, Achaw Singh: May I know
whether such a coaching scheme will
be started in every Siate centre to
provide year-round coaching for the
yout.hmmmyothern;lm'

Dr. K. L Shrimali: The whole
matter 1s under consideration The



8461 Oral Answers MARCH 30, 1859

Sports body including
funds, before allocating further sums,
and if so, w!

g
R+
w

Shri Asoka Mehta:
Shri Frank Anthomy:
Shri Naushir Bharucha:
NG Shri Geray:
Ne. 1% | Shri Shree Narayan Das:
Shri A M. Tarlq:

g
i
F
§

Will the Prime Minister be pleased
to state

(a) whether hiz attention has been
drawn to a news report in The States-
man (Delh:) of March 21 which
states —

“The Government of India's
present anxiety concerng the
movement of refugees towards
the long and rambling frontiers
India has taken steps  to
strengthen the check-posts and
the orders are that no refugees
should be allowed to cross over”

(b) it so, whether the report 1s
correct, and

(c) if not, what 1s the policy Gov-
ernment propose to follow in the
wmatter of giving effect to mternatinal
aw and practice of giving asylum to
political refugees entering the coun-
try from Tibet?

Nehru): (a) Yes.

Oral Answers 8462
(b) and (c). The general instruc-

the movement of persons from the

anses the strength of our check posts
will be increased

sovereign right of the State to mve
asylum when 1t chooses but no indivi-
dual can msist on obtamning such
asylum Individual cases have to be
considered on merits whenever
occasion for this arises i

Shri M. R Masanl: Does not the
Prime Minister appreciate that since
the Chinese authorities have given
mstructions to their soldiers to shoot
at sight any groups or mndividual
Tibetans who may be crossing the
frontier into India and carrying out
those instructions would mean m fact
co-operating in their butchery?

Mr Speakerr What 15 the hon
Member asking?

An Hon, Member: Speech-making
Mr Bpeaker: What 1s his question?

Shri M R. Masmani: Is the Prime
Miruster aware that Austria, which
enjoys a neutral status and had diplo-
matic relations with Hungary in 1936,
threw 1its frontiers wide open to
receive thousands of Hungarian
refugees and why cannot this country
follow the same brave policy?

Shri Jawaharial Nehru: Primarily
because this is not Austnia or Hungary
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Shri Braj Raj Singh: If the Dalm
Lama approaches the border, shall he
be allowed political asylum here In

India, because it is given in the Press
that if the Dalai Lama crosses the

border, he will not be shot at, but
others who cross the border from
Tibet will be shot at. So, if the Dalai
Lama crosses the border, shall he
be given asylum here?

Mr, Sposker: I am really unable
to understand this question. Is the
newspaper correspondent the Prime
Minister of India? Here the hon.

Prime Minister has repeatedly said no
such question has arisen If any,
when those persons come in, certainly
he will comsider, not in groups, but
each individual case on merits Why
should he unnecessarily embarrass
and put a question as to what will
happen if the Dalal Lama comes in?
sft wo wo mfew - #* wowa wia
ot W ¥ 78 T W § v
T A g & awdwT o ¥ vl
wifraeew W € € & wanr wg
W T wd FUw §, W 9 & aifv
o ¥ fad Wi I o ganh & fad
v 3w i fed § 7

Wil & o gt 3y OF €38 ype !
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Mr, Speaker: Shri Goray.
Shri B. C. Kamble: May I know
whether it 15 a fact that the
Chmese
Mr. Speaker: I have called Shri
Goray.
Sbri Goray: The Prime Minuster
said just now about the refugees, that
the policy of the Government wall be
decided upon when the need arses I
would like to say that when the need

arises i1t may be rather too late to de-

cide the policy. You cannot start
digeing a well when you are thirsty.

1 am saying that the policy should be
decided upon just mow.

Mr. Speaker: He has said so. He
has already said about the policy in
the House

Shrl Goray: I think it is very in-
adequate, Bir.

My, Speaker: That is all right,

is not under discussion now.

Shri B. C. Kamble; Is it a fact that

.the Chinesé authorities have issued

orders to shoot? Then, will the
Union Government exercise discretion
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fn favour of admitting the refugges
in Indial.

shoot, if they issued such an order,
has no relation to this question of our
tfing people or not admitting
people. Nothing has bappened on the
borders of India. It §s in the interior
of Tibet that this is happening. And,
certainly it is not a question of ournot
having a policy. We have got a very
clear policy. But the implementation
of that policy depends upon the cir-
cumstances. All our check-posts have
been informed of the broad polickes
t should be pursued in these
Obviously, I cannot be ex-
to say that when a large crowd
suddenly. I should admut it—
i half the population comes. How
I commit the Government of
to any such thing?
M. R. Masani: Why not?
Shri Jawaharial Nehrw: Because,
we will not admit them. I should be
quite clear about it, because no coun-
iry can possible say, if you take the
past history of thousands of years
“we will admit everyone”.

T

f
I
|
5
B
;

5
E
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that convention here in this Parlis-
ment on matters which pertain to our
tuture relationship, that the Ministers
.concerned may enjoy the privilege of

keeping the information from the
House?
Mr. Speaker: I am not able to

understand the point of order.

Raja Mahendra Pyatap: I just want
to ask one very important question.
Mr. Speaker: Order, order. I will
be forced to take disciplinary action
against him,

Raja Mshendra Pratap: Only
against me and not against others”

still to ask some questions. I would
like to know whether the Prime

Shri Jawaharlal Nehra: No, sir, if
he is referring to the statements
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Post-Giesfiuste Basic Tralalng
’ Ovilage in Tripurs

(v) whether it is & fact thst the
only post-graduste Basic Trainng
College of Tripurs set up in 1034 has
been functioning so far in & rented
house;

(b) whether any attached hostel of
the college has also been housed in &
renteq quarter since 18534;

(c) if 80, what is the total amount
of money spent on account of rent on
these two houses so far; and

(d) The present rented house ac-
commodating the Basic Training Col-
lege has been found to be adequate?

The Minister of Edmcatien (Dr.

K, L. Shrimal): (a) and (b). Yes,
Sir,

(¢) Rs, 42,971:84 NP, up to 36th
February, 1850.

(3) The present accommodation is
barely satisfactory for the present but
not adequate for the expending needs
of the college.

Rebabilliztion of Assm Berder

recen!
approved;

(b) if so, the reasons why the
border vwillages of

the comprehensive programme for
economic rehabilitation * of border
people; and

(c) the steps taken for the rehibili-

tation of these border people in
Cachar District?

The Mimister of State in the Minls
fry of Home Affatre
(a) Yes, Sir. A block grant of Rs.
lakhs has been sanctioned
Central Government to
State Government to tgke up relief

pro-

(c) The State Government have
provided gratuitous relief snd estab-

lished necessary relief camps and
shelters.

Indo-German Agrecment
#1553, Shri Daljit Singh; Will the

Minister of Steel, Minty and Fuel be
pleased to state;

(a) whether it is a fact that an

-(b) if g0, the detsils thereof?

The Minister of Steel, Mines salf
Fuol (Sardar Swaran Siagh): (s) No,

Sir.
(b) Does not arise.
Lubriating 08
*1554, Sardar Iqbal Siagh: Wil the
Minister of Steal, Mines snd Fual be
plessed to refer o the reply given ¥
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Btasred Question No. 99 on the 10th
Nevember, 1953 and state:

(a) whether ¢ has been finally
decided to produce lubrieating oil in
the refinery to set up at Barauni;

(b) what additional steps are being
taken to produce lubricating oil in
the” country;

(c) whether any firm has been
ssked to submit a project report for
the establishment of lubricating ofl
plant; and .

(d) it so, the details thereof?

Thoe Minister of Mines and Of1
(8hrl K. D. Malaviya): (a) to (4).
ammilatﬂlmdermmidem-

Harassment of Scheduled Castes and
e Tribes
*1555, Shri B, K. Galkwad: Will the
Minister of Home Affairs be pleased
to state;
(a) whether it is a fact that the
for Scheduled Castes

Castes and Scheduled Tribes during
the year 1058-39 so far; and

(e) what action Government have
faken in redressing such complaints?

The Minister of State in the Minis-

&ry of Home Affalrs (Shri Datar):

{a) Yes.
(b) The Commissioner for Sche-

to Starred No, 8 on thet
19th November, 1958 and state:

(a) whether it is a fact: that @«
permament source of limestone for
Durgapur Steel Works has not beea
finalised yet; and

(b) if so, the remsons for the same?

The Minister of Steel, Mints and
Fuel (Sardar Swaran Singh): (a)
and (b). In my reply to Starred
Question No. 89 on 189th November,
1958 I have already explaimed that
for the first few years of operation
of the Durgapur Steel Plant limestone
would be drawn from existing sources
in the Birmitrapur-Hathibari area of
Orissa. This source will also supply
Rourkels, but it may not be able to
supply full requirements of both the

(a) whether the Life Insurance
Corporation have declared bonus to
its employees for the year 1937; and

(b) what is their proposal for bonus
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ndin-Engiand Agrovment

1561, Shri Daljif Singh: Will the
Minister of Sfoel, Mines snd Fasl be

pleassd to state:

England

will be giving financial assistance for
the training of Indlan engineers in
steel production; and

(b) it so, the detmls of the Agree-
ment?

The Minister of Steel, Mines and
Fusl (Sardar Swaran Siagh): (a)

Colombo plan spread over a period of
3-4 years The entire expenditure on
the mamntenance of trainees in that
country including thewr pocket allow-
ance and passage both ways i{s pro-
vided by the United Kingdom Govern-
ment under the Colombo Plan

Dowry Sysiem

*1562, Shri D. C. Sharma: Will the
Minister of Law be pleased to state:

(a) whether there is a proposal
under the conmderation of Govern-
ment to bring in legislation to abolish
the dowry system in the country; and

(b) it so, when the bill is expected
¢ be introduced®

The Deputy Minister of Law (Shri
Hajarnavis): (a) Yes, sir

(b) As early as possible.

Shri Shree Narayan Das:
Shri D, C. Sharma:

Will the Minister of Educatiom be
pleased to refer to the reply given
Starred Question No. 458 on the 2nd
December, 1058 and state:

mmmm
-uu{

g

Committee appointed by the Univer-
sity Grants Commission to consider
the qualifications of different categories
of teachers in Indian unuvermities; and

(b) 1if so, the nature of the decision
»

The Minister of Education (Dr, K. L.
Shrimall): (a) and (b) The majonty
of Universities having accepted the
minimum qualfications to be requured
of persons to be appomnted to the
teaching staff of the Umiversities, the
University Grants Commission accept-
ed the recommendations made by the
Committee appointed by them and
agreed to adopt the draft regulations
for this purpose. The draft regula-
tions have snce been legally scruti-
nised and are being referred back to
the Commission for further necessary
action

Religions Education

Shri Subodh Hanada:
s1564. Shri 8. C. Samanta:

Dr. Ram Subbay Singh:

Shri P. C. Borooah:

Will the Minster of Education be
pleased to state:

(a) whether 1t 1s a fact that Govern-
ment mtend to set up a copumittee to
review the proposal for religious
education 1in all educational institu-
tions,

(b) f so, whether this commuttee
has been formed;

(¢) whether 1t has started its work,
and

(d) when will 1t submut 1its report?

The Minister of Education (Dr. K. L.
Shrimall): (a) Yes, Sir

(b) No, Sir The matter 1z undec
conmderation

(c) and (d) Do not anse.
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Creation of Now Pdsts

#i5, Shrl Ram Krishan Gupta: Will
. the Minister of Finanoe be pleased to
state:

(a) Total number of new posts
created because of the levy of ex-
penditure-tax and wealth-tax; and

(b) total number of persons em-
ployed against these posts?

The Minister of Finanoe (Shri
Morarjli Demal): (a) The administra-
tion of Expenditure and Wealth
Taxes has been entrusted to the
Income-tax Department. As such no
posts have been separately provided
for the administration of these taxes.
However, some additional posts have
been created to cope with the overall
increase in the work load on account

Claas II have been upgraded into
Class 1. (350 in Grade I & 50 in
Grade II).

Non-Gazetted.

ployed aguinst these posts so far
eatogory-wise is as follows:
Ingpectors ]
Head Clerin i
Upper Division Clerks 201
Lower Division Clerks n
Total m

annexure No. 58.)

(c) the expenditure incurred on
each mission, separately?

The Minisier of Defence (Shri
Krishna Menon); (a) Two during 1967.
Nil during 1088,

(b) (1) United Kingdom. To attend
the Commonwesith Naval Conference.

(i) USSR To witness the Navy
Day Celebrations in Moscow on the
invitation of the U.S.5R. Government.

(e) (1) Rs. 20,179
(1) Ra. 7448
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Tol Makal

Shrl D. C, Bharma:
B8 5 i Pangarkar:

pleased to refer to the reply given to
Unstarred Question No. 109 on the 19th
November, 1968 and state:

(a) whether repairs to the Taj
Mahal have since been completed;

(b) if so, the total expenditure
jncurred on the repairs so far;

(c) if not, the amount spent during
1968-59; and

(d) the amount proposed to be spent
during 1959-80?

The Deputy Minister of Bcientific
wmoumum (Dr.
M. M. Das): (a) No, Sir.

(b) Does not arise.
(Upto  February,

(e) Rs. 86,510
1859).

(d) Rs. 1,16,28¢ subject to funds
being voted by Parliament.

Pakistanis crossing into Kashmir State

J Sbri D, C. Sharma:
2470. 3 Shri Daljit Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of Pakistani
nationals who crossed into Kashmir
State from Pakistan-occupied part of
the State during 1958; and

(b) the steps proposed to be taken
to minimise chances of such illegal
‘entry of Pakistani nationals?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). The atten-
tion of the hon. Members is invited to

Libraries for Women and Childrea in
Bombay

2471. Bhri Pangarkar: Will the
Minister of Education be pleased o
state what amount has been allotted
by the Central Social Welfare Board
for being given during 1959-80 to
voluntary soclal welfare organisations
for libraries for children and women
in Bombay?

The Minister of Education (Dr. K. L.
8hrimall);: The Central Soclal Welfare
Board does not allot amounts State-
wise or subject-wise, in advance. The
actur]l amount of grants for the pur-
pose will depend on the number of
applications recelved and amount of
grants sanctioned by the Board, in
individual cases, during 1950-80.

“Selsure of Smuggled Gold"

2472, Shrimati Mafida Ahmed: Will
the Minister of Finance be pleased to
state whether it is a fact that twenty-
nine bars of gold of foreign origin
were seized by the Land Customs
Qfficers at Teesta Check-Post nesr
Kalimpong during the second week of
January, 19597

The Minister of Finance (Shri
Morarfi Desal): Yes, Sir; it is a fact
that twenty-nine bars of gold were
seized by the Land Customs Officers
at Teesta Bazar Check-Post near
Kalimpong on the 20th January, 1859.
(This seizure relates to the same
seizure mentioned in the reply to
Unstarred Question No. 1810 dated the
13th March, 1969).

Punjab Regional Formala

2473, Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Punjab Regional
Formula has been fully implemented;
and

(b) it not, the reasons therefor?

The Minister of Home Affalry (Shri
G. B. Pant): (a) Yes.

(b) Does not arise.®
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Wircloss Sintlen for Laceadive Iffands

2474, Shri Nallakoya: Will the
Minister of Home Affalry be pleased
to refer to the reply given to Unstarred
Question No. 448 on the 2nd August,
1987 and state when the wireless
station will be established on the
Laccadive Islanda?

The Minisier of State in the Minis-
try of Home Affaiys (Shri Datar): A
Wireless Station at Minicoy Island has
been functioning since 1942, The
Ministry of Transport and Commnuni-
cations sre taking up installation of
wireless stations in other islands.

Housts for Scheduled Castes

#475. Shri Chani Lal: Will the Minis-
ter of Home Afizirs be pleased to
state whether there is any proposal
under consideration of the Govern-
ment to provide available sites for
residential houses in various localities
in Delhi to Scheduled Castes in order
to provide them an opportunity to live
in the midst of other forward classes?

The Minister of State in the Minis-
try of Home Affalrs (Shri Datar):
There is no such proposal under con-
sideration; but, there is a scheme for
allotment of free house-sites to mem-
bers of the Scheduled Castes in cer-
tain rural areas of Delhi.

Protected Monuments of Orissa, West

Bengal and Assam
2476, Bhri Panigrahi: Will the Minis-
ter of Scieniific Research and Cultural
Affairs be pleased to state the total
number of monuments under protec-
tion of the Central Department of
Archaeology at present in the follow-
ing Btates:—

(i) Orissa,
(ii) West Benga!, and
(iii) Assam.

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (i) Orissa 54.

(ii) West Bengal 103.

(iil) Assam B58.

Printing of Forevign Currency Noless
2471, Shri N. M. Deb: Will the Minis-

ments during 1858.
It would not be in the publie

of the countries without their prior-
agreement.

Horses and Mules in Army

2479. Shri N. M. Deb: Will the
Minister of Defence be pleased to
state:

(a) the present strength of horses
and mules in the Army;

(b) the annual requirements of the
same; and

(e) when the scheme for the equine
breeding of horses and mules in the
Army stud farm will start?

The Deputy Minister of Defenos
(Bardar Majithta): (a) and (b). It will
not be in the public interest to give
the information asked for.

(c) A Mountain Ariillery Mule
Breeding Stud st Babugarh bhad
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already been sanctioned with effect
from the 10th April, 1957. Breeding
of horses and General Service mules
in the Studs at Babugarh and Saharan-

Training of Defence Persomnel

8480, Shri N. M. Deb: Will the
Minister of Defemcs be pleased to
mate:

(a) how many officers of Army,
Navy and Air Force were sent to
foreign countries for higher traming
durmg 1958; and

(b) the names of the countries other
than the UK. to which they were
sent? '

The Minister of Defence (Shri
Krishna Menon): (a) 58 officers were
sent during 1958 for higher training
abroad te. on courses other than in
the maintenance of equipments etc

(b) France, USA, Canada and
Australia

Reorganisation of Secondary Education
in Orissa

2421, Shri Panigrahi: Will the Mins-
ter of Education be pleased to refer
to the reply given to Unstarred Ques-
tion No 287 on the 24th November,
1858 and state:

(a) the details of the 12 schemes in
connection with the re-organisation of
secondary education in Omssa during
1858-88, which were sanctioned for
central assistance,

(b) whether the sum of Rs. 9813
lakhg proposed to be given for these
12 schemes has already been given,

(c) whether the Orissa Government
has sent any other schemes with
regard to re-organisation of secondary
aducation for 1958-80; and

(d) if so, the nature of such
schemaes?

Written Answers 8484

The Minister of Eduoation (D2, K. L.
Shrimali): (a) 1 Grant-in-ald to high
and post-basic schools.

2 Conversion of high schools mibe
multipurpose schools.

3. Opening of new Girls' High
Schools.

-ilnmmthemo:!ﬁnd-
masters of ‘A’ and ‘B’ type High
Schools. -

5 Fmprovement of exusting High
and post-basic schools

68 Construction of quarters for
tecachers serving in High and posih-
basic schools

7 Replacement of tramned IA. by
trained graduates

8 Introduction of craft in high
schools

9 Traiming of craft teachers

10 Opening of MEd classes in both
the traming colleges

11 Appointment of Asmstant Inspec-
tor of Schools

12 Establishment of a secondary
training school

(b) An ad hoc grant of Rs, 1015-
lakhs has been sanctioned.

(c) No, Sir

{d) Does not arise
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Income-tax

2483. Shri Morarka: Will the Minis-
4er of Finance be pleased to state:

(a) the total amount of income-tax
Aand corporation tax realised from the
Joint stock companies during the last
§ years, year-wise; and

(b) the total amount of refund given
40 the share-holders during the same
period?

The Minister of Finance (Shri
Morarjl Desal): (a) Separate figures
for actual realisations of tax from
companies are not readily available.
Figures of demand raised during the
Iast § years are furnished in the state-
ment laid on the Table. {See Appen-
dix V, annexure No, 60.]

(b) The information 15 given in the
statement laid on the Table [Ses
Appendix V, annexure No. 61 ]

Income-tax

2484, Shri Morarka: Will the Minis-
ter of Finance be pleased to state:

(a) the total amount of corporation
tax and income-tax realised from com-
Panies under section 23A of the Indian
Income-tax Act, 1922 during the last
8 years; and

(b) the total number of companies
from whom the tax was realised during
each of the last five years?

The Minister of Finamece ‘(Shel
Morarfi Desal): (a) and (b}, The
information is being collected and wrill
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be laid on the Table of the House as
so0n RS

November, 1068 and state

(a) whether the survey
of vanous forms of drama found in
different parts of the country has
since been completed,

(b) if so, the detmls thereof,

(¢) whether organsations interested
mn the drama in different regional
languages have been consulted, and

(d) 1f so, the progress made in this
respect”

(b) Details would be available after
the completion of preliminary survey
which 15 likely to be completed by the
end of the current financial year

(c) and (d) The work 15 being
undertaken by the Sangeet Natak
Akaderni through the regiomal State
Akademies, wherever they exist or
with the help of mmportant theatre
orgarusations in those areas where
there are no Akademues A correct
assessment of the work done and pro-
gress made by these orgarusations will
be possible only after detailed reports
have been received and examuned

Delhi Advisory Commitiee

pleased to state the nature of the deci-
s10ns taken at the meeting of the Delln
Advisory Committee held during the
1st 1{’0& of December, 1058 In New

3 (A) 1LSD-3

The Minister of Home Affairs (Bhrl
G. B. Pant): A statement is lnd on
the Table of the House {[See Appen-
dix V, annexure No 62)

Edueation in Union Territories

2487. Shri Ram Krishan Gupta: Will
the Minister of Edueation be pleased
to state

(a) whether the educational deve-
lopment programme of Umon Terr-
tories in the flelds of free primary,
elementary, basic and women's educa-
tion for the remainng period of the
Second Five Year Plan has been
finalised, and

(b) if so0, the details thereof?

The Minister of Education (Dr. K. L.
Shrimall): (a) No, Sir, they are drawn
up on yearly basis

R (b) Does not arise

Welfare Extension Projects im
. Marathwads

2488. Bhri Pangarkar: Will the
Mmnister of Education be pleased to
state

(a) the number of Welfare Exten-
sion Projects at present m the
Marathwada region of Bomnbay, and

(b) the location thereof?

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b) At present
six welfare extension projects are
funchioning 1n Marathwada region of
Bombay State Five projects of the
ongmnal pattern are located, one each,
in the districts of Aurangabad, Nanded,
Bhir, Parbham: and Osmanabad and
a project of the co-ordinated pattern
18 located in the Silled Community
Development Block in Aurangabad
District

Survey of Indix Quarters at
Hathibarksls Estate, Dehra Dun

Onltaral Affairs be pleased to state:

(a) the total amount spent so Iar on
the construction of quarters at Hathi-
barkala Estate for all classes of
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, employses of the, Burvey, of Indla,
., Pehra Dun;

(b)mmnmbrwdﬂﬂ
till 3ist 1968;

(c) amount spent on repair or
rencvation work upto 3ist Decamber,
1958;

{d) whether compilaints have been
received from the employees occupy-
ing these quarters in regard to their
dilapidated condition; and

(c)’l!lo.mllhhmmthommﬂ

M. ML Dus): (a) Rs. 3740876
() Rs. 863,855,
(¢) Rs. 7,38,772.

(d) Yes, Sir. The complaints are
regarding the roofs of the quarters..

(e) The work of re-roofing of the
quarters is under consideration.

$490. Sbri 5. M. Bancrjee: Will the
Minister of Home Affalrs be pleased
to state:

(a) whether industrial workers
under the Centrsl Government are
termed as Government servants;

(b) if so, whether they have been
classified into various classes, ie., III
and 1V; and

1
(c) if not, the reasons for not having
this classification?

The Minister of State in the Minks-
wdh-nmmnmmm
they

(b) Yes, it are governed by
the Central Civil Services (Classifios-
and

tion, Control Appeal) Rules, 1857,
(¢) Does not arise

Hiieoen Angoers _ JABCH 90, 3009
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391, Shri 8. M. Baserjes: Will the

Minjstar pt . Scleniific, Rewarsk and
mmhpﬁnqum

(a)whnﬂm' Mm::mmdh h:
smmmm Affairs
attached and subordinate

m;

(b}ammmumm
ments where such councils exist;

(c) whether decisions are taken
only after both the parties agree; and

(d) the procedure followed in case
Do sgreement could be reached?

B M Das): (a) to (d). A ltlhaant
iy placed on the Table. [See Appen-
dix V, annexure No. 63.]
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Textile Mills, Kanpur

o494, JShrl 5. M. Banerjoe:
| Shrt Jagdish Awasthi:

Will the Minister of Fimance be
pleased to state:

(a) whether some textile mill
owners of Kanpur ure heavily indebt-
ed to the State Bank of Indis;

(b) if so, whether they have
requested Government for the grant
of loans; and

(c) the reactions of Government
thereto?

The Minlster of Finance (Shri

Morarji Desal): (a) According to the
information available to the Central
Government, advances by the State
Bank of India to all sections of the
textile industry in Kanpur (including
woollen and other textiles) amounted,
as at the end of December, 1958, to
Rs. 3'32 crores only and no advances
to the dealers in the textile trade in
Kanpur were outstanding on that
date.

(b) No. Four textile mills have,
however, upplied for loans to the
National Industrial  Development
Corporation.

(c) The National Industrial Deve-
lopment Corporation is an autonomous
corperation and has a prescribed pro-
cedure for the consideration of these

Written Answers MARCH 30, 1960 Written Anawers Senu

loans. One applcation, it is onder.
stood, has been rejected, one hms been
sanctioned and the remaining two are
under consideration.

Ordaance Factories Hespitals

405, Shri 8. M. Banerjes: Will the
lﬂn‘lnerotm be pleased to

(u)mlthahmtlnt no
major operation is undertaken in the
Ordnance Factories hospitals;

(b) if so, the reasons therefor; and

(¢) the number of patients sent to
cuvil or military hospitals for opera-
tion by the Factory medical autho-
rities during 1857 and 19387

The Deputy Minister of Defence
(Bhri Raghuramaish): (a) Except for
emergent lfe-saving surgery follow-
ing accidents, no major operation is
undertaken in Ordnance Factories
hospitals,

(b) Surgical specialists and special
laboratory facihities are no* awvail-
able in the small Ordnance Factory
Hospitals.

(c)

Sent o0 Sent to
Civil s
Hospitals Hospitals

1957 x84 289
1958 186 332

wrre feeare ofedurd

*ees. off uw TwwT  : oW
faw 5 o W@ & v w8 fw
(v) wr ag sv § v ¥=fw
T wE AN % wReiy Tl
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ooy o g of

(w) afx o, & v o &y fear
mr § ;W
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Dispute between Rallways and
Hindustan Ltd.
2498. Shri Morarka: Will the Minis-

fer of BSteel, Mines and Fuel be
Dleased to state:

(a) whether the dispute between

(b) if so, what is the amount pay-
able to the Railways on this account?

The Minister of Stesl, Mines and
Fueel (Bardar Swaran Bingh): (a)
There is no dispute betweaen the Minis-
try of Railways and the Hindustan
Stee]l Limitad.

(b) Demurrage bills amounting to
Rs. 12 lakhs have been received from
ths Railways by Hindustan Steel Ltd.,
and are under scrutiny.

Interests on Loans to Hindustan Stesl
Limited

2499, Shrli Morarks: Will the Minis-
ter of Btoel, Mines and Fuel be
pleased to refer to the reply given to
Unstarred Question No. 328 on the
24th November, 1058 and state:

of

(a) the actual rate interest
charged on the loans given by the
Government to Hindustan Steel Ltd,
at present; and

(b) the total amount of interest
paid by this company so far and the
amount that iz due and payable?

The Minister of Steel, Mines and
Fuel (Bardar Swaran Singh): (s) 4§
per cent.

(b) The total amount of interest
due till the end of 1958-50 was Rs. 2.51
crores and this has been paid by the
Company.

Life Insurance Corperation

2500, Shri M. R, Krishna: Will the
Miuuster of Finance be plemsed to
state:

(a) whether Government have any
proposal to utilise some portion aof
Lafe Insurance Corporation Funds for
providing loans for Scheduled Castes
Housing Schemes; and

(b) whether loans from this fund
will also be given to Scheduled Castes
fucsurﬁnzindumiu?

Minister of Finance (She
Hunﬂltl-rl) (a) No, Sir,

(b) All spplications for loans,
including those from Scheduled Castes,
are considered on merits by the Cor-
poration provided they satisfy the
conditions laid down in Bectlon ZTA
of the Insurance Aet, 1038 (as extend-
ed to the Corporation).
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Spmggting of  Forelgn Asme
SAL ke Pingarfer: Wil the

Minister of Hemé ABsles be pleased
to state:

(a) whether
d.‘ﬁwﬂnwnghnbnnumd

Mmhysuwduﬁu!heh-i-l!

(b) it so, the number of such arms
; and

(¢) the stepy taken to investigate
into the matiar?

The Miinister of Home Affsirs (Shri
G. B. Pant): (a) No.

(b) and (c). Do not arise.

mummt«-m:
Wellare

""'{::ls.c. Seiintes

Will the Minister of Home Affairs
be plessed to state:

(a) whether the recommendation of
the Central Advisory Board for Hari-
jan Welfare to settle the landless
petple by allotting to them waste
lands lying in the States has been
accepted by the State Governments;

(b) if so, whether any State Gov-
ernment have stepped forward to
implement this recommendation;

(e) whether such facility will be
extended to the Scheduled Tribes also;
and

(d) if not, how Government intends
to solve the land problem of the Sche-
duled Tribes?

The Depuly Minister of Home
Affalrs (Bhrimail Alva): (a) and (b).

¢+
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(d) Does not arise.
Corraption in Goverament Ofices

The Minister of Home Affairs (Shat
G. B. Pant): The steps taken by the
Administrative Vigilance Division to
intensify the drive against corruption
are detailed in its three Reports for
the yesrs ending Sl1st March, 1938,
1957 and 1938 which have been laid
on the Tuble of the House. The Divi-
sion continges to work on the

indicated irf the said reports.

%
z

state the number of States which took
part in the cultural show and other
tunctions connected with the Republic
Day Celebrations?

The Minister of Defence (Shal
Erishna Menon): For the
Day celebrations 1959, 10 State Gov-
ernments/Administrations contributed
tableaux for the Procession and
17 State/Administrations sent Folk
Dance troupes to participate in the
Folk Dance Festival

Hostlle Nagas

2505 Shri Bimal Ghose:
* '\ Shri Raghunath Singh:

Will the Minister of Home Affairs
be pleased to state;

(a) whether an encounter tock
pblace between the Manipur Rifies and
Naga hostiles on the 8th February
lant;

(b) if so, the details thereof;

(c) whether the Naga hostiles were
caught while attempting to contact
someone in Pakistan: and

(d) if so, whom in Pakistan they

were irying o contact and for what
purpase?



Sigo Weitsi Adrerd CHAITHA 9, 1881 (SAKA) Written Amswers 85007

ﬁr mmw
Piik): (a}andtb) There ‘'was
m the Manipur

by ;EE

2507, Shrimati Iz Palchouwdhuri:
Will the Minister of Home Affalrs be
pleased to state:

(a) the number of reported abduc-
jen cases of married women and un-

1956 and 1957; and

(b) the number of women and girls
recovered during each of the above
years?

The Minister of Home Affairs (Bhri
G. B. Pant): (a)

1956 . . 10 3
23 . . 9 7
. i 16 4

(b)
988 . . : 7 3
7
a

- A

2568, Bhrl Elgyaperumal: Wil thé .

Minister of Finanos bhe pleased to
state®

{n)bwmyeanmmwd_
for the Income-tax Imspectors’ Exami-
nation held in 1968;

(b) how many candidates were
selected; and

(c) the number cut of them belong-
ing to Scheduled Castes and Sche-
duled Tribes?

The Minister of Finxuce (Shrl
Morarfi Desai): (a) 11,656 candidates
appeared in the Income-tax Inspec-
tors’ Examination held in 1958.

(b) 1,338 candidates have gualified
in the exmmination.

(c) Out of 1338 candidates, 176
belong to Scheduled Castes and Sche-
duled Tribes.

Craft Training Centres at Agartala

2509. Shri Dasaratha Deb: Will the
Minister of Solentific Research and
Cultural Affairs be pleased to state:

(a) whether any financial allocation
has been made so far to establish a
Cratt Training Centre at Agartals
under Education Directorate exclu-
sively for training craft teachers for
basic schools in Tripura;

(b) whether it is a fact that such
training centre has been functioning
under the Education Directorate since
1958 under a different name; and

(c¢) if so, the reason for this alloca-
tion?

mmmum
Rossarsh and Caltural Affairs (Dr.
M. M. Das): (a) Yes.

(bamwmmm
were trained upto September, 1088 ot

the Training-cum-Works Centre
When the Cantre was

Agartals.

closed down wfter September, 1986,
%mw were made
for the of teachers st the
Experimental Model School, Agartala.
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(c) It is considered necessary to set
up a separate training centre on a
satistactory and permanent basis,

‘Educational Institutions of Tripura

2510, Shrl Dassratha Deb: Will the
Minister of Eduneatiom be pleased to
state:

(a) how many Educationsl Institu-
tions in Tripura have now been kept
under the direct control of the Edu-
cation Directorute of Tripura Adminis-
tration;

(b) how many posts of Deputy
Directors of Education for the sub-
jects like Youth and Women’s Pro-
gramme etc. have been created and
filled up under the Education Directo-
rate since 19535;

(¢) whether any investigation has
been made to ascertain specifically
whether retention wf the Education
Directorate in its present set-up after
handing over of bulk of educational
activity to the Tripura Territorial
Council has ted to any administrative
economy or otherwise in Tripura; and

(d) it so, what are the findings?

The Minister of Education (Dr.
K. L. Bhrimali): (a) 15 Educational
Institutions and 378 Social Education
Centres.

(b) Two.

(c) and (d). The staff position in
the Education Directorate was re-
viewed after the transfer of weduca-
tional institutions upto the Secondary
stage to the Territorial Council and
only such staff as 13 absolutely neces-
sary for maintaining administrative
efficiency has been retained. This has
resulted in considerable economy in
expenditure, The surplus staf has
either been surrendered or transferred
to the Territorial Council

Cost of Turning and Bering Sorap

2511, Shri K. U. Parmar; Will the
Minister of Steel, Mines and Fuel be
ploased to state:

(a) the reasons for the disparity in
eontrofed prices between Ingot Mould

quality. Ingot mould is almest pure
pig iron while cast iron melting scrap
is inferior in quality. There is only

ton

Grade 1. Rs. 210 per ton mentioned
by the Member is the maximum Col.
II price chargeable by the Stockist
and includes breaking charges and
the remuneration of the stockist.

(b) and (c). The price mentioned
by the Member is the ex-works selling
price in India. Borings and turnings
are mild steel melting scrap of much
smaller sizes than those which are
usually charged in the Electric Fur-
naces in the country. These are
offered to the furnace owners in the
first instance and such of stocks as
are found unutilisable is licenced for
export. To arrive at an estimate of
the C.ILF. price in Japan, the Railway
freight, cost of loading and incidenfnl
charges in the port, ocean freight to
Japan and also the element of profit
of the exporter have to be added to
the ex-works price in India. It is not
known whether borings and turnings
fetch such a high price as Rs. 160 per
ton in Japan.

(d) mwﬂ-mmm.
The msin end-products of melting
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serap are castings and rolled sections

(b) 1¢ 80, the reasons for the
closure;

(c) the number of workshops so
closed in Northern and Western Com-
mands, and

(d) number functioning in these
Commands at present?

The Depaty Minister of Defence
(Sardar Majithia): (a) to (d) Infor-
mation 15 being collected and will be
laid on the Table of the Lok Sabha
as soon as it 1s available

m&mommm

2513, Shri Daljit Singh: Will the
Min;ster of Defence be pleased to state
the number of Indian militery officers

who have sent their families to reside
in Pakistan as citizens of Pakistan®

mm):Noluchmh.“
come to the notice of Government

Schemes for Broadbasing Primary
Education

2514 Sardar Igbal Singh: Will the

l(muhrof!dluﬂnhephuedm
state

(a) the cut made in the original
lﬂotmenttostammwmt

funds amongst various Sectors,
%ammamwm
Year Plan, has not yet been finalised,

(b) So far as can be judged wt pre-
sent, it is not Lkely to affect the |
target of Literacy adversely

Poppy Cultivation

£515. Bhrl Daljit Bingh: Will the
Minister of Finance be pleased to state
the total area of land under
Cultivation during 1058 (Btate-wise)?

The Minister of Finance (Shr,
Morarji Desal): A statement 15 laid.
on the Table of the House

STATEDMENT

Statement showing the area of land
under Poppy Cultivation during the
season 1858-59 (State-wise).

Name of State Acres
Uttar Pradesh 18,907
Raathag oo W3

ToraL 75,208
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Jhum Cuiting in Tripura

Pamratha-Deb:
Will the Minister of Heme Affairs
be pleased to state:

(a) whether it is & fact that a large
pumber of tribal femilies bave lost

mmﬁu:?hwﬂ&hdm
cm. mtnh-rq, M.
Kithalchara, Demchara,

(a) whether the scheme for intro-
duction of gradual prohibition in Delhi
has been finalised; and

(b) if so, the details of the schame?

The Minister of Home Affairs (Shri
G. B, Pant): (8) and (b). The existing
restrictive measures in the matter of
public drinking (details of which were
given in reply to Starred Question No.
638 answered on 25th February, 1859)
are being continued. In wddition, the
following proposals are under con-
sideration:—

(i) reduction in the possession

Imit of foreign liquor, beer and

cider;

(ii) reduction in the possession
limit of Bhang;

(iii) restriction on the sale of
opium to addicts only on medical
grounds,

Temples at Bhavasth in Bombay

2520. Bhri M. B, Thakore: Will the
Minister of Sclentiic Restarch and
Culburst Affsiry be pleased to state:

() W have
recetwed siny “from the
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(b) it sq, the steps taken thereon?

The Doputy Minister of Bclentific
Remsarch -and Giiltural Affalrs (Dr.
M M. Das): (a) No, Sir,

(b) Does not arise.
Retirement Age
2621, Shri Tangamani: Will the

Minister of Home Affalys be pleased
to state:

(a) whether there is a propasal to
ralse the age of superannuation. of
gazetted officers of Central Govern-
ment from 55 to 58;

(b) the nature of the reference
made on this issue to the Second Pay
Commisaion;

(c) what directions have been issued
to stay retirement of 55 year group
pending the Pay Commission’s recom-
mendations;

(d) what will be the saving in
gratuity and pension by raising the age
of retirement;

(e) whether retired officials will be
utilised for social welfare and develop-
ment schemes; and

The Minister of State in the Minis-
gdnmunh(mmn (a)

(b) A copy of the terms of reference
of the Second Pay Commission is plac-
ed on the Table of the House. No
ﬂ;.mgcin& reference has been made to

mﬂmmmm
retirement. [See Appendix V, an-
nexure No. 66].

(e) No directions have been issued

(d) No information as to the possible
saving or extra cost is available.

8508

compulsory retirement of Government
serwants and to review the question if
the Pay Commission should make any
recommendstion on the subject.

Liguar Licemces in Defomoy Hontels

2522, Bhrl Hom Barua: Wil the
Minister of Defence be pleased to
state:

(a) whether private contractors are
allowed to hold liquor licences in De-
fence Hostels in Delhi;

(b) if so, whether Government have
received any complaints about misuse
of these military licences from the
excige authorities; and

(e) if so, what steps Government
have taken to enquire into these com-
plaints?

The Minister of Defence

Krishna Menok): (a) Yes, Sir.
(b) A complaint was received that
the Contractors in Jodhpur and Princes
Park Hostels were selling liquor to un-
authorised persons.

(c) In regard to the Jodhpur Hostel,
it was recommended to the excise
authorities that the licence for the
wine shop be cancelled. The contrac-
tor has, however, appealed against the
cancellation of the licence. In regard
to the Princes Park Hostel, the matter
was considered and the licence for the
wine shop has been allowed to  be
effective till the 31st March 19859, when
the position will be reviewed.

(8Bhri

Sarva Beva Bangh
2523, Shrl Rajendea Singh: Will the
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RE: ADJOURNMENT MOTIONS

Mr. Speaker: I have received notice
of some adjournment motions the sub-
stance of which fall under two heads:
(1) Chinese news agency statement
that Kalimpong is being used as a base
for anti-Chinese rebellion; and (2)
Chinese troops are near India's border,
A number of hon. Members, Shri Hem
Barua, Shri Vajpayee and others have
given notice of adjournment motions.
Now the hon, Prime Minister,

Shri Hees Barus (Gauhati): I want
10 say something before the hon. Prime
Minister makes a statement.

Mr, Speaker: Order, order. I have
got the statement of the hon, Member
here.

Shri Hem Barua: I want to add.

Shri Braj Raj Singh (Firozabad):
Mine is not here

Mr. Speaker’ I shall hang up on the
notice board the names of all bon
Members who have given notices of
adjournment motions (Interruptions).

Shrl Goray (Poona): Please under-
stand our anxiety. It is not for pubh-
city,

Mr. Speaker: I understand that; I
am not referring to that.

Shri Hemn Barua: My adjournment
motion is very specific; first, about the
Chinese authorities’ official commu-

.

Shri Hem Barna:.. impertinent.
it may be a sort of ur on their
part on what this Parliament should
do or should not do; because, we have
that amount of reason, that amount of
sense, whether to discuss it or not to
discuss it. We are the representatives
of the people who are in this Parlia-
ment, presided over by you, Sir. They
Ald not have that right 1 want &
clanfication on these two broad points
from the Prime Minister.

Shri Braj Baj Singh: I wanted to
mention only one thing It is not so
gimple a matter. Somebody from
some other country casts some asper-
sions on our Parliament. We are an
independent country. We are a
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have been disclosed by the Press, say
that some 18 people of the old Gov-
ernment headed by the Dalm Lama
have been dismissed and a new Gov-
ernment has been installed there
Seme people sitting here in
could not do that It seems that the
whole of Tibet has msen in rebellion
There could not be only some people
in Kalimpong It 15 a serious matter
over which the whole country is agita-
ted 8o, we should have some sort
«<f a duscussion here It is not that we
shall be interfening in the matters of
«Ching but we shall certainly say some-
thing in view of the fact that our re-
lations with the Tibetans have been
very cordial all through, whether it
-was proper that we should have enter-
ed into an agreement by which the
freedom of the Tibetan people was
raped, a8 has been done today

Shrl Nath Pal (Rajapur) Sir, would
you not allow some of us to make a
ftatement®

Shri Vajpayee (Balrampur) May I
submut that a new situation has arisen

Mr, Speaker. If he 15 going to sav
the same thing then enough has been
said Is there any new point?

Shri Vajpayee: No, i1t has not been
said What I want to say 15 that the
whole question of our relationship
with China should be reviewed in the

:
3
i
]
:

e
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i
|

8513

Skri B. 0. Kambie (Nanded-Resery-
ed-Sch Castes)* Witk regard to
Kalimpong, I shall be very brief The
interested parties, that 15, the two
countries who are claming to be
fnendly with each other are giving
nival news The Government of India
is saymng, according to the news-
papers, that the Government of India
had asked the Chinese authormties to
aite instances whereupon the Unmion
Government will investigate mtp the
matter No instances have been cited
by the Chinese authorities That is
the stand taken by the Umion Govern-
ment whereas repeatedly the Chinese
authorities are alleging that Kalimpong
15 made a commanding centre Now,
the position becomes worse because of*
the friendly relations Both the coun-
tries are saying that we are friendly
with each other Then who i3 un
friendly” What exactly 18 the truth®
Is India unfriendly or 1s China un-
friendly®” That must be ascertained
Therefore, 1n order to maintain the
frmendly relationship i1t 13 my submis-
sion that the truth must be ascertained
and whosoever 15 1ndulging in false
propaganda must be requested to with-
draw the wrong allegations, if made
either by the Union Government or
by the Chinese Government

‘With regard to the other observa-
tion made 1n the official commumnque
of China, that 15, that 1t would be 1m-
polite and improper to have any dis-
cussion 1n this country, I may submt
that our discussion in this House

Mr. Speaker: I am not gomng to
gllow that The same pomnt has been
made once or twice

Shri B. C Kamble: The question 1s

Mr, Speaker: There 15 no question
Shr:1 Mohammed Imam

Shri B. C. Kamble: The question 15

Mr. Spesker: I am not going to
allow repetition of the same matter,
that 15, whether it 15 open or it is not
open for the other Government or
somebody to say that we shall not dis-
cuss this mafter It hag been said
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Shri B, C. Kamble: I will finish it....

Mr/ Speaker: No, I am not going to
allow discussion on this point so soon.
First of all, let me make up my mind
whether I should give an opportunity
or not. Then I would allow it.

Shri Mohammed Imam (Chitaldrug):
A grave crisis has arisen on account of
the fact that China has overrun Tibet
and it has completely occupied this
area. This entire subjugation of this
territory is threatening the safety of
India. To this effect I have tabled
an adjournment motion. This is a
very important matter as can be
gauged by the concern expressed by
various hon. Members of this House
except perhaps one section.

Mr. Speaker: The hon. Member
refers to the massing of Chinese troops
on the south and south east borders of
Tibet. That is a new thing that he
refers to.

Shri Mohammed Imam: Yes, a new
thing. It has also been reported that
the Chinese have fanned out their
troops, Their troops are massed on
the south and south east frontier.
Practically, they are very near India.
This causes a good deal of concern, We
know the history of the Communist
countries in other continents and in
other areas. So, this is a very dan-
gerous situation. Therefore, what I
submit is that the hon. Prime Minis-
ter must take the hon. Members of
this House into confidence. This is a
matter which should be debated
threadbare in this House. I think hon.
Members are anxious to contribute
their views. They are anxious to ex-
press their concern and also help the
Government and the hon. Minister of
Defence because these external mat-
ters should not be a subject of con-
troversy. It should not be a matter
of party politics. We must all be
united when the defence of the coun-
try is concerned. So, I submit that
the hon. Prime Minister will give us
an opportunity to express our views.
We shall express our views in all
sincerity in the interests of the coun-
try. So, I submit that the adjourn-

MARCH 30, 1959 ° Re: Adjournment
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ment motion, if admitted eithe
adjournment motion or in the for
a special motion, is certainly :e
the spirit of censuring the Ga
ment. In this matter it should be
open to the House and the hon. M
bers must be allowed to express t
views on this important matter. |
vital at present to the interests
India.

Raja Mahendra Pratap (Mathurs
have again a word to say becaus
was in Tibet and I went to Ti
helped by China and with a Chi
passport. I was touring all avei' ¢
tern Tibet. Dalai Lama wrote me
letter. It was In 1925. Now, I ha
a word to say.

Mr. Speaker: I have heard him
ready once. On the same mattel
cannot hear him again.

The Prime Minister and nister
External Affairs (Shri Jawahar!
Nehru): I take it that I should s
something about these adjou
motions.

Mr, Speaker: Yes. I gave an oppe
tunity to all those hon. Members
sponsored the adjournment motion,

Shri Jawaharlal Nehru: If you wi
permit me in dealing with these ad
journment motions I may perhap
slightly beyond the range of some
the questions put. I do wish. ...

Mr. Speaker: It is clear that there
no question of censure involved |
this. All hon. Members are anxiou
to know as to what exactly is the mz
ter.

Shri Jawaharlal Nehru: These g
journment motions as adjournme
motions, if I may say so, can ha
arise. But so far as I am concerned,
do not wish to take shelter under an
technical plea for not giving any
formation that I think ought fo t
given. Indeed, subject to certain ve
broad considerations to which )
Tyagi referred, I wish to place all thi
information that we get before th
House, as it comes in, and I propose fi
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May I also refer to what for instance,
there
Indian border”

hon. Member Shri Imam hag talked

mwmu

about that is, the massing of troops.
Now, I am completely unaware of this.
he wants an adjournment motion be-

In fact, 1 have not heard a rumour
to that effect, leave out the facts. And
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their armues marched into Tibet What
1 am venturing to say 15 that the
policy we adopted towards Tibet
would have been adopted regardless
of what China did, and we would
have withdrawn our forces, ete That
was the mam thing we did

‘ Shrl Braj Raj) Singh: There, every-
‘body agrees

Shri Jawaharial Nehru: Apparently

Feople seem to imagine that we sur-
fendered some pmwvileges :n  Tibet
The privileges which we surrendered
in Tibet were privileges which 'we
do not seek to have 1n any other
eountry 1n the world, Tibet or any
other It was patent from the strict-
ly practical pomt of view, even apart
drom sentments, that we could not
do anything an Thbet either in law,
constitutionally or practically

Re: Adjournment MARCH 30, 1909  ERe: AQJourmment
Motions
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weoakness of Tibet has varied in the
course of the last hundreds of years.
But, that 13 the position Gov-

told me then that Tibet had always
been, according to lum and accord-
ing to the Chinese position, a part of
the Chinese State, that 1s, they have
always claimed 1t and they have had
1t, according to him, but yet, Tibet
was not China Tibet 15 not Chuna,
Tibet 1s not a province of Chuna Tibet
i3 an autonomous region which has
been a part of the Chinese State—
that was, as far as I remember, his
words—therefore. we want to treat it
as an autonomous region and give it
full autonomy That 13 how he ex-
planed the Chinese Government's
attitude to Tibet All I could say was
that we had to recognise Chinese

the difficulties would be much less,
because, I remember, difficulties had
arisen already, three years ago

For nearly three years. there has
been what is called the
revolt in China. XKhampa
although it consists of
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Tibetan origin, is not technically
Tibet now About 50 or 60 years ago,
tiie Xha'apa region 1n Eastern Tibet
was incorporsted in China. U was
never really adequately controlled or
ruled by any authority, Tibetan or
Chinese, because Khampas are moun-
tain people, rather tough people,
not likung anybody ruling them.

When the new Chinese Government
came 1n, qQuite apart from Tibet
proper, the Khampa region was in
China proper They started introduc-
mg thewr new reforms or changes,
whatever they did mn land or other-
wnse, in the Khampa region That
brought them mnto trouble with the
Khampas in Tibet—not actually in
Tibet, but the Tibetans m China, you
may say That trouble started 2 or
3 years ago or more than that—
about three years ago, locally confin-
ed there Then it spread and 1t spread
to the south and south-east chiefly
Naturally one does not have details
But, 1t was a kind of guenlla activity
which went on causing much trouble
to both the parties and damage and
all that That has been continuing
When, Premuer Chou En-la1 talked to
me, this Khampa trouble has started.
It 15 not a kmd of trouble which 1s
of great mihtary importance to any
Government not that; it 15 a nulsance
;ndu prevents things from settling
own

That has been contmung Nothing
new has happened except that In some
‘border some convoy has been attack-
ed or taken away or something has
been happenung  ‘The new thing, what
has happened in Lhasa, may 1 say,
has not flown from that, it 18 really
a completely new development The
very matter was mentioned by me in
this House and to the Press here the
moment we heard of fighting there
Previous to that, only a few days
previously, I had spoken in this House
and talked about the conflict of wills
there I thought that expression was
2 good expression to describe what
‘Was happening there because there
"Was o violence at that stage Nobody

3 LSD—+4

had hit anybody But, this conflict
had come out in the open in the sense
of people talking in the open It
lasted 3, 4 or § days when actual
firing began, I cannot say who began
it, but it began Normaily, one would
say that where 1t 15 a question of
mulitary might, the Chinese Govern-
ment 18 much stronger than some kind
of local recruits of the Tibetan Army.
Tt 13 obvious So, that has been the

background of 1t

Now, it 1s unfortunate that all this
damage 15 done I do not know what
damage has been done, but some con-
siderable damage has been done to
some of the old monasteries 1n Lhasa,
and maybe, some valued manuscripts
have suffered thereby, and all that
has happened, and our sympathies go
out very much to the Tibetans

was not to blame

In the press today, the Chinese
News Agency bhas published some
letters, which, 1t is said, have been

a little greater confirmation about
them, about what they are, in what
circumstances they were written,
whether they were wntten at all Itis
very difficult because all these things
are being said by various partes, it 18
exceedingly difficult to sift the truth
out of this lot of chaff And what-
ever I may say, whatever the Govern-
ment may do, may have far-reaching
consequences

We talk about Tibet, and we want
to have friendly relations with the
people of Tibet, and we want them to



' Today is the 30th of this month. It
was on the 20th, the early morning
of the 20th, that firing began—it is
ten days—in a country from
nonmm.emtrmour.
only mews that hag come to us or
to the wide world—I am leaving out
China; they might have some special
ways of getting news—the only news

41

consulate. Obwviously, he cannot tell
ug what is happening all over Tibet.
He does not know. He is in touch
with Lhasa, and more or less Lhasa
in what he can see from his consulate,
just round about what

Now, may I just say one word—I
think I have answered it—about the
It has been

four head abbots from Leh are there,
as wall as—I forget the number,—
about 30 or 40 or 50—or it may be
somewhere about a hundred—monks
and others who have gone there, We
have not got them on our register
there, because they simply come and
go, and do not report to us. But as
soon as I heard about this two days
ago, we are making inquiries about
them.

Now, I come to the statements

issued, presumably by the Chinese
Government. Now, those

deny it, because it is not in my know-
ledge to make a firm statement; if it
wes, I would make it.

ment or corrected it. I suppose hom.



“sa3 Pa: Adjeurnment CHAITRA 9, 1881 (SAKA) Re: Adjournment 8524

Members have seen it, but I shall
read it out or part of i, if they have
not.

“Asked for his comments on the
description of Kalimpong as ‘the
commanding centre of the rebel-
lion' in the news communique re-
leased .... an official spokesman
of the Ministry of External Affairs
emphatically repudiated  the
suggestion, He said that & num-
ber of people from Tibet have
been residing in Kalimpong for
many years...,”

—many years meaning twenty, thirty,
forty, fifty and more—

“...and among them are some
who arrived during the last three
or four years”™.

Itunotmnny.ttmnrbeindmm,
perhaps.

“The Government of India have
repeatedly made it clear to them
that they should not indulge in
any propaganda activities against
a friendly Government on Indian
soil. The last wamning was given
about six months ago and since
then these persons have remained
lq.uiet There have been no un-

wiul activities in Kalimpong or
elsewhere either by these people
or others. 1t is, therefore, entire-
ly incorrect to say that Xalimpong
18 the centre of any rebellious
mitiu. The check-posts on the

~Tibet border are adeq
manned and the strictest wuut::l’h
always maintained on movements
between India and Tibet”.

Nw.mm.nmmmudpm-
cise information as to whether the
ChhmGwmm!hndmph!nﬁ
ﬂ_:muboutxnlhmlsha.llhn

who came from Tibet, important
people, that You are welcoma
to come here, but we cannot
allow Indian s0il to be wused

have sentiments. But [ am merely
saying that that it is wrong to say
that Kalimpong was a kind or centre

come in one of the papers where she.
says that she has contacted the rebels?
It has come out in the papers.

Shri Jawaharial Nehrn: I have not
read that particular article, I do not
know to which article the hon. Iady
Member is referring. In one or two
cazes, foreign correspondents have
gone and talked to people there in
Kalimpong or wherever it is; I do not
know where, it may be Kalimpong,
or it may be elsewhere, but they have
not mentioned namesz or the place or
the individuals contacted. And they
have given an account froza the point
of view more or less, of those people
in Tibet, who were on the gite of
the revolt. That I cannot cateh, I
cannot get in, but broadly speaking,
it is wrong to say that Kalimpong has
been the centre, Certainly, we have
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very good control of our check-posts,
of people coming and going from
Tibet to India, and nobody in Kalim-
pong can easily come or go, afl you
cannot control something where the
movement 13 not easy.

1 am told thet when we enquired
about Elizabeth Partridge’s article, we

is not necessary for me to say that
it is open tw this House, this Parlia-
ment, and it is completely free to say
or do what it chooses, to discuss any
matter it chooses, subject always to

thing, as muny hon. Members on the
opposite side know wvery well!

Shri Hem Barua: You enjoy that
right equally!

Shri Jawaharlal Nebyn: It is, I
suppose, a liftle difficult for peocple
trained in a different tradition for a
long time to understand the normal

Motions

or internal authority, whoever it may
be. Having said that, obviously that
right has to be exercised always with
wisdom and always thinking of the
consequences, and how that right
should be exercised,

Shri Nath Pal: We can always clgim
to have done so in the past

Raja Mahendra Pratap: This shows
our Government is very wealk, power-
less to deal with questions all round
India, north, south, east, west,

Mr, Speaker: Very well.

In view of the elaborate statement
made by the hon, Prime Minister, 1
do not think, having regard to the
situation, it is necessary to allow any
of these adjournment motions tabled.

The situation iz delicate. Let us

"see. Nobody can prevent us from

discuss.ng. That much I can assure.
The hon. Lesder of the House also
has said that it might be due to the
misunderstanding of others. We are
an entirely independent and free
nstion, and this Parliament is supreme
so far as that matter is concerned,
subject, of course, to the Constitu-
tion, a Constitution not laid down by
any others. We lay down the Con-
stitution ourseives. We are always
watchful and ready. I will never
hustle or muzzle this House so far as
these matters are concerned.

Shri Nath Pai: We associate our-
selves with the sentiments expressed
by the Prime Minister with which we
are broadly in agreement, but it will
be necessary that the House gets a
chance to state it, because, on such
an occasion, it is necessary that you
hegr not merely the Government, but
you hear the Opposition also, as there
18 & necessity to create an impression
in the world that there is near-un-
animity so far as expreasion of
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|
sympathy for the Tibetan cawse b
concerned.

not trying to
purchase it by elosing our eyes, by
gagging our mouth and plugging our

.MOTIONS FOR ADJOURNMENT.
Crasa oF IAC Amcrarr

Mr. Speaker: I have received notice
of another adjournment motion from
Shri 8. M. Banerjee regarding the
crash of an 1AC plane.

Corporation Dakota aireraft which
took place on the 29th March, 1950
All the four members of the crew
and the 20 passengers on board the
;"r'?c‘g:mm The aircraft

piloted by Capt, 8. K.
Mﬂmmwﬂuﬁnw
fala-Kumbhigram sector of the sche-
duled pastenger service from Calcutta
fo Imphal. It took off from Agartals
8t 10-10 axe. ISP  Phe last rado

a thunder storm. As the aircraft did

Kumbhigram from the SDO, Halla-

i3

5

:

:
|
Egg

;
b

3. Radio Officer Shri P. R. Kar.
4. Steward Shri P. D’'Souza.

Passengers:

1. Shri 8. K, Patoa.

2. Bhrimati Patoa.

3. Infant Patoa.

4 Shri S, K. Koley.

5. Bhrimati S, Koley.

6. Shrimati P, Saha.

7. Kumari Kalyan.

8. Kumari Sabita.

9. Baby Saha.

10. Shrimati P. Barua.
11, Infant Barua.

12. Shri P. Ganguly.
13. Shrimati B. Chakravarty,
14. Shri R. C, Patroa.
16. Shri 8. Talapatra,
16. Shri R. J. Singh.
17. Shri A. C, Das,
18. Shri 8. K. Debrath,
10, Shri P. N, Saha.
20. Shri 8. Bhattacharjee.
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hat): I just want to ask one question.
This particular plane sent out an

13 hre.

Shri A. C. Guha: It has been stated
that this particular aircraft sent a
I want to know whether

If so, why was the aircraft allowed

vious intimation of the bad weather.
to fiy?

message saying that it was in some
bad weather.
the Agartala Aerodrome got any pre-

aircraft was sent behind them,
or whether they completely crashed

immediately.

S.08. saying that the weather was
wvery bad. I should like to know
whether after receiving the 8.0.8. any
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continuing Iike this. The
Mhumlrmtwhuheh.
stated to the House-—nothing more.
'n:m no point in going on probing
inf

it.

It is rather unfortunate that this
accident should ‘have happened
involving the death of 24 persons. Of
course, the House expresses its deep

available information, as soon as it is
obtained, will be placed before the
House.

In view of what the Minister has
stated, I do not give my consent to
this adjournment motion.

ASSISTANCE TO FAMILIYS RENDERED HOME
LESS IN DUST AND THUNDERSTORM IN
Derax

Mr., Speaker: There is notice of
another adjournment motion from
Shr1 S. M. Banerjee, regarding:

“Need for immediate financial
assistance to all families who are
rendered homeless az a result of
severe dust and thunderstorm in
Delhi on the 20th March, 1050...."

Shri 8. M. Banerjee: I want to make
a submission. I know the Govern-
ment are prepared to give them
assistance. But those residents of
Purana Quila have been declared as
squatters, So I do not know what
will be the attitude of the Government

o Matter of Urgent

have sympathy with them. I under-
stand the matter is being lookad into.
Whatever can ressonably be done by
way of relief will, I think, be arranged.
The storm was altogether unexpected,
and it has caused suffering to these
people. We will look into the matter
and see what can be done.

Shri 8. M. Banerjoe: About the
residents of Purana Quila also.

Mr, Bpeaker: In view of this, I
decline to give my consent to the
adjournment motion.

ESTIMATES COMMITTEE
THIRTY-NINTH REPORT

Bhri B, G, Mehia (Gohilwad): I
beg to present the Thirty-ninth Report
of the Estimates Committee on the
Ministry of Finance (Department of
Economic Affairs)—India Security
Press, Nazik.

13.04 hre.

CALLING ATTENTION O A
MATTER OF URGENT PUBLIC
IMPORTANCE

Fmince sy PORTUGUESE BOLDIXRS ON
INDIAN CONSTABLES

Shri 8. M. Banerjee (Kanpur): As
regards this matter, we thought that
a Short Notice Question would be
admitted in which case we would have
been able to ask questions. Unfortu-
nately, that is not poesible in respect
of a Calling Attention notice. So we
should be permitted to ask some ques-
tions.

Mr. Speaker: I will allow one or
two questions by hon, Members who
came from that area

8bri Vajpayee (Balrampur): Under
Rule 187, I beg to call the attention
of the Prime Minister to the following
matter of urgent public hnportance-
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ﬂmm (BALES TAX)

(DELHI AMENDMENT) BILL*
2he Minister of Revenue and Civil
Expendifure (Dr. B. Gopala Reddi):
On behalf of Shri Morarji Desai, I
beg to move for leave to introduce a
Bill further to amend the Bengal
Finance (Sales Tax) Act, 1941, as in
force in the Union Territory of Delhi.

Mr. Speaker: The question is:
“That leave be granted to intro-
duce a Bill further {o umend the
Bengal Finance (Sales Tax) Act,
1041, as in force in the Union
Territory of Delbi”

The motion was adopted.

Dr. B. Gopala Reddl: I introducei
the Bill,

1309 hra,
**DEMANDS FOR GRANTS—contd.

MINISTRY OF INFORMATION AND
BroapcAasTING—contd.

regarding the Ministry of Information
and Broudcasting and cut motions
moved thereto on the 28th March,
1059, a list of which was already
circulated to hon. Members on the
same day. The hon. Minister may
continue his reply to the debate after
which the cut motions will be dis-
posed of and the Demands put to
vote,

The Minister of Information and
Broadcasting (Dr. Keskar): Mr.
Spenhersir:[mobnrvinsdlyhb
fore yesterday

Members, in order to enable
House to judge the work of the Min-

"istry in correct perspective, it is not

1

for Grents

The All India Radio is a big organ-
isation and it is easy to point
defects here and there. Before the
House passes any opinion on the-
criticisms expressed, I would like to.
draw its attention ¢o the notable-
work done by this Department It
has to be remembered that this is a
new department. In the year 1947,
when we took it over, it had just
made a beginning We had at the

&

Buages. Now we have not 16 langu-

same thing will apply to the
Broadcasting stations. In 1947, when
we toock over, 6 stations were broad-
casting, in all, approximately, for
about 26,000 to 27,000 hours. We are

than five times now than what it was
in 1047

This bird's eye.view will show how
the Department has, been trying to
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do act
much in English. In fact, this is the
most the

i
il
A
At

language also. For example, take the
wamen's programme. If we have a
women's programme, say, in a parti-
cular language, then the other langu-
ages also insist that there must be

Dr. Keskar: Men can listen to wo-
men's programmes; there is no objec~
tion to that We have been trying to
find a way out of this. But, I am afraid,
that it is not possible for me to do

as we could. But the resulting pres-
sure on radio time is so great that it
is not possible for us to devote

to be ruled out.

I must confecs to hon.
that this is the most tremendouws
obstacle that we have and the im-
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There were only 4 or 5 school broad-
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ground is different, the literary
eflort of the language is diferent No
doubt the BBC which has a network
with a large number of listeners and
a lot of money at s command 1s eble
to mive a larger variety of program-
mes We, probably, are not able to
give that much But, I may say that
if we take all things into considera-
4ion, we also are g@iving as much and
I am sure that when we reach that
stage of development we will give as
much or even more The improvement
of programme production, 1f 1 may sub-
mit, 13 a continuous process It is
Ppossible that an hon Member is not
satisfled with the programmes It =
¢asy for him to pomnt out the difficul-
ties But let him also compare them
with what they were and how they

for Granta 8544

bave improved, Then only he will be
able to pay a fair tribute to what has
been done I would request the hom.
Members to give a comparative judg-
ment and not smply an wbsolute

i
-
2
:
:
]
&
3

PL
QEEE

and large we have made
I make bold to submit that the
India Radio hes dunng the last
decade become a major mstrument of
the expression of Indian culture That
by itself 1s as achievement which

H
A

what progress we have made In 1047
we had only 275,000 licences and we
have been progressing continuously
and we have more than 15 lakhs on
31st December, 1958 There is no year
in which we have not had an increase
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the circulation of pewspapers, I do
not think that we are in a disadvan.

tageous position.

Strl Hem Barus (Gauhati): On =
point of information, may I Imow

produce a profotype of an inexpan-
sive radio receiver. What has hap-
pened to that?

Dr. Keskar: The research section
18 one wing of the All India Radio.
We want the manufacture of cheap
radio sets. The work of the research
section is to make scientific research
in this direction. We are not making
prototypes ourselves. In consultation
with the Ministry of Commerce and
Industry we are also trying to see
how much sets could be manufactur-
ed,

I was saying that the highest cir-
culation of newspapers in this coun-
try is about 100,000 or thereabouts
while 1n other countries like Japan,
the circulation goes up to flve or six
millions, A newspaper iz certainly
much cheaper than the radio. Some-
body may ask as to why there are
not more newspapers circulation in
this country. But if we compare this
with the radio, I make bold to say
that the radio has certainly made
progress and people are appreciating
what we have been able to do in that
direction,

I am glad to make an announce-
. ment that in order to attract more

proposals
fee. We have had a number of com.

have found that it is hard for a per-
son to pay the same fee for the first
set and alzo for the additional num-
ber of sets that he has. It
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Achar (Mangalore): What will
fee for the additional set?

. Kbskar: That has not been de-
ided. It will be very much less than
fee for the ordinary set.

Hon, Members have made a number
of references to the Publications Divi-

4
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REo

pletely reorganised and it is as busi-
nesslike as any other leading publi-
shing concern. This will be visible to
the Members from the facts that
the report that has
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13.39 hry,

of such publications
is not more than five to seven per

Demands CHAITRA 9, 1881 (SAKA)
»

for Grants 8548

cent. This by itself will help the hon,
Members to realise that we have im-
proved our publications to the greatest
possible extent.

g
1
R
:
-
§
8

the Central Awards Committee here.
Now, Sir, judging pictures or paint-
ings or works of art is a very difft-
cult subject and it is possible that
our opinions might differ. But if the
hon. Member takes the trouble of
looking at all the awards that have
been given during the last four or



saying that picture is nothing and
it did not merit an award. But im-
mediately after that picture the

also

hon, Member’s opinion might differ
from that of the Central Awards Com.
mittee. But, then, we have to en-
trust the work to some committee.
. T hope the hon. Member does not
mear; to say that the members of the
<ommittee are not eminent enough I
have sufficient faith in them,

Shrl Prabhat Kar (Hooghly): I
only want to know whether my state-
ment was correct or not

Dr. Keskar: Does it lead to any
ﬂl:::uﬂlntim? That is the ques-

Then, he made a complaint about
wuditioris. He paid that there are
many complaints against auditions.
Whatever specific complaints he may
bave, if he brings them to my notice
1 will certainly look into them. But
1 might observe that auditions or a
screening system is absolutely inevi-
fable and essential if we want to
have some choosing and selection.
Otherwise, the alternative is that we
leave it to the sweet will of the man
¢n the spot who is likely to make a
greater bungle. Then accusations of
partisanship, this and that will come,
and hon, Members will ba the firs
to come and place them before the
House. Every broadcasting system
does maintain a system of audition.
In fact, if I may say so0, other systems,
including those of Russia, are

-

our films division are all trying to
help in this work.

1 might here say that we propose to
have & good film made on the ques-
tion of removal of untouchability. It
is not so easy as some hon. Members
think, that we produce a film in
which we abuze untouchability. That
will not suffice. The objective is that
the person who is observing untou-
chability should become so convinced
by seeing it that he will not observe
it thereafter. That is a dificult
job, But we will try to do what we
can,

He had a fling at Government and
its advertising department. I jhm,
Sir, not ablé¢ to agree with him. Ia
fact, 1 em afraid, hig facts are all
wrong. He says the Press is slave to
Government because Government
gives advertisements to the Press.
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Government, 1t comes to 8 per cent

Shri P. R. Patel (Mechsana)* What
1s the policy of Government in regard
i0 giving advertisements?

Dr. Keskar: Our policy 15 to give
advertisements to all papers, as many
papers as we can, without regard to
the paper belonging to any particular
party

Shri P. B. Patel: Is it not a fact
that the recommendation comes from
the States and the Central Govern-
ment works upon 1it?

Dr, Keskar: No, Sir, that 15 not a
fact We do not get recommendations
from Central Government We have
got our own machinery

Shri P. R. Patel: The recommmenda-
tions come from the States

Dr., Eeskar: I am sorry They do
not come from the State Govern-
ments I can® even give the names
of papers that belong to
parties The Dhist rung into dozens of
pavers to which we regularly give
advertisements (Interruption,) It
is no use the hon Member trying
to mterject me I he contradicts
me. let um contradict with facts and
nst smply by making a statement
3 (AD) 1LSD-—8

for Gronts 8553

Mr. Speaker: Doez the hon. Mial-
ter mean to say that even when a
paper has little or no crculation he
gives advertisements to that paper.

Dr, Keskar: What | meant was, we
Rive on the bams of ecirculation and
journabatic standards We judge
papers on that basis, and on that
basis we are giving advertisements to
dozens of papers belonging to Oppo~
sition partiea,

Bhri Naushir Bharuecha (East Khan-
desh) May I point out, Sir, that the
argument of the hon Minister that
out of all the advertisements Gov-
ernment advertisements form only
3% per cent 1s not accurate? In view
of what you have pointed out, out of
100 papers only 10 may get them and,
therefore, the 33 per cent 15 distribu-
ted among the 10 papers only

Mr. Bpeaker: Does the hon Mem-
ber seriously contend that even
though a paper was started only yes-
terday and no copy is carculated
except the free coples to hon Mem-
bers, 1t should get advertisements® I
suggest that hon Members may con-
sider whether they would make this
suggestion 1f they st on thess
benches

Dr. Keskar: The argument can be
carried further What I am saying 1s,
there 18 no paper, f you take indi-
vidual papers, which gets more than
5 to 10 per cent in Government ad-
vertisements

Shrimati Uma Nehru had raised
two questions One was about per-
manency of staff I may say that we
are trying to make as much per-
centage of staff permanent as we can
As hon Members know, the ques-
tion of permanency has to be decid-
ed by the Finance Ministry Gener-
ally speaking, the Finance Ministry
allow up to 80 per cent Only 88
per cent of the stal of this Minisy
trv has been made permanent We
have taken it up with them I hope,
with the pressure from this House,



3

s m? BAb4an 88ty
gt b it it LI HHHTIE DS .
wmmwmmmmwmm e L LR DY b

I %_T“M STER P i p 1p,548 B8 i T
4 mmwm m 34 mm emmmtm mm..n”m u:.mm.m.mhmm - F mmmm.mm..
mm m@ 5% tmmmdwxmmwmmmmmmmm..hmMm.m FEE mhmm mmm
g 3 MMme.mn M nmhwumwmadmmmemwmmmMWm ..WM M‘m. mmmmwmmw
: mxmm st mmmm,wmwwmmmmm mm.mm LHE
FEE23LE2EL o bt 1

D Lnmean g LR
4 mMmm ios g m mw memmmmmmm Shag ligigtagt ak

{ sl 3¢ mwu, A NI UMD

m 4 MM dm...l W m. .Wm £ m“uwm = -3 .mm...m.mm,m.ml MM.M
1} A mwwmwmmmmwwmmﬁmw ikt

382 i Paspt Lo Mo LT

N wmmm R WWW»mwmmWwwwmwwmnm.w
shaitandl splnfiii m,mmmmemMmm%mmnmwmmmmmmmw

EREE MmmmmmmuMMMthm



1
g
&
;
5
8

:

E 2
!
&
S

question only, that 1s,
eamera, lighting and other things first,
and that the question of directorship
or the stage 13 something which can
be taken up later

might have to entail 1s saved

Shri Manaen: But 1t 1s not men-
tioned there, unfartunately

Dr, Keskar: That 13 why I saud
that if the hon. Member had read
the Film Enquiry Committee’s report
he would have known it.

Bhrl Manses; What about the
Napali programme? It iz an import-
ant gquestion

Dr Keskar: I cannot answer every
point that is raised by him Accord-
ing to every Member, whatever he
raises = important. There are 20
many of them,

Shrl Manaen: With regard to the
film on untouchability, why 1s 1t not
being done by the Government and
why has it gone to the private pro-
ducers?

Dr Keskar: I can answer that ques-
tion if he comes to me afterwards
and I will explamn it to him

Mr, Speaker: May I suggest to the
hon Minister one thing® Once he
will have an official debate here, and
another mnon-official debate in the
hall so that he can give opportuni-
ties to all Members

Dr. Keskar: With pleasure, I will do
that Now, the question of Hindi is
important. But I would like to draw
the attention of the hon Member to
two aspects of the question Firstly,
1t is not the sole responmibility of this
Munistry to take up the work of pro-
pagation of Hindi It can do it only
m certain departments with which it
18 concerned, and to the extent that
it is necessary Take the question of
the New Division The work of the
News Division 13 to broadcast news
bulletins We broadeast also Hind:
news bulletins rather on a big scale,
because there are certain non-Hindi
areas also where we have Hind: bul-
letins in order to familiarise the
people with Hindi But the import-
ant point to be borne ;n mind regard-
g this question i3 that the news
sources are not in Hindi It is all
easy for hon Members to say, “take
down speeches in Hindl and then re-
produce them in Hindi on the radio
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broadcast”. The radio has mnot got
& network of correspondents nor has
## a news agency of its own. All our
news, even from Parliament, comes
through the mnews agencies. The
wverbatim reports come from the news
agencies, and ag they are in English,
we have to do it on the English
basis. When an arrengement is made
for news agencies to give us the
news in Hindi, then it will be easy for
us to do it that way. It is not
possible for us to establish our own
network so that we can get it in
‘Hindi, That is not a possibility at
this stage. We would like to see
that, not only in Hindi but in other
languages also, We prepare Our news
bulletins originally in that language
but that stage will come later. It is
not possible now to do it We had
intended it, and the hon. Member is
quite right in thinking that we had
planned it. But when we found this
obstacle, we could not over come it,
because as long as the news agencies
are not able to give us the news in
Hindi, we will not be able to tackle
that question. But we will try our
best. I might assure him that we
are as anxious as he is for the pro-
pagation of Hindi but the progress in
Hindi made by this Ministry and the
News Divigsion will be commensurate
with the progress in Hindli made by
the Government and the country in
general. This Ministry alone cannof
race forward while others will lag
behind. We will have to go together.
It will all, therefore, depend on the
All-India general policy which we
also are trying to follow and do 1t n
the best way possible.

Shrl Jagdish Awasthd (Bilhaur):
Your Ministry’s part in this work 15
very important.

Dr. Keskar: We are trying to do our
::hﬂ.bmthoquuﬁmdothmhdm
ere,

Shri Bhakt Darshan referred to the
question of the lexicon. As far as
this question i3 concerned, we have
slready prepared 25,000 expressions,
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technical translation is very diffienlt,
then we have the original English
word or its synonym so that the
listener will understand it and fol-

been mentioning a number of things.
He spoke so quickly and mentioned
so many things that I would not he
able to take up all of them. But I
will certamnly have a discussion
with him on them, and I would only
mention one or two points that he
raised. One was about having iwo
news agencies. I agree with him that
we should have more than one news
agency. But a news agency, as Shri
Hem Barua himself will agree, will
be an independent news agency.
It is not the Government which can
establish an  independent news
agency., Government’s sympathy Is
there for the establishment of one sr
two additional agencies and we will
try to help in the best way possible.

14 hrs.

He has been rather severe in
parliamentary commentares., For
example, he was referring to the
boring, monotonous and mediocre
performance of the Ministers. It is
possible that the performance of
Ministers is mediocre, but the sub-
jects they deal with are important
and they have to be mentioned. I
got some statistics and I find in the
last week or so, Mr. Barua’s name
mentioned at least three times in the
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commentary. I do not think he can

dealt with.

An Hon. Member: Why not increase
the time?

Dr. Keskar: THat will be not =0
eesy at this time” Later, when more
technical facilities become available,
we will certainly increase the time.

Shri- Jagdish Awasthi: Why are the
speeches of Ministers and the Prime
Minister given undue importance?

Dr. Keskar: The public want to
listen to the Prime Minister's speeches,
The hon. Member may disagree with
that, but I have mentioned many times
in this House that the news bulletin
is not a verbatim report or a kind of
precis of the parliamentary debate.
It is just llke any other newspaper,
having a selection of items of public
nterest. It is not possible for us to
issue a directive every single day; we
have to leave it to the discretion of
the Director of News Services to

that there shall be no
course, the officers of the Ministry
were there. According
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that be has been unfairly

for Grants  8¢60°

Shri Dasappa: (Bangalore): Why
not select the best available candi-
date for the moment?

Dr, Keskar: Either I will have
something which Members will not be
able to criticise every day or.... It
is not right for us to carry it on in
& Way in which it will become a target
of criticism here.

Mr. Das mentioned two questions.
He would like a community set to be
put up in every village. That is
desirable; I would certainly like it to
be done, but it requires a large
amount of finance. It cannot be done
very quickly. There the co-opers-
tion of the State Government is also
very essential. With their co-opera-
tion I hope this thing will be possible.

Shri Harvani was complaining
about publications not being avail-
able. I do not agree with him. 1t ia
possible that in g particular place or
a particular bookshop, he was not
able to get a publication. But I
make bold to say that our distribu-
tion system today is many times bet-
ter than what it was and it is as
food as that of any commercial
publisher. No commercial publisher
can claim that all his books will be
found in every bookshop in every

Wt wo Ho wfew (w3 aw
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Dr. Keakar: There is no book pub-
lished by the Publications Division
which has not been sold out and
which has not gone through two or
three editions. I challenge the hon
Member to come and see; the statls-
tics are available.

1 am sorry Mr, Harvani made per-
sonal mention of the Director-General
of the All India Radia. I do not think
it {s proper.
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Shri Ansar Harvanl: It wis not a
personal reference. It iz a question
of policy, I never mentioned about
the present incumbent of the post, for
whom I have great regard. I only
mentioned that & non-LC.8., officer
should be Director-General of All
India Radio.

Dr. Keskar: This post is within the
purview of the Public Service Com-
mission, and any recommendation that
the Member has should be given to
the Commission that it should be flll-
ed by & person with such and such
qualifications. I personally agree
with him that we should have a
person with cultural attainments.
But it does not mean that in the Civil
Service, there are na people of this
type. He should not try to mix up
the two. -

Mr., Bpeaker: Is it reserved for the
Civil Service?

Dr. KEeskar: No, Sir; it is an inde-
pendent post filled through the Public
Service Commussion,

Mr. Achar has naturally mentioned
about Mangalore. I do not know how
he has missed it, but I might mform
that Dharwar is being streng.hened.
The transmitted for Dharwar is in
the high seas at the moment and
when Dharwar becomes stronger, I
am sure he will have no more cause
to complamn,

I have not been able to cover all
the points mentioned. I would re-
quest hon. Members who are not
satisfled and whose points have not
been answered to see me and I will
try to give them all information.
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Mr, Speaker: Az in the cmse of
and some other subjecta,

Occasionally, because hon, Members
are interested, he will have a debate
in the Hall or here once a quarter. I
have no objection; I am prepared to
allow a debate twice for every impor-
tant subject in the usual course.

Shri Hem Baroa: Will there be
misic and entertainment also?

Mr. Sneater: Whatever the hon.
Member wants,

Sardar Hokam Singh (Bhatinda):
If you go to the Constitution Club,
you will get it.

Mr. Speaker: Need I put any cut
motion In particular to the House?
Nobody presses any cut motion.

The cut motions were, by leave,
withdrawn.

Mr. Speaker: The queustion is:

dent, to
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March, 1960, in res-
pect of the heads

entered in
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The motion was adopted,

{The motions for Demands for
Grants which were adopted by the
Lok Sabha dre reproduced below
—Ed.]

Demanp No. €1—Mrnmrey or Inror-
MATION AND BROADCASTING

“That a sum not i
Rs. 13,17,000 be granted to the
Pregident to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending:
the 31st day of March, 1060, in
respect of Ministry of Informa-
tion and Broadcasting'”.

Demavp No. 62—BROADCASTING

“That a sum not exceeding
Rs. 4,25,77,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 81st day of March, 1960, in
respect of ‘Broadcasting’'”,

Demaxp No.  63—MiscrLLaxzous

DzrarTvMENTS AND  ExPENDITURE

UNDER THE MINISTRY OF INrORMA-
TION AND BROADCASTING

“That a sum not exceeding
Rs. 8,14,88,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, in
regspect of ‘Miscellaneous Depart-
ments and Expenditure under the
Ministry of Information and
Broadcasting ",

Daand No. 124—CAPITAL OUTLAY ON
BroapcasTng

“That a sum not exceeding
Ra 1,83,33,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in eourse of
Payment during the year ending

for Granty 54

the 31st day of March, 1869, in
respect of ‘Capital Outlay on
Broadeasting’ ™.

Mnnstey or Strer, Moxes Awp Fom

Mr. Speaker: The House will now
teke up discussion on Demands
Nos. 81 to 84 and 130 relating to the
Ministry of Steel Mines and Fuel for
which 8 hours have been allotied

Hon. Members desirous of moving
cut motions mav hand over at the
Table within 15 minutes the num-
bers of the selected cut motions. I
shall treat them as moved, if the
Members in whose names those cus
motions stand are present in the
House and the motions are otherwise
in order.

Dramawp No. 81—Mnwstey or Srexr,
Mmves anp Fums

Mr., Bpeaker: Motion mowved:

“That a sum not exceeding
Rs. 3698000 be granted to tha
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Ministry of Stee),
Mines and Fuel'”

Dxmanp No. 82—Grorocrear Suvavar
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,02,63,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3ist day of March, 1060, in
Tespect of ‘Geological Survey'”.

Drmanp No. 83—Exrroratron or O
AND NATURAL Gas

Mr. Bpeaker: Motion moved:
“That a sum not exceeding

Rs. 3,10,34,000 be granted to the
President to complets ths sum



Rs. 24,81,40,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Miscellaneous Depart-
ments and Other Expenditure
under the Ministry of Steel,
Mines and Fuel'".

Dmaanp No, 130—Carrrar OuTLAY OF
THy MiNtmsTRY Or STIEL, MINES AND

Mr., Bpesker: Motion moved:

“That a sum not exceeding
Rs. 22,06,60,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in - course of

during the year ending
the 3lst day of March, 1960, in
respect of ‘Capital Outlay of the
Ministry of Steel, Mines and
Fuel'”,

slon of the House, like to make a

be ready for operation, if not in
actunl operation.

1411 hrs,
[Mr, DzrUTY-SPEAEER in the Chair}

I would, at this stage, like to refer
to the progress of work in the three
steel projects. To begin with, I must
say that the actual performance in
1058 has somewhat exceeded my own
expectations. This indeed was the
main reason why I had to ask for a

work in the rolling mills and the
blast furnaces—and indeed in all
parts of the plant—is well up to
schedule. On the site, smphasise has
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back. I am sorry to say that until
now the actual production in Rour-
kela has been rather low, the rate
being 400 to

should be working at full capacity.

In Bhilai good progress in construc-
tion was made in 1958 and the high
tempo achieved is continuing. Practi-
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tons have been produced up to the
end of March 1958 and despatches to-
consumers have begun.

In Durgapur also, the progress in
1058 was satisfactory and # continues
to be so. As hon. Members are aware,
the first blast furnace of Durgapur is
acheduled to be commissioned in
November this year and the first
rolling mill in April next year, View=-
ed against this schedule, the shipment
of equipment and the progress of
construction work at site are satis-
factory. Out of a total of about
250,000 tons, about 150,000 tons were
shipped till the end of March. The
tempo of work is also building wup
steadily. There would, therefore, be
every reason to expect that the target
dates would be maintained. Neverthe-
Jess, I am constrained to introduce a
note of hesitation. It has recently
come to notice that some piling
foundations were defective. This
means that it is now necessary to
establish beyond doubt that all other
piling  foundations are free from
defects. The matter is, therefore,
being investigated thoroughly and
urgently. The ISCON themselves have
made a statement that a full inves-

I hope that the brief recapitulation
1 have given of the progress of work
in 1938-59 and the expectations in the



The steel plants now being set up
are certamnly complex, costly and
represent the largest of investment in
any single industry in the Second Five
“Year Plan This, as the House is
aware, was based on the fact that
steel 18 basic to the economy It was
an ambitious target and it represent-
<d, 1n a sense, an act of faith Only
when the task is fulfilled, would 1t be
poasible to get a proper appreciation
of what the entire effort has meant
One should remember that it was
during the few years after 1955 that
vast expansion of steel output took
place m almost all countries In this
context our decizion to build three
steel plants, all at the same time,
meant the acceptance of a grave
burden One can say with some con-
fidence that the back of the work has
been broken and the fruits of our
investment are coming into mght In
ths process, mstakes would,
no doubt, have been made and almost
everyone engaged in the task would
be able to say in the light of experi-
ence how things mught have been
done better, had’/he that experience
earlier I am sure the House wall
agree with me that our endeavour
should be to benefit for the future
from the many and varied experience
of the past In a sense this is a con-
tinuous process But 1t is equally
important to evaluate experience pro-
perly and to draw the right lessons
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from it. This cannot be dene Eadtily
or in  mid=job, 50 to say. Let um

concentrate on finishing the
job first. And we would then be
better equipped to evaluate every-
thing in proper perspective.

I have so far dealt with the planis
Proper. The steel plants by them.
selves are mughty industria] com-
Plexes and will employ large numbers.
It has been estimated that the thres
plants would require 2,000 engineers
and about 10,000 operatives and skill-
ed workers We have had not only
to recruit and tram all these but alse
house them. So far as training 1
concerned, a programme has been
worked out for tramung all the
engineers 1n the steel works in the
USSR, USA, UK, West Germany,
Canada and Australia So far, 778
engmneers and 264 operatives have
been  sent abroad; of these 529
engineers and 148 operatives have
completed theiwr tramning and are at
work in the plants To house the
engineers and workers, modern town-
ships are being built 1n each of the
plants Each township will m the
imitin) stages, consist of 7,500 houses
end all ancillary facihittes In Rour-
kela, almost the entire number 15
either completed or under construc-
tion In Bhila, 8,000 houses have been
completed and 2,000 are under con-
struction, and in Durgapur, about
1400 houses have been built I am
only repeating the flgures to
emphasise the fact that a stee] town
is not merely a production centre but
alsa constitutes & hiving and growing
community

The progress of construction in the
anxjliaries to the plant i1s also making
satisfactory headway The mechanised
ore mune at Barsua will be, according
to the present schedule, ready by the
end of the year or early in 1860 Until
the mine 15 ready, ore 18 bemng pur-
chased. In Bhilai, however, the
furnace 18 using float ore from Rajhara
and the mechanisation
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- Bhilai, the limestone quarries at
Purnzpan! and - Nandini are being
mechanised and in the meanwhile, the

quarried

iron ore from the Gua region. The
movement of coal to the plants has
been so far satisfactory and no difi-
culty is snticipated in this regard. I
would also like to recall to the House
that we have already awarded the
contract for the Dugda and a
washery at Bhojudih will soon  be
settled,

Steel has been called a basic indus-
try in more than one sense because it
is the mother of many. The largest
single ancillary unit vet to come up
is the Rourkela fertilizer plant. This
plant, which will be based on the
surplus gases from the coke ovens and
the free nitrogen from the oxygen
plant, is massive in itself and would
produce nearly 580,000 tons of nitro-
limestone, Orders for the plant have
been placed partly on a foreign firm
and partly om Sindri. The plant will
be ready in early 1962.

The House is already aware that in
order to avoid import of tool and
special steels, which will not be pro-
duced in the steel plants now under
construction, we have decided to set
up an alloy and special steels plant.
We hope to place an order for the
plant by the middle of this year.

I have so far dealt with mainly the
plants in the public sector. But in
our pre-occupation with large things,
we have tried as best as we could to
maintain a balance between the big
and the small. As hon. Members are
aware, the two basic raw materials for
steel making are iron ore and metal-
lurgical coal and while we have iron
ore fairly distributed all over the
country, metallurgical coals are limit-
ed to the Bihar-Bengal-Orissa area.
This imbalance can be corrected to
some extent by setting up furnaces
which could use non-metallurgical
coals, The developments in other
countries are being watched carefully.

:
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lurgica] Laboratory. We have also
heard about the spectacular increases
of production in China where the

of being set up, and
cannot at the moment say with any
degree of precision how far they
would prove to be economic, But if
they are, they would open up a new
vista for development.

of the future, firstly to the limited
prospects of supply of steel in 1859-60
and secondly to the larger prospects
of the development of the stee] indus-
try itself.

As hon. Members are aware, the
impact of some of the events which I
have tried to recapitulate on the
economy of this country, and parti-
cularly on stee] economy, has not and
will not be inconsiderable. During
the last few years, the imports of iron
and steel have been a burden on our
strained foreign exchange reserves.
Til] the middle of 1857, when restric-
tions were placed on imports, steel
was being licensed liberally. Anybody
was free to import what he liked. The
sizeable imports of 1857 themselves
represent the flow from orders book-
ed earlier. Arising from the restric-
tions imposed, we imported nearly
half a million tons less in 1958 as
compared to the year 1957. We spent
Rs. 88 crores to do so. This certainly
created some hardships, but it could
ot be helped. But in spite of our
foreign exchange difficulties, we have
tried our best not to interrupt the
smooth flow of industrial production.
The demand for iron and steel has
been growing and though in the next
year we shall not be able to meet
the demands in full, I have no hesita-
tion in saying that the situation will
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In the course of the year, I expect to
be able to increase the supplies to
the re-rolling mills further. As hon.
Members are aware, practically the
entire production of re-rolling mills
consists of bars and rods required by
the general public, All this is essen-
tially due to the increased production
in the private sector. In Jamshedpur,
where a major part of the expansion
programme was scheduled to ~ be
completed by May 1958, there has
been unfortunately some delay. But
the programme, except for some
ancillaries, is now almost complete.
At Burnpur, but for the bar mil] and
some ancillaries, the programme |is
also almoet complete; and what |is
left over should be completed by the
end of the year. This does not, of
course, mean that the target of pro-
duction, namely, two million tons of
ingots at Jamshedpur and a million
tons at Burnpur, will immediately be
seached to the full. As everywhere,
it will take several months before
each unit is tuned in to the regular
eperation at full capacity, but there
is no doubt that production in these
works will progressively increase
during the course of the year and
towards the end of the year, the
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horizons, ‘The site for the second
test well in that area

potential o1l reserves there

Under the Indo-Stanvac Petroleum
Project, in which Government have
25 per cent share the Standard
Vacuum O1l Co are continuing thewr
search for o1l m the West Bengal
basin Five test wells have already
been completed, but, so far, without
finding o1l or gas, work 1s continuing
on their sixth test well near Ranaghat

As envisaged 1n the agreement con-
cluded with the Burmah O3l Co, a
Rupee Company known as Oil India
Ltd in which Government have 33-1]3
per cent share, has now been formal-
ly incorvorated on 18th February,
1939, and will be responsible for the
production of crude o1l from the
Naharkatiya and Moran oil-fields 1n
Assam and also for the transporta-
tion of that crude o1l hy pipelines to
the two refiners that Government are
gomng to set up to process that oil

For the construction and operation
of the proposed two refineries a
wholly Government-owned company,
the Indian Reflneries Ltd has been
set up For the supply of equipment
and technica] assistance for the con-
struction of the first refinery, an
agreement has already been conclud-
ed with the Government of the
Rumanian Peop'e’s Republic on 20th
October, 1958, the terms include long-
term credits Steps are also being
taken to negotiate with the Govern-
ment of the USSR for obtaining
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collabpration 1n setting up the second
refinery, to be located at Barauni in
Bihar

Along with o1, considerable
reserves of natural gas have also been
found in the Naharkatiya oil-fields
Part of this gas will be produced
along wath crude o1l An expert com-
muttee 13 being set up to determine
what uses should be made of thus
gas

During the year, the exsting
refineries maintamned continuous pro-
duction and, despite growing demand
for petroleum products and shortage
of foreign exchange, supplies were
maintaned

The question of prices of petroleum
products has been engaging the atten-
tion of Government With the agree-
ment of 01] companies, an examina-
tion has been undertaken by oqur
Chief Cost Accounts Officer about the
various items that go mnto the price
structure of the o1l companies, with
a view to determine what items and
what quantum of each such item
should be included in the new price
formula that 1z sought to be finalised
with the o1l companies The Chief
Cost Accounts Officer’s report has very
recently been received in the Mmistry
and 1s being examuned by Govern-
ment after which a new price formula
will be negotiated wath the o1l com-
panies The companies on an ad hoc
basis gave effect from 20th May,
1958 to reductions in the basic sellng
prices which gave a rehef of approxi-
mately Rs 10 crores per year and
these reductions were mopped up for
the exchequer by the imposition of
additional customs and excise duties

As previously, the work of explora-
tion and prospecting ' respect of
munerals was continued bv the two
organisations namely, the Geological
Survey of TIndia and the Indian
Bureau of Mines The former s
princioally concerned with geological
mapping and mmeral exploration,
investigation of ground-water and
with the geological aspects of the



Pradesh,
Bombay, Kerala, Madras, Orissa,
Rajasthan and UP while detailed

covery of new coa] seams and
proving of the extension of many of
the known coal seams in the Ranigan)

of high priority investigations rela-
ting to key minerals and fuel. Parti-
cular emphasis is proposed to be laid
on investigation work in respect of
base metals and for that purpose a
Base Metal Wing under a  senior
officer has already been established
in the Geological Survey of India.

The Indian Bureau of Mines takes
up detailed investigation and proving
with a view to exploiting the minerals
on the basis of the preliminary work
done by the Geological Sruvey of
India. Under the Second Five Year
Plan, the Bureau has been entrusted
with proving work in respect of
mainly copper, lead, zine, gypsum,
magnesite and coal. Very encouraging
results have been obtained in respect
of copper exploration at Khetrl and

2 million tons of iron ore annually for
export to Japan starting from early
1084 The Orissa Mining Corporation
which was set up two years ago
expanded its actwvities during 1938
and was able to raise more than 77,000
tons of iron ore from Maharajpur and
Tungaisuni mines. Al] this ore was
exported to Japan through the State
Trading Corporation, Efforts are being
made to expand its activities.

When I spoke in the House this
time last year, the totai production of
coal in the country had touched the
record level of a little over 43 million
tons per annum and I gave the House
an indication of the likely prospects
of a further rise in production during
1988. 1 am happy to report that my
expectation has been almost fuifilled.
By the end of 1038, production had
reached the level of 4535 million tons
per annum the private sector contri-
buting 39'55 million tons and the
public sectgr 5'8 million tons approxi-
mately. If I may be permitted to
attempt a forecast for 1959, as I did
for 1958, the performance of the
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tional production of 10 million tons to
be the

Plan 50 per

of the target, Production in 1958 coul

have been higher but for the China-

kuri disaster and strikes in two major

groups of mines in the Raniganj field.

Difficulties there are bound to be from
greater or  lesser
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the current Plan period

Turning now to the publhe sector,
the production of 5 8 million tons by
the end of 1958 includes 8 5 million

opened up m virgin areas by the
National Coal Development Compora-
tzon and 2 1 million tons from the
Singaren: collierzes Sp far as the old
State collieries are concerned, the
Plan target of additional production,
which 13 0 5 milion tong, has already
been reached and even surpassed
The production from these collieries
in 1958 was 3 48 mullion tons against
2 8 milion tons in 1955, an mcrease
of 25 per cent The production of
02 million tons from new mines
is again not a mean achievement,
though it may not be spectacular
New runes, whether open cast or
underground, take at least four to
five years to reach the full stage of
development and, as 1 explained to
the House last year, there are a whole
series of difficult and time-consuming
preparatory steps before the mines
themselves could be projected, not to
speak of the procurement of machin-
ery and equpment, recruitment or
technical personnel, civil construction
and the like, which have tq be taken
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up after the mine plans are ready, At
the same time, any complacency over

working to the following revised
targets,
Additonal production
Million.
tons
Bihar
Kathara . P 3 4
Karanpura 50
Madhys Pradesh
Korba . N 16
Centrdl India s
Orissa
Talcher (Balanda ares) os
01
Expansion f the existing 11
State oullm ! oy
10 6§

Roughly, one half of the above target
15 to be realised through open cast
workings

Significant progress has been made
in regard to the exposure of coal
after removal of over-burden in the
open cast mines and the drnivage of
inchines 1in the underground mnes
In the open cast munes at Kathara,
Saunda, Bachra, Bhurkunda and
Korba, raising and despatcnes have
already started in g small way The
figures would have been very much
better than is reflected in the total of
02 million tons, which I had earlier
quoted for 1958 if the necessary rail-
way sidings had become available
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{Sardar Bwaran Singh)
‘These sidings are now expected to be
seady within the next three or four
months

Arrivals of machinery and equip-
ment from abroad have been satis-
factory So far, the value of orders
placed 18 roughly about Rs 13 crores
and nearly one half of the equip-
ment has already arrived and has
been placed in position or 1s in the
process of being conveyed Lo the
various  projects Simultaneously,
provision of workshop and repair
facilities 1s receiving sustained at'en-
tion The proposal 1s to have a large
central workshop and four or five
regional workshops

Against the above background, I feel
reasonably confident that the Cor-
poration would be 1n a postion to
reach a level of production, Lowards
the end of the current Plan period,
commensurate with the target of 105
million tons

Before 1 pass on to other matters
of interest, 1 would mention the Coal
‘Washery at Kargal,, the first of its
kmd to be put up in the public sec-
tor This washery was brought into
operation on the 1st November, 1958
Though 1t 1s still undergomng tral
runs, 1t has been able to meet the re-
quirements of the Bhilai and Rourkela
steel projects The quantity of
washed coal produced and despatch-
ed in January 18589, was 37,000 tons In
February, the washery was fully
geared to produce as much
as 48,000 tons As is usual
with plants of this kind and capacity,
certain teething troubles have been
encountered, but these are being
looked into and the washery will be
formally taken over only after it is
clear that 1t can work at its fuli rated
capaaaty For ensuring the full
throughput of raw coal to the
washery, steps are being taken to -
¢rease the production from the Bokaro
and Kargali collierles by at least
25,000 tons per month  These are ex-
pected to bear fruit by the time the
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full demand of the blast furnaces at
Bhilai and Rourkela builds up.

Néw 1l turn to the Singareni
Collieries Company BStarting with a
production of 1 5 million tons In 1855,
the collieries have been able to raire
2'1 million tons m 1858 against the
Plan target of 3 1 million tons They
have thus been able to achieve 40 per
tent of the target already The pattern
of financial assistance to be rendered
by the Central Government has now
been finally settled m consultation
with the Andhra Pradesh Govern-
ment who hold 88 per cent of the
shares of the company The formal
deed of agreement with the Andhra
Pradesh Government and the Singa-
ren1 Collierles Co, will be executed
shortly Under this agreement, the
paid-up share capital of the company
would be revised to Rs 300 lakhs out
of which the Central Government
would hold 40 per cent A loan of
Rs 285 lakhs wil] be advanced by the
Centre to the company in addition
The House 18 already aware of the
loan of Rs 10 lakhs granted in 18957
In terms of the present agreement, a
further instalment of loan, amounting
to Rs 60 lakhs has been sanctionad
This would take care of the immediate
needs of the company

The daily average loadings from the
West Bepgal and Bihar collenes
registered a significant increase from
8,669 in 1957 to 3,910 mn 1958 The
rallways are continuing their efforts
to mmprove the supply of wagons still
further, particularly on the South-
Eastern Railway In the matter of
sand for stowing, a few ndrvidual
collieries have their own schemes but
these are by no means adequate The
Coal Board set up two expert com-
mittees early in 1857 to go into these
questions, and they have recommend-
ed that Central schemes for the
excavation and transportation’ of sand
would have to be underiaken The
proposals are now under examunation
Provision of adequate stowing facili-
ties, particularly for the colung coal
colliertes 1n the Jharia fleld, u



be settled.  One of the principal
objectives of the Plan is to develop
-nlf-auﬂe!gnt snd  regenerative

Survey of India and the Indian Bureau
of Mines have drafted a three-year
programme each, 50 that the drilling
data would be available for the pro-
jection of the new mines by 1962.

L]

Now 1 come to the Neyveli Lignite
project. As the Fouse is aware, this
integrated project occupies an impar-
tant place, in the industrial develop-
ment of the South.

the operations till the end of February,
1950, is 6'42 million cubic yards
Aguinst the latter target, the actual
quantity excavated was 8-83 million

January 1981, when parts of the lig-
nite seam will he exposed. Wi
commissioning of specialised items
equipment, such as bucket wheel exca-
vators, Blewable spreaders and belt
conveyors, some of which are already
under erection, the paee of over-
burden removal will increase com-

LT

below the ground level,

The detailed project report for the

signed. The first unit of the power
station is expected to be commission-
ed in the second quarter of 1961, by
which time the mining scheme would
be in a position to supply the lignite
required.

The Neyveli fertiliser scheme was
sanctioned by Government in Decem-
ber 1957 at an estimated cost of Rs. 21
crores, subject to credit facilities bemng
available in respect of the foreign
exchange component. Global tenders



{Sardar Swaran Singh]
for the supply and erection of the
plant were invited by the Corporation

The entire project would thus be in
full scale operation in the second half

Shri Braj Raj Bingh (Firozabad):
May 1 suggest that a copy of this
al':mentbecircuhudmhm.m-

?

Sardar A. 8. Saigal (Janjgir): May
1 also request that the statement he
has made be circulated to Members?

Sardar Swaran Bingh: I will make
arrengements,

Shrl Nsth Pal (Rajapur): Mr.
Deputy-Speaker, Sir, it will be indeed

jor Grantz 8
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highly uncharitable 10 recall the
epithets my hon. friend, Bhri Hems

like to say that I have listened with
great patience. I am very happy that
he had made a departure from ,the
normal practice, but I wish that he
had turned it to better advantage.
This would have been possible if he
had tried to give us something more

development; 1 should have liked to
call it an achievement; butan achieve-
ment means something different;
means doing a difficult job; it means
surmounting what looks to be insur-
mountable obstacles; it means
doing a job against all kinds of odds.
But when the news that the blast fur-

last, at last, something has been done’,
because mixed with these expressions
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“We have not done badly, faced
with a task of this magnitude”.

What a masterpiece of understatement
that is, when we had submitted to
this House such mountains of evidence
on every point we had ventured to
raise!

1453 hrs.

[Sma C. R. Parrammxr Raman in the
Chair]

Since then, the 33rd Report of the
Estimates Committee has been submit-
ted to us, and seldom has a speech
been upheld so much as on this ocea-
sion, In every manner of detail. even
the Estimates Committee has conflrm-
had submitted to the
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mitted to you. Take the example of
the two firms in the private industry,
TISCO and IISCO—the Tata Iron and

against it—had assistance to the tume
of Rs. 100 crores, not direct loans, but
some loans and some guarantees. But
the sum total of the assistance made
available to these two private com-
panies was Rs. 100 crores. Contrast
with this the sheer starvation for funds
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[Shri Nath Pai}
of the Bhadravati Iron and Steel

the way of piving funds which they
needed? Is it becawse one is owned
by public enterprise and these two, to
which were made available all the
funds they needed, they are owned
by private enterprise?

This is not enough. There is some-
thing more, much more, serious. In
this House, we had asked how much
was outstanding from these private
firms, We were told that a colossal
sum of Rs. 17 crores is due from.
TISCQ and IISCO—to the Steel Equa-
lisation Fund. Sardar Swaran Singh
bas tried to give some reply, but I am
afraid it is totally unconvincing. Even
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and again the plea of these two com-
that there is a dispute. What
the dispute? The Auditor General
Wwill point out that these sums are due
and they have got to be settled—
except that there is somebody who
will not lft his small finger against
these private companies.

There is again the indisputable
RAgure of Rs. 1.86 crores, There is the

MARCH 30, 1959

going for anybody who wants it.
15 hrs,

Shrimati Renu Chakravartty (Basir-
hat): No interest.

Shri Nath Pai: That is why I said
that as a result we are losing to the
tune of Rs. 35,000 to Rs. 38,000.

Shrimati Renu Chakravartty: How
much is the HPL. being charged?
(Interruptions).

Shri Nath Pai: I would say that
this is another example of scuttling of
private enterprise. We have the
Hochtief Gammon Co., a German com-
pany, No satisfactory explanation
has been given as to why whenever
the company asked advances were
made available. It is not the normal
practice to do. But it is something
else, Of course, it is a private com-
pany and bow can we be cruel to
them? They must be helped out of
all their difficulties.

There is another interesting chapter
to which he will reply for which time
has been reserved. I am trying to
draw the attention of the House to
page 34 of this Report. It is said:

“Further, if the contractor com-
pletes the work prior to 3th
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September 1960 he shall be paid
a bonus equivalent to Rs. 2,00,000
for every complete month by
which the actual completion of

the work precedes the 30th Sep-
tember, 1080 "

Indeed a great incentive'! After all
we are having mixed economy and
incentives must be held out to private
enterprise I understand that But,
what about the pemalty? If he com-
pletes 1t before time you are gong to
giwve him a bonus of Rs. 2 lakhs. And,
what 1f he falled? Where 1z the
penalty” This 1s extraordinary that
we allow such clauses to come into
‘that

There are other things to which I
shall now pay my attention Last
time I had asked lum a question And,
though he was very generous—I say
most amiable, very charactenistic of
the Minister—he never gave any satis-
factory reply about the Rs. 14 crores
paid to what 1s called the ISCON 1n
London

An Hon. Member. Services

Shri Nath Pai: Services, they were
called I had cited chapter and verse
as to how this cannot be termed as
services No explanation was given
And, now I turn to that once again
with your permission There is an
interesting feature about this firm
This 18 a consortium of 13 firms In
the fizst place, why was there a neces-
sity for that?” Is it not much easier
for us, for the H 8 Ltd, to deal with
the companies individually than with
this consortium? And, what 13 the
capital of thus consorttum? I would
like to ask this once again Perhaps
they have not learnt any lesson from
the jeep case The jeep case does not
seem to be a kind of warning to some;
but it seems to some people to be a
model 'When we can directly deal
with the memhers. the consortium is
created I should like lum to state
what is the capital and who wall pay
o something goes wrong

CHAITRA 9, 1881 (SAKA)
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‘We are told that it had to be creat-

gomg
that Money was not going
from this comsortium It will be of
mterest to the House to know
Rs 25 crores of help which was to
come was to come from Lazard
Brothers and the United Kimngdom
Government and not from thns con-
sortium

We have been paying fees, technical

must remove our doubts

Who 15 the Chairman of ISCON* It

I am not wrong, I think, it is Sir Cecil
John Who 1s Sir Cecil John” Sir
Cec1l John happened to be the Fin-
ance Secretary of the Govern-
ment of India who retired n 1847.
Shall I be doing any injustice to any-
body 1f I say that the greatest frater-
nity in the world 1s the Indian Civil
Service iIn which alone the sense of
loyalty remams strongest if at all it
can be found 1n any brotherhood or
anywhere else®

An Hon Member: Almost a Maso-
ne Lodge

Shri Nath Pal: We have been pay-
g huge exorbitant fees to them as
consultants It may be not very good
but still we have consultants m the

pomnts 1t out
earnestness to propose to him to scrap
thus international construction com-
pany Now, we paud Rs B crores and
what a mess we landed ourselves in.



There 15 another thing In this con-
nection we have got to say something
about Udham Singh Duggal and Sons
We were told by the Minister that the

i
H
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happened On page 1581 of the Lok
Sabha Debates you find thus:

We gave hum a contract because hus
was the best tender And, then, by,
the backdoor we give him more You
once tell us that it was the lowest
tender and then start giving hum more
because he has failed to estimate pro-
perly Where 1s the sanctity of con-
tract and where 13 the justification?
Here you have given lakhs more for
shuttering 1 have nothung against
any individual who cannot perhaps
come to this House

There 1s another nteresting thing
m explanation of this as to why they
were brought Shr1 Swaran Singhn
said in the House—and 1 am quoting
him all the time—this The Minister
for whose mtegnty I have got the
highest regard smad this

Shri Ferose Gandhi (Ra: Bareh) Is
it corrected or uncorrected?

Shri Hem Barua (Gauhati) This
15 corrected very much

Shel Nath Pal: This has been sup-
plied to us This 15 the explanation
given, as to why they were brought
here at all

“By the muddle of 1957, the con-
tractor had fallen behind schedule;
and aven providmg for some im-
provement and acceleration in the
progress of the work as more
equipment arrived at site, it was
felt that the contractor would be
behind schedule . .".

Sardar Swaran Singhji tells us here—
a Minster of the Cabmnet rank talls



Shri Naushly Bharucha: Where do
wyou got that from?

Shri Nath Pai: This has got to be
stopped. This House is entitled to
Ikmow the truth. How often it has hap-
pened that we get contradictory ex-
planations! When we asked the reason
we were told that this was the reason;
and here is a thing which runs abso-
lutely contrary to that, which contra-
dicts in every term what the Minister
told us. The Minister says that by
the middle of 1957 the contractor fail-
ed and lagged behind the schedule
and even providing for some improv-
ment and acceleration in the progress
of the work he would be behind sche-
dule. That is what the Minister told
the House. But the man on the spot
speaks to the country and gives a cer-
tificate to the man concerned. This
is very bewildering. But in (fair-
ness , . .

Mr. Chairman: You may file the
letter.

Shrl Nath Pai: Yes, Sir, if you
like. It has been circulated to all
Members, I think.

Mr. Chairman: Then you may refer
to the page. (Interruptions).

An Hon. Momber: That Ganapathy:
should be msked . .. (Interruptions)

CHAITRA 9, 1881 (SAKA)
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Shri Nath Pal: I hope that he
realise that in fairness to the
and the country the true
should be presented and aot this kind
of mutually contradictory statements.
We are entitled to know the truth.
There may be a mistake which can be
rectified but it must be a clear admis-
sion of a mistake and it must be told
to this House.

HE

I shall come to another thing and
that is about the bungling about
planning. It hurts me to accuse
because I know those people cannot
come here and perhaps they would
think that we are irresponsible and
unfair. But we have welghed the
words before we use them; we fully
weigh them before we say them. I
do not want to use the immunity
which goes to the Members of Parlia-
ment in attacking the people who
could not come beforg this House. We
are in a way invulnerable. Before
proceeding, 1 was saying how the
planning was inept. The Estimates
Committee points our how there has
been a bungling right from the begin-
ning. In 1852 we appointed a com-
mittee called the technical commission.
They give an estimate. Within two
years that estimate had to be proved
wrong by five times. That means they
under-estimate it five times. That
estimate had to be multiplied five
times to get near the actuals, Is this
planning for which we are having a
Planning Commission paying exorbi-
tant fees of crores of rupees? Take
another example. I will be citing
some interesting things. We want
machinery and it arrives at Vizaga-
patam. But there is no way to unload

. it and no provision is made for it. No

cranage is thought of. What happens?
We pay a demurrage of Rs. 57 lakhs.
Every sentence is pregnant with a few
millions of the nation’s losses. in
every sentence it is shown how much
was lost. It could have been done.
It was done in the end. The unloading
facilities at the Vishakhapatnam were
improved and the cranage was improv-
ed. But it was never thought of in.
advance. Therefore, we had to pay.
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Take another instance—the site
shifting at Rourkela and how much we
paid for thir folly as it was not pro-
perly ‘supervised. We paid Rs. 208
lakhs, For every single mistake, the
nation has to pay through it; nose.
We do not want the white-washing
type of explanations, There is enough
evidence and the Committee poinks
out how these things could have been
avoided. There is this thing again—
planning going wrong. I do not know.
There is a pathetic faith in the omni-
science-of our civil service. It is lam-
entable that those who always ques-
tioned it and challenged it should
continue to display this faith in it. I
want to ask: how on earth these mis-
takes would be avoidable if we con-
tinue to entrust people who are just
administrators? As administrators
there are many of them whom we have
got to accept ss of the highest calibre.
But how can they be experts in every-
thing under the &un be it a steel plant
or be it anything else? 1t requires
long training and specialised know-
ledge. No, he belongs to the ICS;
who could be better; bring him in
and give him the job. That is what
they say. This kind of hocuspocus
must go.

Now, I would turn to my construc-
tive side in view of the fact that I
have taken some time..,. {Interrup-
tions). That does not mean that what
1 have said is destructive. It has got
to be said.

Sardar Swaran Singh: No one has
suggested.

Shri Nath Pai: If this planning has
been done properly what would it
have led to? In 185657, we import-
ed steel to the tune of Rs. 320 crores.
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the world and we want to be a
nation. Can it be done withou
Did it require much thinking?
was a ready-made plan for tha
were pald to the consultants.
not do anything about it.
does it mean in terms of the"
the people? Rs. 320 crorés

the other millions of rupees to
I have referred. Do you know
it means? Last year we were told
our ghame, humiliation and sadness,
what we had to prune our Plan. It
hurts us because we want our Plan to
be more ambitious and we want our
Plan to succeed. We prune that
because we do not have money. In
one year, we could have saved this
money had we been more wigilant.
This is the foreign exchange that we
had been paying because of these kinds
of delays, bungling and messing. Then
we would have never been compelled
to prune our Plan if we had been
careful, and vigourous and dedicated
in the implementation of this. I have
to say these things. It pains us to
make this eriticism. I suspect that no
full loyalty is being given. It is no
good thing to say that But why
should these things be happening again
and again when the Public Accounts
Committee, this House and the Esti-
mates Committee point to them how
these things can be done and
how these mistakes can be avoid-
ed. We can avoid these mistakes if
we followed certain things. You
followed one of the suggestions of the
PFstimates Committee this morning by
opening the debate. It is one of their
suggestions that the Minister ehould
make a statement and then the debate
should follow. There are 135 in the
latest report. I hope that some of
them at least will have the good luck
of being seriously taken into consi~
deration by him.

The Hindustan Steel (Private)
Limited’s board must be & model
There are other democrgfic countries
which have nationalised some of theiv
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“Peking has issued a directive
urging regional authorities to dis-

There is another suggestion which I
strongly advocate for him-—that is the
creation of a designing section in the
Ministry—of Indians. He knows that

mantle or give up the numerous

primitive furnaces which wasted

huge quantities of materials and
manpower last year."

it has got to be done but it is being

postponed. We, therefore, feel wor-

: F1ics

ried about what may happen to the
fourth plant. We want an assurance
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us stumble and let us make these mis-
takes, These are worth making. They
alone will show how to prevent them
and avoid them in the future. There
should be no foreign association re-
garding the fourth plant except where

that Indian talent will be associated
at every stage of the fourth plant. Let
it is inevitable, essential or unavoid-
able, where we could not simply do
without them in regard to the techni-
¢al know-how.
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I am citing it becawse last
me who cited with

the example of

We do need an adequate laboratory

better than the one now functioning

much
and

Now that I

can't we?”

at Jamshedpur to tell us what is hap-
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Fontana 1,502 ton-miles. Compare it
with our 334 and 441 ton-miles, We,
therefore, can come into the world
market provided we are careful.

I want hum to assure us n one or
two things. Some of these contracts
peed scrutiny and they must be gone
into. The consultants’ fees must be
examined by some experts. A body of

ed, in steel only a steel man must be
brought. Even if he is a
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Minigtries,
tause the industrial development of
the country entirely depends on the

% our country depends upon the
brogress and the achievements made
by the various plants and various
Yndertakings under this Ministry.

Having said that, I would lke to
Pefer to coal. Viewed from the tar-
Rets that we have had in the Second
Pive Year Plan, the Minister has
Stated today that we are well set for
the achievement of the target in res-
Pect of coal. Only a few months ago
the Planning Commission in its re-
ppraisal has stated that there will be
2 shortfall of 3 to 4 million tons in the
Public sector. But the Minister says
:s;twe are going to achieve fnis

get

Sir, judging from the performance
of the National Coal Development
Corporation for the last 3§ years, I
an afraid this target in the public sec-
tor is not likely to be achieved. I
Would like to quote only a few figures,
because the Minister has already given
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imodest, when we compare it with our
nsighbouring country, China  There

National Coal

Development Corporation, this target
cannot be achieved

Just now my hon friend said that

the managing director of the Coal
Development Corporation The work
can be entrusted to technrcal men
What 15 happemung 1s, by having ICS
people as managing directors, those
who are technically quahified—there
are three Chief Mechanical Engineers
in the NCDC —instead of gong to

conditioned?
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the coal to the railways. But that is

not being done Even a mumple thing
as this has not been done

At the Bokaro coalfields there are
only two shifts working We can
easily raise more coal by having a
thurd shift there But we are told
that the washing plant is not ready
and until and unless the washing
plant 12 brought into commussion we
cannot have the third shift there
We are agamn told that the washery
should have gone into comhussion a
year ago It has gone into eommus-
sion only in November last But it
has not yet caught up its full capacity
550 tons per hour was the capacity of
this washery 1 do not know when
this 15 going to be achieved When
we visited the site of work and asked
responsible people as to why the
washery has not been brought into
commussion to 1ts full capacity, we
were told that even if the coal 15
washed the steel plants are not ready
to 1eceive the coal Whom are we
to believe?

Shri Jaipal Singh (Ranch: West—
Reserved—Sch Trbes) BSir, 1 regret
I have to get up I find that there
18 no quorum I think the Ministers
at least should be present. ‘The
Minuster for Planming should be pre-
sent 1n the House The other day
Mr Speaker was pleased to observe
that every Miumstry should be rep-
resented here If that 13 the respect
that 15 given to the Cham, I do not
know what 1 should say of this Gov-
ernment The Minster of Plannung
should be here The Mimster of
Parliamentary Affairs should be here

Mr Chairman. I am obliged to Shr:
Jaipal Singh There 1s no quorum n
the House The Bell may be rung

Shrimati Renu Chakravarity: May
I pomnt out, Sir, that a large number
of committees are meeting We find
ourselves 1n great trouble Many of
our Members are also members in
some of the committees. That 15 why
there 1s no quorum here I know that
two or three commbitees are gitting
now



Shrimati Renu Chakravartty: Thank
you. The Minister of Parhamentary
Affairs has to take note of this

Ths Minister of Parliamentary
Affpirs (Shri SBatya Narayan Sinha):
What can I do if there 18 no quorum?
I cannot physically bring the Mem-
bers here

Shri Naushir Bharucha (East Khan-
desh) BSir, a point of order The
hon. Minister of Parhamentary Affairs
says what can he do if there is ne
quorum. May I point out that it is
the constitutional responsibility of the
party 1n power to see that there 15
always quorum mamntained in the
House

Shrl Satya Narayan Binha: We have
been trying our level best, but phy-
sically I cannot bring them 1in,

Shri Naushir Bharucha: You can-
net shirk your responsibility

Mr. Chairman: Fortunately, quorum
18 now restored. It 1s not very edify-
mng for the House and for the rep-
resentatives of the people to say that
we are not able to meet here in suffi-
cient numbers It 18 a great trust we
owe to the people at large

What Shmmat: Renu Chakravartty
complained was that there are a num-
ber of commitiees meeting now which
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Shri T. B Vittal Rao: I was draw-
ing the attention of the House to the
capital requirements of coal. It was
said by the experts commitiee that
Rs 30 to Rs 40 has to be invested
¥ we have to raise one ton of coal
But suddenly 1 find that the capital
requirements of the NCDC have risen
to Rs 60 a ton That really shows
that this sudden rise by 200 per cent.
has to be looked mton Two yeara ago,
I read from the report of the Com-
mittee for the Amalgemation of Small
Collieries that we have got in our
country about 400 collermes which
raise coal to an extent of less than
10,000 tons per month It was sug-
gested by that Committee that efforts
should be made to see that the small

cesstul, legislation should be under-
taken. Two years have passed, but
there 18 no trace of an; lemslation
coming Every time when we ask
about 1t, we are tnid that legislation
18 m the drafting stage, and I do not
know when that Bill will be intro-
duced

I now come to the report of the
Coal Prices Revision Commuttee
Two years agoy this Committee was
appointed Now, up to this day, we
have not known when that report in '
respect of all the coal mines will be
submutted We are only told that the
Coal Price Revision Commuttee has
submutted its report concernung Bihar-
Bengal and outlymg parts This 18
a very important point, because, in
the year 1957, when the coal prices
were raised to Rs 1/8 a ton, to am-
plement the decision of the Labour
Appellate Tribunal, the Government
did not also consider the price struc-
ture of the coal industry properly
In the award of the Labour Appellate
Tribunal, 1t was clearly stated that
“this additional burden which we are
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we give You an increase, and in the
meantime appoint a comumittee 30 that
the whole thing can reviewed"
But alter that, there has been an in-
crease given on two occasions On
one occasion, 1t was 12 annas & ton,
and on another occasion i1t was re-
duced Even while giving the in-
crease of 12 annas a ton, there was
an additional dearness allowance that
had to be paid to the coal workers
numbering about three lakhs Once
it has been 12 annas per ton Then,
1t was reduced to six annas to seven
annas This was not justified. There
has been an upward revision of the
price of coal three times This 1s a
controlled industry But then, if the
report had come earlier, all this con-
troversy would not have been there

Now, we hear from the President
of the Indian Mining Federation and
the Indian Miming Association that
the coal industry 1s 1n a bad state
of affairs because the report of the
Coal Prices Revision Committee has
not yet been made public What does
it mean” This means that to cover
up the meMciency in achieving the
target, they are throwing the blame
on the Government This should be
borne :n mind and an expeditious
decision should be taken I do not
understand why we cannot take a
decision at least in regard to the
Bihar-Bengal coalflelds which pro-
duce B0 per cent of coal n the
country If that 1s settled, the other
coalfieldy’ question could be settled
a little later

Last year or the year before last
the hon Minister said that the ques-
tion of the price of coal, that is, the
question of having a umform price
for coal at different railheads or the
destingtion 15 under the consideration
©f the Government, and that they are
waiting for the report of the Railway
Freight Structure Enquiry Committee
and the Rail-Sea Co-ordination Com-
mittee’s report Suddenly 1t has been
gaven up The recommendation made
by the Estimates Committee was that
the Government should consider
having a uniform price at different
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railheads for coal But today what
we find is that the recommendation
made by the Committee has not been
mplemented. We are not given
sufficient reasons also why that could
not be implemented. We are simply
told that the proposal has been
dropped

Then, recently, we had a report
where 1t 15 stated that in this country
there 1s a shortage of metallurgical
coal Our reserves of metallurgical
coal which we require for our steel
plants 15 very low and it 1s neces-
sary that we should conserve as
much as possible our reserves of
metallurgical coal at least for these
steel plants What do we find® We
observe at Kathras 1n a recently
cpened coal mine, metallurgical coal
has been diverted for the use of the
railways That shows that because
they have rmised coal, because the
washery 15 not able 1o function fully,
this coal has been diverted  That
also means that our policy of pegging
the rasing of metallurgical cosl has
not been done and we seem to depend
more on expediency 1n regard to this
matter

I want to say a few words about
the working of the Coal Board What
an enormous tume this Coal Board
takes 1n the disposal of applications
for stowing?” This 15 fund raused
from the consumers, and 15 bemz
mamntained for stowing
For the disposal of these appl.'luﬁms
sometimes it requres one to two
years I have known of a colliery
where the applications for stowing was
kept pending and some munor detalls
were again asked for in order to
cover up the delay m the sanctiohing
of stowing This shows the working
of the Coal Board 1s not satisfactory
as 1s the working of the National
Coal Development Corporation
Something must be done to rectify
these things Otherwise, the rasing
of coal will be largely hampered if
applications for stowing are not
sanctioned quickly and stowing under-
taken urgently
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We are told that in Assam a large

quantity of metallurgical coal is
available and that is being used for
used for

of

With regard to staff matters in the
National Coal Development Corpora-
tion, I would like to say that even
though the National Coal Develop-
ment Corpgration has got large sums
of money, it has not done much for
housing the workers. Even to this
day, the workers in the mines live in
quarters which are unfit for human
habitation. Secondly, the coal mine
workers’ union, which has got a good
number of workers in its rolls, is not

recognised, because there should not
any discrimination This union

allowed to these two steel plants was
Ra. 308 per ton. Suddenly, within the
course of a year and a half, it was
raised to Rs. 405 per ton. Then
again after a few months it has been
raised. Tatas were being given
interest-free loan. When the retention
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have given loan to the Tatas,
help the development of Bhadravati,
without insisting on a corporation

I have got to say a few words
about the Indian Bureau of Mines and
the Geological Survey of India. One
of the gold mines in Kolar Gold
Fields is going to be closed down.
They have been carrying out geologi-
cal survey for a very long time in this
gold-bearing
areas. The other day, I was told that
they were not able to undertake
drilling operations, because there are
no drills available. Here one of the
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selected.  Suddenly, the man who
was officiating was made permanent.

An Hon, Member: That is why they
delayed it.

Shri . B Vitial Ras;: A few years
ago, when I talked about the price of
petroleum products, our present
Minuster for Steel, Mines and Fuel
who was then i1n charge of Works,
Housing and Supply, samd, “there 1s
no need to undertuke any study"”
That was four years ago I am glad
that now at least a Chief Accounts
Officer 13 going into the price of
petroleumm  products, and to see if
they can be reduced We know that
they have been making enormous pro-
fits We are told i1n this very House
that they make profits to the tune
of 300 per cent or so

Regarding the Indo-Stanvac ven-
ture, they have been given a conces-
sion of 10,000 square mules They
have drilled flve wells, but there 1s
no trace of o1l Today for this pro-
Ject we have contributed Rs 12 crores
and without any results 1 do not
know why we should spend so0 much
in this joint venture and get nothing
In Jwalamukhi and other places, we
bave been able to get something
Why should we work in comjunctipn
with these people? I think this conces-
sion of 10,000 square mules that has
been given to them should be with-
drawn from the Stanvac and it should
be taken up by the public sector it-
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fertiliser plant, bnquetting, providing:
for domestic fuel eic All these are
inter-dependent Why 1s it that pro-
gress m Newvel 18 getting delayed?

The consultants who have been ap-
pownted have no knowledge of work-
ing hgnute munes at 8] The eoun-
tries which produce lignite are East
Germany, West Germany and to some
extent US.A No consultant has
been chosen from these countries
But the consultant re 15 from.
UK, who has no experience of Lig-
nite minung at all Thuis 15 how
things are gomng on, with the result
that today our whole programme of
development of lLignite 1s lagging far
behund the schedule

I am very glad a team has been
sent to China to find out the possi~
bilities of setting up small steel plants.
In China, I believe within the course
of a few years, they have been able
to produce 10 million tons of steel.
This year and next year, I am told
they will produce about 18 mullon
tons Here our production target s
only 4 § milhon tons With a view
to dispersal of industries and steel
plants, some smaller steel plants may
be set up Experiments should be
carried out in the low-shaft furnace
that has been set up at Jamshedpur.
Experiments on coal and iron ore
available 1n various parts of the
country should be undertaken so that
you can have the possibilittes of
having not the gigantic plants but
small plants

Then comung to Bokaro, I am told
that the desigmung office has not been
set up, but 1t 15 going to be set up n
the Hindustan Steel Private L.mited
Having experience of setting up three
steel plants in the public sector and
the great expansion plans of the two-
private sector steel plants, when we
have a fourth plant, we should do it
entirely by the Indian hands If we
are not going to design steel plants
after gaming so much experience in
the various plants, if we again go i
for foreign collaboration for the
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fourth plant, it will be most unfor-
tunate Not only will it be most un-
fortunate but for those engineers who
are working with some zeal m the
Indian Steel plants 1t will act as a
disincentive if you go in for foreign
«<ollaboration

Lastly, I would Dhke the Mmustry
to examine the posmibilities of locat-
ing an ntegrated steel plant at
Vijayanagaram in Andhra Pradesh
Because, there coal will not be far
Away from the 1ron ore mines which
ure very close If we can have metal-
lurgical coal for Bhilai, 1t will not be
wvery difficult to get metallurgical coal
transported to Vijayanagaram, which
ds surrounded by very good iron ore
nunes Manganese 15 also available
there m large guantities

Finally, I would appeal to the
Mimster that with regard to coal he
should not be complacent I call it
<omplacency because he says ‘we will
&chieve 1t” It 18 only f we take
¢nergetic steps from now nnwards
that we can achieve our target

Shri Bhanja Deo (Keonjhar) Mr
«Chairman, 1t 158 very gratifying to
note that we have achueved at least
some concession out of the oil com-
panies The hon Minister for Mines
and Fuel also mentioned 1t during the
pudget debate last year Though we
‘have not fully achieved what we
‘wanted to, that we have made con
siderable progress i1s nov a smal
thung, and so we all must congratu-
late him for the delicate negotiation
which he has brought to a successful
<onelusion

He has given us g very happy pi-
ture no doubt about the find of ol
in Cambay and the regionr there-
about But 1 do not know why we
are not trymng to work the o1l arees
in Assam 1n the public cfector m
places where 1t has already been
proved, mde by side with the private
sector, instead of depending on the
01l finds which are only indicative of
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0ill We are not definite as to the
quantum of o1l which can be exploit-
ed to our commercial advantage

L4
Now I will' turn my attention to
coal, about which the hon frmend be-
fore me has already given a vivid
picture We cannot be complacent
about the production of coal in the
public sector and we should try to
regain the foreign markets which we
were gradually Jlosing ¢ because
Australs 15 trymng to put low-grade
coal into the markets like Ceylon,
Singepore, Hongkong and other areas
which were receiving our coal If
you loock at the flgures which have
been shown 1m the report on the
working of the Minstry, you
will find that our exports to the
countries which I have already men-
tioned have dwindled considerably
and so it 15 high time we thought of
how to recapture these markets

Now I turn my attention to the
production of manganese ore, which
15 a great foreign exchange earner for
our country There our export
market 1s to the tune of 21 lakhs tons
per year, out of which about 8-9
lakhs tons are of hugh grade ore, for
which there will always be a market
because of the lumpy character of this
ore But we must think m terms of
the other countries as to how we
should prepare our ore for going into
the foreign markets by beneficiating
those ores, low grade and medium
grade, and also by blending By
blending nearly about 20 per cent. of
our medium and low grade ore could
be pushed into the markets which
have recently been purchasing
manganese ore from undeveloped
countries like South Afmea and
Brazil Due to certain advantage
they have got over our ore by way
of freight and other development
facilities, they have been trying to
gan the market which was ours So,
we have to think in terms of how best
this low grade ore, which 1s produced
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m our country, by beneficiation, could
be used for ferro-manganese plants,
or by blending could be pushed into
the foreign markets Of course, our
Government 1s entering into a wheat
barter deal with America whuich wnll
belp this industry to a considerable
extent But we have to think in terms
of long-range development of this in-
dustry which is dwinding As pio-
bably the hon Mimuster 13 aware
some mines in the area from where
I come have already closed down be-
cause of the keem competition
Necessary steps have tn be taken in
pushing the medium and low grade
ore which abounds in that area

Besides what has happened 1s, there
1s a fear in the minds of many of the
mine-owners about the State Trading
Corporation coming into this market
like they have come into the iron ore
market That 15 why many in the
private sector are not willing to put
up beneficiation plant, and I am sure
if they are given adequate assurance
they would be able to operate in the
private sector side by side with State
trading Then I think many in the
industry will be able to put up bene-
ficcation plants The reason why it
will be difficult for State trading to
put up beneficiation plants is, first of
all, because the grade of ore vares
from mine to mine So, unless they
came to a sort of co-operative mining
of this particular grade of ore which
eould be beneficiated from one parti-
cular area, it would be very diffiault
for the public sector to put up big
beneficiation plants unless they own
the mines m those areas While we
are thuinking of co-operative farming
and of other things why not we also
thing of co-operative setting up of
these beneflciation plants in areas
where they produce a particular grade
of ore and which could be beneficiat-
ed m that particular plant

18 hrs.

Then, also to help this industry we
have to think in terms of ramlway
freight which has gone up consider-
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ably Though this ndustry has re-
cenved some concessions with the
doing away of the export duty but
tha. would not be enough for this
industry to compete with the foreign
markets So it should be given some
concession 1n  respect of ralway
freight as well as royalty In some
States, besides the royalty there 15 &
high rate of cess on ore produced 1In
tnese areas therefore it 1s not possible
for tha, industry to compete in the
foreign markets

Then we have to think of another
aspect which 1s connected with this
industry When the Industrial Exhi-
bition was on, I went round the
Mineral Paviion ‘There I was very
happy to observe the research end
development that our National Metal-
lurgical Institute at Jamshedpur s
doing I was told that they have,
under the guidance of Dr Nihawan,
put up a small pilot plant for the pro-
duction of electrolite manganese
which, I am told, 1s a substitute for
the use of copper in the production
of alloys This particular electrolite
manganese 15 at present being produc-
ed only :n America and with re-
search 1f 1t could be developed to
produce a substitute for use 1n the
alloy industry 1t would be worth-
while It would be desirable if a
plant which could produce electrolite
manganese 1s put up m our country
and we also have research as to how
best this electrolite manganese could
replace the copper which 13 used in
the alloy industry

About ferro-manganese plant that
has gone into production 1n our coun-
try, I submit that because of the high
rate of electricity charges it 13 not
feasible for them to compete in the
foreign markets and it 1s time for us
to think whether this particular In-
dustry should be given certain rebate
as regards electrical charges are con-
cerned so that thexr cost of produe-
tion comes down and they are able
to compete m the foreign markets

Now, about the steel plants a lot
have been said and my hon frniend,
Shr1 Nath Pai, has very well dealt



what the Estimates Committee have
cbserved in their Report  Perhaps
more vital and important is
that adequate gtiention has
paid to the development of
ring industries for the utilisa-
on of the production of the plant
therefore the apprehension
after the three planta which
been started almost simulténe-
mto production India may
a considerable surplus of
or steel or both It 13 not
find markets for Indian pig
1 unless a condition is
mporters of iron ore from
ould also immport a certain
percentage of pig iron In this con-
nection, I would deviate to the nego-
tiations that the National Mineral
Corporation and the Orissa Mineral
Corporation have entered into wnth
Japan for the export of certain iron
ore and also whether the very high
grade 1ron ore that we produce at
Balliadilah should be exported so that
the countries which take this ore will
eventually be competitors wnth our
steel and 1ron market and with the
finished products that we produce in
the country So, while making this
contract with Japan for the export of
two million tons of iron ore would 1t
not also be worthwhile for us to come
to some understanding with them so
that they also import a certain amount
of pig iron that our country will be
producing while taking our high
grade 1ron ore for the manufacture
of steel and filnished products 1n their
country.

TERTEEEIEALES
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suggestion. According to
arrangements, there 13 a board of
directors of the Company which
varies 1n number and consists mostly
of officials The Commuttee felt that
according to the practice obtaining 1n
Great Britain certain qualifications
could be lmd down for the appoint-
ment of persons to the board of direc-
tors of companues in the public sec-
tor and persons experienced m indus-
try should be appointed to the Board
as has been observed by Shn Nath
Pai, who spoke before me

The second suggestion made by the
Commuttee was that the Board of
Durectors should appoint various com-
mittees to look after the different as-
pecis of project work. It suggested
the delegation of powers to the Gene-
ral Manager and in effect a decen-
tralisation of authority to give more
powers to the men on the spot Be-
sides, the Hindustan Steels should
have the private sector also represent-
ed on the board of directors, so that
we can have an integrated scheme of
production 1n the country which will
do good both to the public as well
as to the private sector

I would Like to observe a ILRittle
about the International Construction
Co who are the consultants for the
Durgapur steel project I do not
know whether i1t was wise on our part
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aspects which would be conducive to
the growth of our mineral resources
and glso how best we could compete
with the foreign markets in the
future,

Mr. Chalrman: Now, 1 would call
upon Shri Morarka. After him, 1
shall call Shri A. C. Guba

The following are the selected cut
motions relating to the Demands under
the Ministry of Steel, Mines and Fuel
which will be treated as having been
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moved subject to their being other-
wise admissible;—

Demand No. No. of Cut Motion

81. 928, 030, 031, §37, 1042, 1138,
1126, 1127, 1210, 1211, 1213,
932, 938.

939, 940,

84. 034, 035, 036,
1043, 1044,

130. 1132, 1133, 1134, 1135, 1136,
1187, 1138, 1139, 1140, 1141,
1142, 1143, 1144, 1145, 1148,
1147, 1148, 1149, 1150, 1151.

L1

042, 943, 044,

A list indicating the numbers of
selected cut motions will be put up
on the Notice Board and will be
circulated to Members tonight for their
information.

Need to set up & low temperature car-
bomisgtion plant at Kothagudiym

Shri 7. B. Vittal Rao: 1 beg 1o
mave.

“That the demand under the
head Ministry of Steel, Mines
and Fuel' be reduced by Rs. 100.”

Need to investigate the possibilities of
setting up & steel plant at Viziane-
garam, Andhra Pradesh

Shri T. B. Vittal Ras: I Deg to
mave:

“That the demand under the
head of Steel, Mines
and Fuel’ be reduced by Rs. 100.”

Delay in the submission of the Report
of Coal Price Revision Committee

Shri T. B Vitial Ras: 1 beg o
move:

“That the demand under the

head Ministry of Steel, Mines
and Fuel’ be reduced by Rs. 100.* -
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Delay in the enactment of legisiation
for the amalgamation of small col-
lieries

Shri T. B. Vitial Rao: I beg to
move:

“That the demand under the
head Ministry of BSteel, Mines
and Fuel' be reduced by Rs. 100"

Delay in laying a copy of the Report
of Coal Price Revision Committee
with regard to Bihar and Bengal
Coal’ flelds on the Table of Lok
Sabha

Shri T. B. Vitial Bao: 1 beg to
maove:

“That the demand under the
head ‘Ministry of Steel, Mines
and Fuel’ be reduced by Rs. 100."

Scarcity of kerosene

Shri T. B, Vitial Rao: I beg to
move:

“That the demand under the
head ‘Ministry of Steel, Mines
and Fuel' be reduced by Rs. 100."

Increase in the price of kerosene

Shri T. B. Vittal Rao: I beg to
move:

“That the demand under the
head Ministry of Steel, Mines
and Fuel' be reduced by Rs. 100.”

, Price of petroleum products

Bhri T. B. Vittal Rao: I beg to
move:

“That the demand under the
head ‘Ministry of Steel. Mines
and Fuel' be reduced by Rs, 100"

Loans granted to Tata Iron and Steel
Company

Shri T. B. Vitial Bao: I beg to
move:

*That the demand under the
head ‘Ministry of Steel, Mines and
Fuel' be reduced by Rs. 100.”
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Loans advanced to Indian [rom
and Steel Company

Shei T. B. Vitial Rae: I beg to
move:

“That the demand under the
head ‘Ministry of Steel, Mines and
Fuel' be reduced by Rs, 100.”

Increase in the retention price of steel
of Tata Iron and Steel Company
and Indien Iron and Steel Com-
pany.

Shri T. B. Vitial Rao: I beg to
move:

“That the demand under the
head ‘Ministry of Bteel, Mines and
Fuel' be reduced by Rs, 100.

Need to undertake a comprehensive
geological survey of mineral de-
posits in Andhre Pradesh

Bhri T. B. Vittal Bao: I beg to
move:

“That the demand under the
head ‘Geological Survey’ be
reduced by Rs. 100.”

Delay in carrying out drilling opera-
tions in gold bearing areas in An-
dhra Pradesh and Mysore Stateg

Bhri T. B. Vitial Rao: I beg to
mave:

“That the demand under the
head ‘Geological Burvey’ be
reduced by Rs. 100.”

Need to wundertake survey for oil
regserves in Kerala

Shri T. B. Vittal Rao: I beg to
move:

“That the demand wunder the
head ‘Exploration of Oil and
Natural Gas' be reduced by
Rs. 100."

Necessity to start drilling operation
in Cauvery basin for oil

Shri T. B. Viital Rao: I beg to
move:

“That the demand under the
head ‘Exploration of Oil and
Natural Gas' be reduced by
Rs. 100."
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Need for stepping up the productiom
of Coal in the Public Sector

Shri T. B. Vitial Rao: 1 beg to
move

“That the demand under the
head ‘Miscellanecus Departments
and other Expendityre under the
Ministry of Steel, Mines and
Fuel’ be reduced by Rs 100"

Increase wn the cost of Steel plants

Shri T. B. Vittal Rao: 1 beg to
move

“That the demand under the
head ‘Miscellaneous Departments
and other Expenditure under the
Ministry of Steel, Mmes and
Fuel’ be reduced by Rs 100"

Working of the Neyvels Lignite Cor-

Bhri T. B. Vittal Rao
move

“That the demand under the
head ‘Miscellaneous Departments
and other Expenditure under the

of Steel, Mines and
Fuel’ be reduced by Rs 100"

Need for upward reviwsion of target
for Singarens Colliemes

Shri T. B. Vittal Rao: I beg to
move

1 beg to

“That the demand under the
head ‘Miscellaneous Departments
and other Expenditure under the
Ministry of Steel, Mmes and
Fuel’ be reduced by Rs 100"

Question of recognition of Coal
Workers’ Union by Natonal Coal
Development Corporation

Shri T. B. Viital Bao: 1 beg to
move.

and other Expenditure under the
Ministry of Steel, Mines and
Fuel’ be reduced by Rs 100."
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Appointment of officers n Coal
Washery, Kargali

Bhri T. B. Vittal Rao: I beg to

“That the demand under the
head ‘Miscellaneous Departments
and other Expenditure under the
Munistry of Steel, Mines and
Fuel' be reduced by Rs 100"

Wages of the overburden workers ot
Kargaly and Bokaro coal-fields

Shri T. B, Vittal Rao: I beg to
move

“That the demand under the
head ‘Miscellaneous Departments
and other Expenditure under the
Ministry of Steel, Mines and
Fuel’ be reduced by Rs 100"

Need to beneficiate Assam coal to
to remove its sulphur content

Shri T. B. Vittal Rao: T beg to
move

“That the demand under the
head ‘Miscellaneous Departments
and other Expenditure under the
Minjstry of B8teel, Mines and
Fuel’ be reduced by Rs 100"

Umsatufactory method of assocwating
Induin personnel n the Durgapur
steel plant

Bhrimati Renu Chakravarity: 1 beg
to move

“That the demand under the
head ‘Capital Outlay of the
Ministry of Steel, Mines and
Fuel’ be reduced by Rs 100"

Way of proceeding with Alloy and
Tool Steel Plant

Shrimati Renn Chakravarity: I beg
0 move

“That the demand under the
head ‘Capital Outlay of the
Minustey of Steel, Mimnes and
Fuel’ be reduced by Rs. }00™
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Expansion programme of Bhadravati
Iron and Steel Works

Shrimatl Renn Chakravarity: 1 beg
to move:

“That the demand under the
head ‘Capital Outlay of the
Ministry of Steel, Mines and
Fuel' be reduced by Rs 100"

Progress in prospecting for ores
needed for ateel plants

Shrimati Renu Chakravartty: I beg
to move
“That thé demand under the
head ‘Capital Outlay of the
Minustry of Steel, Mmes and
Fuel' be reduced by Rs. 100.”

Loans given or underwnriten by Goo-
ernment to the Indwan Iron aend
Steel Company, Jamshedpur

Shrimatli Renn Chakravarity: I beg

to move

“That the demand under the
head ‘Capital OQutlay of the
Ministry of Steel, Mines and
Fuel' be reduced by Rs. 100"

Progress of housing in Rourkels,
Bhiles and Durgspur

Shrimati Rena Chakravarity: I beg
%0 move'

“That the demand under the
head ‘Capital Outlay of the
Ministry of Steel, Mmes and
Fuel' be reduced by Rs. 100"

Conditions prevaslng tn the Gua ore
mines which will supply steel plants

Shrimatl Renu Chakravartiy: I beg
tb move.

“That the demand under the
head ‘Capital Outlay of the
Ministry of Stecl, Mines and
Fuel' be reduced by Rs. 100"

Condihions of production wm iron ore
mines

Shrimati Rean Chakravarity: I beg

to move:

“That the demand under the
head ‘Coapital Outlay of the

for Grents 8626

of Steel, Mines and
Fuel' be reduced by Re. 100"

State trading in iron ore resulting is
the closure of several mines

Shrimati Rean Chakravarity: T beg
to move

“That the demand under the
head ‘Capital Outlay of the
Ministry of BSteel, Mines and
Fuel' be reduced by Rs. 100%

Difficulties faced by apprentices of the
Hindustan Steel Private Limsted

Shrimati Renn Chakravarity: I beg
to move

“That the demand under the
head ‘Capital Outlay of the
Ministry of Steel, Mimnes and
Fuel' be reduced by Rs. 100"

Grey Iron Foundry, Rourkels

Shrimati Renu Chakravarity: I beg
to move.

“That the demand under the
head ‘Capital Outlay of the
Ministry of Steel, Mmes and
Fuel’ be reduced by Rs 100"

Contracts wmade by the Hmdustan
Steel Prwate Limated
Shrimatl Bean Chakravartty: I beg

to move
“That the demand under the
head ‘Capital Outlay of the
Mingtry of Steel, Mines and
Fuel' be reduced by Rs. 100"

Durgaopur blast furnace
Bhrimati Renm Chakravartty. I beg
to move

“That the demand under the
head ‘Capital Outlay of the
Ministry of Steel, Mines and
Fuel'’ be reduced by Rs 100"

Prigrities wm stages of construction at
Durgapur

Skrimatl Ream Chakravartty: I beg
to move:

“That the demand under the
head ‘Capital Outlay of the
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Ministry of Steel, Mines and
Fuel' be reduced by Ras. 100."

Progress of coal washeries

Shrimati Renu Chakravarity: I beg
to move:

“That the demand under the
head ‘Capital Outlay of the
Minstry of BSteel, Mnes and
Fuel' be reduced by Rs 100"

Agreements with foreign countries on
Rourkels, Bhilay and Durgapur
Steel Projects

Shrimatl RBenu Chakravarity: I beg
to move

“That the demand under the
head ‘Capital Outlay of the
Mimstry of Steel, Mines and
Fuel’ be reduced by Rs 100"

Manner wn which foreign consultancy
should be secured for steel pro-
jects

Shrimati Renn Chakravarity: I beg
%0 move*

“That the demand under the
head ‘Capital Outlay of the
Mimnistry of Steel, Mmes and
Fuel' be reduced by Rs. 100"

Need to appomnt Indian consuliants to
adwvise the Government on steel
projects

Shrimati Renn Chakravarity: I bag
%0 move

“That the demand under the
head “‘Capital Outlay of the
Ministry of 8Steel, Mines and
Fuel’ be reduced by Rs 100"

Progress of the Demgng Organsation

Shrimati Renu Chakravartty: I beg
to move:

“That the demand under the
head ‘Capital Outlay of the
Ministry of Steel, Mines and
Fuel' be reduced by Rs. 100"
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Question of training, employment and
utilisation of Indian engineering
talent jor the steel plants

Bhrimail Renu Chakravartly: I beg
to move:

“That the demand under the
head ‘Capital Outlay of the
Ministry of Steel, Mmnes and
Fuel' be reduced by Rs 100"

Mr, Chairman: These cut motions
are now before the House

Shri Morarka (Jhunjhunu): I am
happy to be allowed to take part in
the debate on the Demands for Grants
of thus Minustry, which, according to
me, 15 one of the most important
Mimistries from the point of view of
the economic development of this
country in general, and from the
pomnt of view of the development of
the public sector in particular,

This Minisiry has under its control
ten corporations, some of which are
the biggest in this country As a
matter of fact, the mam activities of
this Minustry are carried on through
the medium of these corporations,
and each of these corporations deals
in crores of rupees, and, therefore, it
would not be improper if one were
to describe this Minustry as the Minis-
try of Corporations and Crores
Though the Minustry is young in age,
and was born only on 7th April, 1057,
yet this is one Ministry which makes
the largest demands on the publie
finances

This Ministry has a special place m
the national economy as 1t controls
the exploration, production and refin-
ing of o1], production and washing of
coal, manufacture, export and import
of steel, and also the exploitation of
muneral resources

i

I shall divide my speech mnto
parts, 1n the first part, I wish
to point out the achievements of
Mistry In the second part, 1
like to point out some of the
nesses of this Ministry And

ek

b
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[{Shrnn Morarka]
thurd part, I would like to make some
comments on the actual Demands for
Grants of this Ministry

Shri Nath Pal: Concentrate on the
second

Shri Morarka: From the point of
wew of performance and achievements
it must be admitted that this financial
year which ends tomorrow has been a
remarkable year for this Minstry

18.16 hrs
[Surr BarMAN 1 the Chair]

The record of progress made by the
various projects and schemes under it
13 not only impressive but would
occupy & special place in the economuc
history of our country The success
which we have achieved i1n the
exploration of ol at Lunej and a
promuse of a similar succeas in Jwala-
mukh: and Hoshiarpur are the guaran-
tees of our economuc prosperity in the
near future

The starting of the blast furnaces at
Bhulai and Rourkela, and the coke oven
plant at Durgapur are again the indi-
cations of our becoming self-sufficient
and also creating some exportable
surplus 1n a commodity which 1s 1n
short supply all over the world, name-
ly steel The progress made by the
Neyvel: Ligmte Corporation and the
oll refineries 1s also not unsatisfactory
»0 far

Besides this, the efforts of this Minis-
try 1n mopping up Rs 10 crores from
the petroleum companies and 1n
retucing the prices in the open market
for iron and steel and in ensuring
better and more even distribution of
eoal all over the country deserve
special mention

In short, the acluevements of this
Ministry are apt to strike any impar-
tial observer as a perfect example of
what public sector has achieved and
what 1t 18 capable of achieving So
much about the achievements of this

Ministry
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Shri Nath Pal: That was more than
enough.

Shri Morarka: I now come to some
of the cnticisms

Shri Nath Pal: Please do so quickly,

Shri Satya Narayan Sinha: There
comes the rub

Shrl Morarka: The first pomnt I want
to make 1n my criticism 13 about the
estimates The hon Minister gave us
last year the figure of Rs 559 crores
as the final figure of the cost of these
three steel plants, including the town.
ship and the ancillaries As against
this estimate the exact position 1s that
by the year ending March, 1958, we
spent Rs 172 crores. and by the year
that would end tomorrow, we wotuld
have spent another Rs 185 crores,
making a total of Rs 367 crores The
hon Mimster has told us just now that
he is providing Rs 122 crores for the
next year The total of all this comes
to about Rs 490 crores, which would
leave about Rs 69 crores to play about
for the future years

Now, out of Rs 120 crores, earmark-
ed for the townships and the ancil-
laries, we have so far spent only about
Rs 60 crores So, out of this sum of
Rs 69 crores, a major portion will
have to be spent on this township and
ancillaries What does this mean?
This means that either our ste¢l plants
would be ready by the end of the next
financial year or that we shall have
to revise our estimates 1 am afraid
that the second thing is hkely to
happen more than the first, because I
have two examples before me which
indicate that the expenditure on these
plants has gone much beyond even the
revised estimates

The first example 13 in regard to
the civil engineering work in the steel
melting shop at Rourkela The revised
estimate for

g
i
:
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this work ia going to cost us about
Ra. 110 to 115 lakhs as against the
revised estimate of Rs. 40 lakhs.

Take another example, and that is
at Durgapur. The hon, Minister
speaking this afiernoon made a
passing reference to this. This is
about the piling work at Durgapur. I
‘have with me a statement which
appeared this morning m the Times of
India. This matter, which the hon.
Minister passed over so casually, if I
may say so, 1S & Very serious matter,

Our contractors in this Durgapur
plant, namely, the Indian Steel Cons-
truction Co., known as ISCON, and
our consultants, namely, the Inter-
national -Construction Co., are both
British firms. My hon. friend from
Rajapur who opened this debate
wanted Yo know what the capital of
this company was. Would you be
surprised to know thatl the capital of
ISCON IS £ 100—one hundred pounds?

Shri Nath Pai: That does not
matter. Whom do you hold responsi-
ble?

Shri Morarka: And with this com-
pany with £100 of capital we have
placed an order for a hundred million
pounds, A company with a paid up
capital of £100 has been given a
contract, and orders have been placed
with it, worth £ 100 million. Not only
this. But huge amounts by way of
advances are paid to this company. It
would be poor consolation to the House
to know that the shareholders of this

CHAITRA 0, 1881 (SAKA)
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this. Not only in the first instance are
wrong and false bills prepared indicat.
ing work whuch they never did as
work having been completed, but even
our consultants, the world famous
firm of International Construction
Co., has certified these bills as correct.

There is a publication in today's
Times of India. Before this, the same
news appeared in some other paper
also, to which reference is made here.
The complaint is about the piling work
and foundation work, which, as you
know, goes down into the earth, and
it is very difficult to check every pile
that you have piled into the bowels of
the earth, to see whether the work is
properly done or not. The statement
1ssued by this company in the Times
of Indw to-day, itself says:

“Early in February, 1950 a small
number of defective piles was dis-
covered in an area of the melting
shop. As a result, an intensive
investigation was immediately put
in hand. It was found, due to
bad workmanship, a few piles in a
small localised area of the melting
shop had not been suuk in such a

manner as to carry the required
loads.”

I do not want to use very harsh
words, but if the same thing was done
ordinarily by Indian contractors and
the bills were paid like this, I am sure
they would be charged with cheating
and fraud. Why did our consultants
to whom we pay crores of rupees
certify these wrong bills, and how, in
the first instance, did this company,
supposed to be composed of such world
famous firms, make such false claims
and get them passed through our con-
sultants? This is one point which I
would like to make because I feel that
it is payments of this type which raise
our estimates from time to time,

The next point I want to make ix
about the consultants, We have spent
a sum of Rs. 10 crores on foreign con-
sultants, and the advice we got in
exchange for that Rs. 10 crores nas
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not been very sound. On every secre
we had to make changes. The jsite
had to be changed, the estimates bhad
to be revised, the specifications of
plant and had to be
changed, and even the time-schedule
wag out. We would bave the plants
ready but the mines could not be
ready; the water supply system has
not yet been finalised. Limestone wail
have to come from 500 miles
distance, The worst part of it is
that some of these consultants
are themselves the contractors,
equipment suppliers and have conflict.
ing interests in these contracts. I de
not say that they have done anything
wrong. But the most elementary
principle of business ethics is ‘do not
have & person with conflicting interests
in the same contract’. His edvice
cannot be objective and it may there-
fore be not necessarily in the best
interests of the concern.

Now a word about the contracts. It
is difficult to deal with any individual
contract as the time at my disposal is
necessarily limited. But I would here
like to read a passage from the report
of the Auditor General. He says:

“It was noticed in particular that
in Rourkela planning was defec-
tive and phasing up of programme
uneconomic and unimaginative,
involving the company in avoid-
able finencial ; expenditure.
Similarly, some of the contracts
were unreasonably weighted in
favour of the contractors and the
suppliers. Ordinary prudence was
not exercised to safeguard the
financial interests of the com-
pany”,

Then he goes on to give examples. 1
think this is & very poor certificate
for the managers of this company
trom the Auditor General who is
mupposed to be the custodian of
public finances.

Similarly, the Estimates Committee
Mmys:

“In view of the foregoing, it
appears to the Committee thataga
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result of the provisions of the con~
tract, considerabls avoidable
expenditure would be

adding to the cost of the project”.

Now this is not enough. This is oot
all, The values of contracts which
were awarded on the basis of
tenders, after firm contracts were
entered into, have been increased,
and increased not by a few hundred
rupees but by 1400 per cent Anm
original contract for Rs. 3 lakhs was
later on increased to Rs. 42 lakhs.
This Estimates Committee has given a
complete list of such contracts. Here
again, I do not want to say that the
work was not sufficient to warraat
such inecreases. But the modus
operandi, the way these increases are
given, is bound to defeat and vitiate
the very tender system which is so
sacrosanct and on which we rely so
much for our public works.-

The next point I want t6 make by
way of criticism is about managerial
control. The managerial control in
Hindustan Steel (P) Limited is very
weak. This 18 a living example of
our deep reverence for bureaucracy.
The management of the entire Rs. 600
crore project is left in the hands of
two or three superannuated govern-
ment servants.

Shri Braj Raj Singh: They are the
real rulers.

Shrl Morarka: I have a feeling that
had there been a strong managerial
cadre in this concern, much of our
wastage could have been saved and
efficiency in these concerns could have
been substantially increased. Today
what is the result? What do you find
in_this company? Complete chaos
and anarchy, both in the accounts
section and in the management see-
tion I have with me the report
which the hon. Minister was pleased
to place on the Table a few days ago,
Here is a remark in the report of ths
auditors of this Corporation. It would
interest you to know what they my
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about the various aspects of manage-
ment. Have you ever heard of a
company ssuing shares, alloting
shares, making calls on the shares
wnthout the board of directors even
passing a formal resolution?

Shri Naushir Bharocha: That »
also an achievement!

Shri Morarka: I wonder who, in the
absence of the board of directors, has
the authority to issue shareg or to
ask for the money /i lieu of the
shares

Mr Chairman:
must conclude

Bhri Morarka:
to give me some time more.

Mr. Chalrman: Yes; five minutes
more

Bhri Morarka: 1 was saying that
the shares have been assued and even
the returns which must be filed with
the Registrar of Companses have not
been filed What 1s the impressive
explanation given by the Directors?
The Directors say in explanation that
these things have since been done
This 15 no explanation to such serious
lapses These are kinds of offences
for which persons can be prosecuted
and punished If this 1z the standard
of management of any company which
handles Rs 600 crores, if this 1s the
secretanal supervision which you are
going to have, then God help us

Now, I would hike to read a passage
from the same report about the
accountancy system In this they say
that this company has not got an
adequate system of accovntancy ‘The
system which they have 15 not suit-
able for a type of work that this
company 1s executing They make a
grievance that even in the last year's
report they drew the attention but
still nothing has been done And they
toel aggrieved that this type of thing
cannot go on for an indefirute period
of time and they want something
should be done rather urgentily
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Before I come to the next point,
may I draw your atention to page 30
of this Report? It has a schedule of
assets. In that what do we éind? I
would refer only to one 'tem and that
is about motor vehicles During the
year, motor vehicles worth
Rs 57,25,000 have been purchased.
This company had already motor
vehicles worth Rs 15,45,000 to which
they added another fleet worth
Rs. 57,25,000 making a total of
Rs 72,70,000 (Interruptions) This
is important because.......

An Hom, Member: Trucks or motor
cars?

Shri Morarka: Motor vehicles is
the description given. I cannot
mmagine this company having many
trucks and other commercial vehicles
because most of the work here 1s
executed by the contractors and other
people Whatever that may be, thua
requires some explanation. (Inter-
ruption)

I would like to say something more
about the public sector but since yuvu
have said that time 18 Tunning fast I
would hike to say a few pomnts about
the private sector also because this
Mimstry 1s concerned as much with
the private sector as with the public
sector My first point is about the
retention prices of steel On the 15th
January, 1938, the Government of
India asked the Tarff Commussion to
exammne the question of retention
prices to the two main producers of
steel in the country. The Tariff Com-
mission submitted a report on the
basis of which in October 10958, an
increase was sanctioned by the Mirus-
fry of Steel, Mines and Fuel

You will note the date The com-
panies asked for the increase in
September-October 1857 The Gov-
ernment of India referred the question
in January 1958 The Gowvernment
decided mn October 1958 But the
increase was given from April 1855,
retrospectively

I would hke to read here a letter
which the Government of India wrote
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to the Tariff Commission in this
respect It 1s dated, as I smd, 15th
January, 1958 The second para of
the letter says —

“The requests made by TATAS
and IISCO have besn carefully
considered The Gouvernment of
India consider that the question
whether there should be any
revision of the retention prices of
steel for the future requres
examination by the Tariff Com-
misgion 1 terms of para-
graphs "

It 1s clearly stated, for the future

In spite of this categorical term of
reference, by the Government of
India and in spite of the fact that both
the companies TISCD and IISCO
themselves asked for thus only in
September-October 19857, the Tanff
Commuission does award an increase
in the retention price from 1 4-1855
Even the Government of India while
accepting the recommendations of the
Tanff Commussion did not accept
them totally They themselves found
that the recommendations were defec-
tive 1n a way They sav

“The Government of India have
g@ven careful consmderation to the
recommendations of the Tarff
Commussion In view of the fact
that the increase m excise duty
on steel ingots caime into effect
only from the 16th May, 1057,
Government of India consider that
it would not be appropriate to
allow this element In the reten-
::n price for periods prior to this

ull

The Government of India accepted
the argument for the excise duty only
The Statement which the Tariff Com-
mussion has given indicates that most
of the other elements of increase
also came into existence much later
than the increase in oxcise duties in
September 1957

There 15 one more fact and that s
that the retention prices were alread ’
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increased ; July, 1857 In spite of
that agamn the Tanft Commussion
thought 1t fit to recomend it retros-
pectively I do not know for what
reason The Governtaent accepted
the recommendation partially to give
retrospective effect It may be in-
nocuous In appearance but 1if you
make actual calculations both these
companies—TISCO and IISCO—have
got crores of rupees more by way of
this retrospective effect This 13 not
the first time the Tamf! Comnmussion
has done a thing like this The House
would recall that in the case of the
TELCO also the same generosity was
shown by the Tarff Commission 1n
respect of the increase in lecomotive
price 'This point requires very care-
ful consideration and the Government
should consider whether they should
charge the Tariff Commission with a
duty of this type It appears that the
Tarift Commussion 1s not equipped
with the machinery to go into and
examine the price structure of these
various things

Mr, Chairman. His time 1s up

Shri Morarka: Please give mea few
minutes more (Interruptions) I
will only mention the major points.
I pass on to the next point—about
subsidies This Ministry agamn gives
subsidies on the import of steel and
the Auditor-General has made some
observations which are not very com-
plimentary to this Minstry about the
position of these subsidy accounts
The Auditor-General says this

“Dunng the courss of audit of
the accounts of the fund i1t was
noticed that about 5,000 cases of
‘advance’ and ‘on account’ pay-
ments involving Rs 20 crores ap-
proximately made from 1855 to
April, 1958 were yet to be finally
settled The settlement of these
hmadmnymmh('bywﬂ—
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actually been supplied by the mm-
porters to authorised consignees
at the equalised prices It was
also noticed imncidentrally thatina
large number of cases advance
payments had been made by sub-
ordinate officials without the
approval of the competent
authonty *

Huge amounts are involved and
crores and crores of rupees are given
by way of subsidies and the accounts
are not mamtaned properly The
amounts are paxd without the permus-
si1on of the competent authority The
Auditor-General 1s obliged to make
these observationa

Mr Chairman: I may just tell the
fion Member that the Auditor.
General’s observdtions on the accounts

<ome up the Public Accounts
Commuttee for acrutiny He may
wat tall then

Shri Morarka: It 1s a public docu-
ment and every Member of this
House 13 supplied with the Auditor-
General's audit note You would
kindly observe that these things had
happened in 1955-1836 and 1857 We
warted t1ll 1958 for the Auditor-
General's report to come If you want
that the House should wait longer, I
have no objection

Mr Chairman: What I meant to
say 15 that the little time at the dis-
posal of the hon Member may be
devoted to new pomts if he has got
any to make Those pownts which
have been already made or observed
by the Auditor-General will come up
before the Public Accounts Commuttes
and with their remark: they will
come before the House Therefore, 1
think he should not spend his time on
that His time 1s already up I have
given hm nearly 30 munutes. I
cannot give him any more time

Shri Morarka: Sir, 1 wll come to
the next point If you look into the
Demands for Grants relating to this
Ministry you will find that a subsidy
is given to the marginal producers of
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steel and re-rollers The budget
figure for this year was Rs 1,88,00,000
As against that in the revised esti-
mates we find that the actual amount
budgeted 18 Rs 6 crores and odd.
From Rs 1,88,00,000 the figure has
gone to Rs 6 crores and odd How
this increase has taken place n this
subaidy to marginal producers ind re-
rollers i1s a question for which I was
anxious to receive some explanation,
but 1n the report of the Minustry or
in the Demands for Grants relating to
this Minstry we do not find any
explanation for that.

Mr. Chairman: He should conclude
now

Shri Morarka: As I told you, Sir,
there are many other {things—8ir, my
mind gets disturbed by mterruptions
and then 1 have to recollect what I
was saying

Mr Chairman: You have made

many points I have given you more
than half an hour You should con-
clude now

Shri Nath Pal: He »s making a
very valuable contribution Normal-
ly, Sir, those who sit there go on
praising the Mimster, but he s
making a new departure We must
encourage hum

Shri Morarka: Sir, I find that under
one head, namely. .

Sardar Bwaran Bingh: He does not
appreciate your compliment

Shri Morarka: Sir, on page 11,
under the heading ‘“Directorate of
Oil and Natural Gas" the charges
have increased from Rs 1,72,00,000 to
Rs 3,38,00,000 Under this, the pay
of officers, pay of establishment allow-
ances and honorarna and other charges
have increased from Rs 6,24,000 to
Rs 1,03,00,000 Rs 624000 1z the
revised estimate for the current year
As agamnst that the budgeted figure
13 Rs 1,0300,000 Here again my griev-
ance 13 that no explanation is given
in this hiterature which bas been

supplied to us



only point 1 want to make about the
fourth steel plant is that even if it
means some delay we should walt,

of this and may like to delay the
starting of the work on the fourth
plant till we are ourselves in a posi-
tion to supply the equipment.

Bir, a point wag made by my hon.
friend, Shr1 Nath Pai about Messre.
and Co, I am afraid, Shri
Nath Pai has again confused the issue.
The point is, these carpenters came
from Germany. The carpenters wers
imported at our instance. The Indian
eontractors, Messrs. Duggal and Com.
pany, according to a certificate which
they produced, were not at fault. Then
the very pertinent question is as  to
why the carpenters were brought
Bir, it secems to me quite clear that in
order to make these foreign people
earn some commission—the GHH. &
Co, and the Schafers—these carpen-
ferg were imported and the Indian
sontractor was made a seapegoat.

Sir, 1 want to sy only one thing
more and that is about the il
pefineries. 1 understand that the sita
for this oil refinery which was select-
ed initially has been changed now.
That has cost us some money. The
entire thing has to come again from
Rumania. It may be remembeded that
we spent Ra. 3 crores in this way for
a change of pite in respect of the

came into existence, was asked by
the Government to select a site for
the refineries. The Corporation ap-
pointed a very high-powered en-
gineering  team together with
Rumanian experts who went to Assam
and inspected the sites which the
Government had asked us to inspect
and decide. This expert body to
which the officials of the Ministry
were also attached went to Assam and
decided on the particular site. That
is Silighat This report was conveyed
after approval by the Board of Dir-
ectors to Government who, for certain
technical reasons, decided that this
was not a suitable site and that soma

amount of money, and also, which is
more important, considerable delay.

The clarification that I would like
to make is this. In so far as the de-
the selection of the site is con-
, the Corporation has no res-
ility whatsoever. The Corpora-
took great care to see that the

41E



The point is that when the Govern-
ment decided to reject the advice of
the Corporation, which experts did
the Government consult before they
rejected it. That & an important
point, and I hope the Minister will

tried to point out and asked for an
explanation.

Shri A. C, Guba (Barasat): Mr.
I shall mostly confine my
to coal, but before going to
to make some ob-
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As regards the production of steel,
nature has put us there in a rather
favourable condition and it was ex-
pected that '‘we would be able to com-
pete with the producers of steel in
other countries in the international

able, but with this high investment in
the capital of these thres steel plants,
it is apprehended whether the price
of stee]l coming out of these three
steel plants will be able to compeate
in the international market.

It is not a matter for very serious
concern that we have loat in this some
few crores of rupees, but what is a

m these steel plants. So, utmost
economies should have been observed
and even now should bs observed. I
find that the township in each of these
three steel plants would cost about
Rs. 14 crores. I think there should
have been some scope for economy in
this  Anyhow, I again repeat my
request to the hon. Minister to take
early steps to make proper investi-
gation into the very definite allega-
tions made by two hon. Members of
this House. These allegations have
been made not once, but repeatedly
in this House. Moreover, the Punlie
Accounts Committee and the Estimates
Committee also have made certain
observations in thix regard particular-
ly on the retention price and the
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equalisation fund, and these also
should be properly enquired into.
There is enough logic behind their
observations,

As regards coal, I do not share
the optimism of the hon. Minister re-
garding the target to be achieved at
the end of the second Plan, nor am I
80 pessimistic about it. I stll feel
that it is within the possibility of
schievement. One ominous thing is
that last year, the tempo of produe-
tion has gone down from 10 per cent.
in 1957 to 4 per cent. In 1857 the
rate of increase was higher-than in
1938, Thet, I think, should be taken
care of. The tempo should have in-
creased instead of going down. But
personally I have seen some of the
mines opened by the National Coal
Development Corporation. 1 think
they have already opened about 10
or 11 mines and raising of coal has
started in those mines. There it will
be more or less mechanised ralsing,
unlike in the old collieries. So, I
hope that if this programme of achiev-
ing the target is vigorously pursued,
it would be possible for the National
Coal Development Corporation to
reach 10:5 million tons target of in-
creased coal output during this Plan
period. As regards the private sector,
their performance in 1958 iz some-
what discouraging, but still I think
it may be possible for them to reach
the target of 10 million tons. They
have already done aboyt 5 million
tons and it will be possible for them
to come up to 10 million tons. But
it would require some vigour, eome
exertion on the part of the public
sector to achieve that target.

Much has been said about Ics
officials. 'This National Development
Corporation has § or 6 ICS men on
the board. 1t is more or less an ofil-
cial body. I do not understand the
utility of having so many officials on
this Corporation. It is practically an
official body. I think these Cor-
porations should be left more or less

As r¢gards coal it is not only a
question Of achieving the target of
raismg 60 million tons. What is more

t is the conmservation aspeet.
I feel that Government or the other
bodies entrusted with this task on
behalf of the Government have not
been doing their function quite pro-
perly @ Tegards conservation. Con-
agree, is not just keeping some coal
underneath which may either be last
or may e dilinad vy Tdvar gemers-
tions. Conservation would mean the
proper utilisation of good quality coal
and also the maximum extraction of
coal from 2 particular seam or a parti-
cular colliery befare it is closed.
From that point of view much re-
mains to be done and should be done.

Regarding the establishment of coal
washeries, these have been inordin-
ately delayed. I hope the Govern-
ment would realise the consequences
of tpe delay in establishing the
washeries. That means that good
quality coal is being consumed for
non-essential purposes also. 1 am
told tpat about 80 per cent. of the
good quality coal is being consumed
by non-essential consumers, Even
knowing this fact, and knowing also
that we are short of metallurgical
coal, still Government have not iaken
proper Steps to set up washeries As
in the matter of establishment of
washeries. in the case of blending also,
practically nothing hag been done.
Only one washery has come up. There
also the production is more or lesz
nominsl: rather, production has not
atarted yet. I am told that some de-
fects have been found in the plant
and I think the Japanese contractors
have peen trving to put them right.
How far it has been possible, or will
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possible to put the plant for pro-
ytifisstion up to the capacity thrt
expected of it, I feel the Minis
examine it and will erlighten
this peint also Let
apprehension about 1t
the other three washeraes
established as soon as
do not expect that the
washeries will start work-
the Second Plan peucd
mean that some wrong
to be made of some
which should have
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eries There are more than 300
collerses I am told that so far
three such collieries have volunteered
T should say that
the Government was not quite wise
in waiting for two years for consider-
mng thexr wvoluntary amalgamation
proposals Government should have
taken definite steps for compulsorv
amalgamation The difficulty 1s that
Government set up some committee,
the report 15 published, but still
no action 1s taken on that report That
committee was presided over by an
eminent Member of this House For

B

17 hrs.

Then another important thing from
the point of view of conservation 18
grading As regards grading, we are
very much behind the necessary tar-
get and I do not know what the
Government s thinking about this

15
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been able to do anything, even up to
1,000 annually This number of 2,000
samples to be examined every year
™ going 10 increase every year with
the increase in the producton of
coal. So, what is the programme of
as regards making

not functionmg for the last two or
three years It was more or less a
defunct body Now the formal aboh-
tion of that body is being proposed
under the Act DBut that 13 just a

ing It 18 good that it 18 now formal-
ly abolshed But then who is to do
the grading? If the hon Minumster ex-
pects that the Coal Board will do it
then he should reconstitute the Coal
Board I will come to that question
from other pomts also

I think the Coal Board requues to
be reconstituted and the Aet which
establishes the Coal Board ghould also
be drastically revised I do not knoew
except that the Ministry as such 15
responssble for the production of coal,
if there 15 any other authority waih-
in the Ministry which can be called
responssble for the production of coal
There 15 one gentleman called the
Coal Controller who derives his au-
thority not from any Act regarding
coal but from an overall Act—the
Essential Commodities Act His
function under this Act 15 sumply for
the distribution of coal to the differ-
ent consumers He cannot take any
steps regarding productson and yet
under him there 1s a Deputy Coal Con-
troller for production I cannot un-
derstand with what authonity the Coal
Controller or hus deputy can fune-
tion for production They have got* no
such authority The Ceoal Controller
15 also the Chairman of the Coal
Board That 1s not according fo the
Act He hse just been nominated as
the Chairman of the Coal Board
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Somebody else might have been nomi-
nated as the Chawman of the Ccas
Board. But I think the Coal Con-
troller or whatever may be the desig-
nation of that officer should be an
integral part of the Coal Board. As
the Textile Commissioner is responsi-
ble for the production as also for the
distribution of textiles, so, there
should be an officer, Coal Commis-
sioner or Coal Controller or whatever
he may be called, who should b2 res-
ponsible for the production, distribu-
tion, and all other ancillary things
connected with the coal industry.

There 1s another confusion m this
respect. The confusion 1s that there
is a lot of overlapping of authority
between this Coal Board and the
Chief Inspector of Mines. Under
section 22 of the Mining Act, the
Chiet Inspector of Mines has got an
overall authority on all mining affairs
He can at any time stop the mining
operation in any mine includmg a
colliery. He can cancel the certificate
of a mining manager including the
manager of a cplliery. So, in view of
this overall authority of the Chief
Inspector of Mines under section 22
of the Miming Act, I think the Cos’
Board is simply just an impotert or-
genisation before the Chief Incpector.

My, Chairman: The hon Member's
time is up.

Shri A. C. Guha: 1 think I chould
get some more time. 1 have taken
only I5 minutes,

Mr. Chalrman: My dificulty is to
adjust the time among different hon.
Members.

Shrl A. C. Guba: How can the Coal
Board be made more effective” Even
now, stowing iz one of the imgortant
functions of the Coal Board. But
what is the progress of stowing?

Particularly in the case of stowing
for conservation, 1 think the average
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that the collieries can performs. =
only “about 60 per cent. of what has
been ordered by the Coal Doard.

About 40 per cent of the sand
stowed as ordered by the Coal Board
has not been stowed; only 60 per
cent. is gtowed by the colliery owners.
That is the position in respect of
stowing for conservation.

In the case of stowing for safety, of
course, thewr performance 1s somewhat
better, because there 15 the question o
the Chief Inspector of Mines inter-
vening and stopping operation other-
wise The colliery owners are afraid
of the Inspector, and so, I think that
for stowing for safety they take pro-
mpt action. But when the question of
stowing for conservation comes the
colliery owners are qufte inaifferent,
and only about 80 per cent of the
sand ordered to be stowed by the
Coal Board is actually stowed. Why
this 1s the posstion? This matter also
should be considered by Government,
and the Coal Board should be given
the proper authority.

Another thing that 1 would like to
point out is that the Coal Board 1s
also responsible for the safety. The
Act which has set up this Coal Board
18 the Safetv and Conservation Act,
The Coal Board hardly takes any
interest in safety matters. Even after
the Chinakuri accident, I do not think
there was any inspection by the
Coal Board of this area, of this colliery
If the Coal Board is to be charged
with  gafety, then the Coal Board
should be asked to discharge its work
properly and should be given the
proper authority and instruction to
discharge that work properly.

The Coal Board should got also more
inspecting staff. -

Before 1 conclude, I should like to
refer to a few other points. This
Ministry has under it a number of
corporations. Only under the Mines
and Fuels Wing, I think the number of
corporations would be six ur peven.



8651 Demands CHAITRA 4, 1881 (SAKA)

And there is & craze for multiplying
the number of these corporations You
know, Bir, that the money allotted to
these corporations does not come
under the strict scrutiny of Parla-
ment So, Parllament should be
somewhat careful about the creation
of these corporations I cannot under-
stand the justification of having two
corporations more or less for the wame
purpose, the Orisa Mining Cor-
poration Ltd “for the explortation of
muneral ores in the public sector”, and
the National Mineral Development
Corporation “to undertake exploration
of minerals 1n the public sector’
More or less, the objects of these
two corporgtions are the same Why
should there be two corporations for
practically the same purpose, namely
exporting ore, and that also, through
the State Trading Corporatn?

Sardar Swaran Singh: They operair
in different areas

Shri A C. Goha: But they rcan
operate in different areas under {ue
same corporation.

These corporations, if they are
at all to be set up should not be unde:
the control and management of offi-
cers or retired officials I do not lhike
to put a complete ban on them, but
the show should not be an official
show All these bodies are practically
under the control of so many secre-
taries to the Government of India
Then, why should they be called the
puble sector and why should there
be these corporations” Then, let
them be run as departments of Gov-
ernment, so that every expenditure
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effect gome reduction, but he gave this
assurance that this was pot the final
reduction, and that there might be
some further reduction, and the whole
thung was being examuned by an ex-
pert body In today’'s paper, I find
a report that some cost accounting ex-
perts have examned the whole thing,
and I think they have also recom-
mended further reduction n the
pr: ¢ of petroleum o1l n thie country.
I hove the hon Mimster will see that
petro: 1s made avaiable for people at
reasonable prices The country should
not be made to pay undue profit to
nbme foreign companies

Lastly, I come to the exploration of
o1l 1n West Bengal 1 thunk last time
also we made this suggestion, that
this should be done mot through any
foreign company, but through the Oil
and Natural Gas Commissign At
present one exploration B goIng near
Ranaghat I do not know what the
outcome of this will be, but I still
ask the hon Minster to examine this
question, of exploration m West
Bengal being carried out through the
Onl and Natural Gas Commission and
not through any foreign company

Shri Dasappa (Bangalore) In that
masterly survey which the hon Min-
1ster, the man of steel, made, there
was one unfortunate omission which,
1 em sure, he will himself admit,
There 13 no reference at all to  the
Mysore Iron and Steel Works

Renu Chakravarity on another occa-
sion have all made special mention of
the Mysore Iron and  Steel works,

Shri Basapps (Tiptur) You ame
on stranger ground



mistakes, so that those mistakes do
not occur again. Therefore, I do not
propose to dwell on those things.

I am a member of the Public
Accounts Committee. If T were to
catalogue all the objections taken by
Audit, and you, Sir, are also there, I
can hold this House for a whole hour
or more. So, my hon. friends, instead
of drawing on these Audit reports or
the criticisms of the Estimates Com-
mittee, I think, would do well to re-
sort to the other course, which Shri
Nath Pai did towards the fag end of
his speech, viz. to make constructive
suggestiona.

1 would really congratulate the hon.
Minister and the Ministry for the sat-
isfactory turn they have taken of
late. Whatever criticisms hon. Mem-
bers were able to direct against the
working of the Ministry had some-
thing to do with the past. Today we

see that the plants are placed on an*

even keel, on the rails, and they are
well aheed to reach the targets with-
in the scheduled time.

Shri Naushir Bharucha: Where do
you get that from, from the hon.
Minister’s statement? Have you

go beyond six months of the

find fault with the Ministry. But in
a huge, gigantic concern where Rs. 600
crores are involved, what are " six
months? t

Shri Naushir Bharucha: Each day
costs Rs. 30 lakhs,

Shri Dasappa: | do not think it
would profit us to allow our minds
to run in those directions. I would
rather think of what exactly are the
requirements in order to increase the
efficiency of our projects. That is
what I am more concerned with.

My hon. friend referred to the de-
signing section. Certainly I think we
ought to have a most up to date de-
signing section. Secondly, there is
the question of Lab. I entirely agree
that our Lab. must be of first class
standard and there should be no occa-
sion for us to go to foreign countries
to get any help in that direction, I
would also add that we must have

visory Councils to see that the Min-
istry keeps in touch with the pulse
of the country and gets to know of
the requirements to be able to for-
maulate a policy acceptable to the
country at large. So far as import of
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steel, s0 far as iron and steel are

policy m regard to iron and steel 18
concerned, there must be a Joint
Adwvisory Council as recommended by
the Estimates Committee, composed
not only for representatives of the

I would

friend suggests Members of
ment All virtue 15 not confined to
the floor of the House But if there
are some from here and some from
outside, 1t would be very good

1 feel very often sad that the Mysore
Iron and Steel Works has not got ms
due hearnng at the Centre It 15 a
most unfortunate thing that i1t 1s not
located somewhere mn the north, then
possibly 1t would have got a  betiter
hearmng 1 am referring to this for
this very substantial reason I want
the hon Minister to see that the
Second Plan provided for, what the
First Plan provided for, for the de-
velopment of the Mysore Iron and
Stee] Workse On page 2 of the Est-
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from other things, the instsllation of
addihonal steel makmg umts ballet
and structural mill, that would raise
the production from 30,000 tons to
100,000 tons This 15 at the begmning
of the Second Plan What 18 stated
now? ‘In regard to the mnstallation of
steel making and roling facilities
slone, progress has been uptil now
rather slow' Thus 15 what the Minis-
try says Why should it be slow? I
demand an explanation here why
there should have been this retarda-

life of the Iron and Steel Works

Shri Nath Pal: And also ask them
who 18 responsible for it

Shn Dasappa: That 18 what I am
asking the hon Mjnster

Sardar Swaran Singh: Not you, wn
any case

8hri Dasappa: May I take it as stated
m the report that in regard to this
the tenders were tendered m 1956
and negotiations with the tenderers
are now m the final stage? It 15 1n-
teresting to note that Mysore had de-
cuded to use the LD process for s.cel-
making I think Rourkela = also

tains will be made good as early as
possible, and, when it comes, there
should be more explanathons com-

L]
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[Shri Dasappa]
themselves have provided for in  the
Mysore Iron snd Steel Works Jt 18
noted on page 88 of the Report of the
Estimates Commuttee

“The Committee understand that
the expansion programme of
Mysore Iron and Steel Works in-
cluded in the SBecond Plan provid-
ed for the manufacture of 15,000
tons of stainless steel”

Now, what happens? This 1s a thing
which [ iutiated long ago while 1
was 1n Mysore and i1t was included in
the First Plan, it gets included in the
Second Plan; and I am afrad, 1t will
be included m the Third Plan and
also 1n the Fourth Plan It will go
on getting included n every Plan
but

8hrl Nath Pai: Never implemented

Shrl Pasappa:
mented

Here 13 what the Estimates Com-
muttee says

never imple-

“They were, however, informed
that the scheme for manufacture
of stainless steel at Bhadravat: has
since been rejected by the Plan-
ning Commussion ™

They give some reason or the othe:
This 15 very important This 15 what
the Estimates Committee agamn say-

“The Committee find that on a
review of the expansion scheme of
the MISW included in the First
Five Year Plan, 1t was considered
that the MISW should concent-
rate on high priced sieel rather
than on mild steel products Fur-
ther, the pattern of development
of these works during the Second
Five Year Plan which includes a
proposal to set up a stainless steel
plant was drawn up on that basis
and also after taking into account
the opinion of TCM experts”

There has been another latest ex-
pert. I think the Fiats have also
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opined that Bhadravati Iron and Steel
Works are emmently suited for the
manufacture of stainless steel and steel
alloys The Estimates Commitiee
says:

“In view of these circumstances,
as also m the interest of the
regional development of the coun-
try the Committee feel that the
feambility of entrusting the pro-
duction of stainless and other
special steels to the Mysore Iron
and Steel Works instead of setting
up another plant for the purpose,
should be consmdered”

Luckily, the report of the Minstry
says that the position of the location
of the plant will be based on the de-
tailed project report

I ask, 15 it not extremely unfair
that, when the Planming Commuission
decided upon hawving this unut of alloy
steel and special steel and stainless
steel at the MISW, when the Govern-
ment also did the same thing when 1t
included 1t in the First Five Year
Plan and in the Second Five Year
Plan, today they want to keep it an
open thing and suggest that the loca-
tion will b~ decided later on’

1 may incidentally tell how rco-
nomucally we function in Mysore With
hardly an expenditure of Rs 7 or Rs 8
lakhs, the manufacture of steel ingots
has gone up from 30,000 to 42,000 tons,
30 per cent increase, refractories from
25,00 to 4,000, cast iron castings, 3,000
to 4,000 tons—all with an additional
cost of Re 7 or Rs 8 lakhs We have
a standard which we mantain there
and I am sure anybody who sees these
works will deny that 1t 153 a place
eminently suited for the location of
this new unit of special steel and stain-
less steel I am anxious that the hon.
Minister should view this sympa-
thetically and do lus best for imple-
menting the scheme.

In the report I find no figures for
Rourkela regarding the employment of
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foreign experts and I also find a wide
difference between Bhilai and Durga-
pur in this connection In Bhila: which
bas got the same capacity as Durgapur
i find 860 Russian experts In Durga-
pur it is only 180 British expefis
Posmbly in Rourkela it 1s not even
that much I think there 13 some
necessity to keep up a certain ratio of
these foreign experts to guide us In
these respects If we can manage with
180 in Durgapur why should we not
mansge with as many in Bhila1? All
this 15 paid for by us In fact 1 wanted
to know the information about train
ing I wanted to know how much it
cost for training—the break-up may be
with regard to each of the States
—America, England, Germany, Russia
and so on and also plant-wise How
much 1t cost us to have this tramning?
That element 18 not to be seen in the
figures given to us

I am one with those friends who
feel that there will be enough demand
for the steel that we produce in this
country I do not think that the start-
ing of the three steel plants was 1ll-
advised though there 15 a strong
opinion that instead of three, there
might have been two and the money
spent on one steel plant could have
been diverted to fertilisers I am glad
micidentally that the Mimstry 1s inte
resting 1itself 1n fertihzers What I
was saying 18 this In Rourkela there
1s the possibility of expanding produc
tion to two million tons and in Durga-
pur and m Bhila1 we can go up to 25
million tons Then, why 1s it that we
are planming about the 4th plant at
Bokaro” In fact the Estimates Com-
mittee made 1t abundantly clear that
it would be false economy to go on
expansion by way of a new plant
when we have already got encugh
room for expansion of the existing
plants T would like the hon Minister
to tell me what it would cost to ex-
pand the Rourkela plant or the Durga-
pur or the Bhilai plant by an addi-
tional one milllon ton capacity and
what {t would cost to have a new
plant of one million tons. It is a wrong
aconomy to lasunch on s new unit.
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I thank there must be a fair distribu-
tion of the re-roling mills because
they are going, to help the people in
the different areas and there will be
the zonal advantage We have got
700,000 tons ingots specially ear-mark-
ed for re-rolling 8o, when he thinks
of having new units for re-rolling, the
areas which are ill-served at present
so far ag re-rolhing units are concern-
ed must be given priority I am told
that Kerala has not even a single re-
roling unit Certainly they deserve
one Mysore has no such unit at all,
apart from the iron works Andhra
Pradesh can have one Therefoie, I
suggest that he must do his best to
meet the regional requirements alvo

I am very glad that so far as
Neyveli 15 concerned, every effort 1s
being made to implement the various
schemes that they have taken on hand
It 15 presided over by my hon friend,
Shr1 Pattabhi Raman, and I hope that
no impediments will come 1n the way
of the furtherance of all these projects

On the whole Sir, I must qay that
today the picture 1s far brighter than
it ever was before So far as the re-
marks, observations and cnticisms
made 1n this House are concerned I
am sure the Mmistry would be glad to
benefit by them and they will not feel
aggrieved at them

With these words, Sir, I am very
glad to support the Demands relating

to this Minstry

Shri Naushir Bharucha: Sir, the
story of steel plants in India 1s a tragic
tale of lack of planning, gross negli-
gence, criminal extravagance and, Sir,
suspicion of corruption In the first
place, 1t must be appreciated that these
facts can be very clearly borne out
the Thirty-third Report of the -
mates Committee which constitutes a
formidable indictment of the Ministry
of Steel, Mines and Fuel I do not
remember 1n the hstory of Parlis-
ment there has been a more severe
indictment of any department of ﬂ_a
Government.
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[Bhri Naushir Bharucha]

With regard to defective planning
several instances have been cited aj-
ready in this House. Even now defec-
tive planning continues, For instance,
in Durgapur limestone of the requisite
quality is not available with the result
that three times the quantity of lime-
stone has to be quarried before you get
the desired results at Durgapur.
Water-supply is still to be provided
at Rourkela. Limestone has 1o be
brought 500 miles because the lime-
stone available in the vicinity is not
suited to the L.D. process which is to
be adopted for Rourkela. Even today
the hon. Minister said that mechanisa-
tion for iron ore mines and coal
“Warneries in yeL 40 ‘Blke piace,

It is surprising why this synchro-
nisation was not aimed at, and how is
it, when we have so plentiful con-
sultants in every fleld, there has been
such a sad lack of planning. One
point I might mention. In the case
of Rourkela alone the additional ex-
pense on transport of iron ore will
come to Rs. 68 lakhs a year. Even
now defective planning has not stop-
ped, because our engineering industries
are not being geared up so that when
our plants go into full operation all
the pig iron available will be utilised
by them. There is bound to be a glut
of pig iron, it

With regard to consultants our steel
plants are suffering from a surfeit of
consultants, We have got too many
of them. The Krupp Demag were
manufacturers and suppliers as well as
consultants. It is a very strange thing.
Which fool of a manufacturer and
which fool of a consultant will say
that the équipment that he s offering
is not of the right quality, when out of
this contract for Rs. 100 crores, Rs. 28
crores worth of equipment was to be

who act as consultants, They supply
equipment, then change their label
coms as congultants, and then say
the equipment is all right and
doceive the payment for it. I ask, is
#hls the type of planning that we are
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And, strangely enocugh, as consul-
tants they receive a fee of Rs 28
crores. Yet the contract for consulta-
tion is silent on some moat important
matters such as service with regard
to civil engineering works. Why was
that Jacuna kept there in that agree-
ment? Was that deliberate? I think
a judicial enguiry is called for as to
why this contract was so very defec-
tive and faulty, and who was responsi-
ble for it.

On the top of Krupp Demag we
have a Technical Adviser for Rourkela
who Jooks into the scrutiny of techni-
cal tenders and specifications, and,
who B wapetiad o ve Yhr proapRthinTe
Chief Engineer for operations of the
works? Then, as if these consultants
are not enough, on the top of that you
have got the International Construc-
tion Company for Durgapur where a
fee of Rs, 1'‘8 crores is provided.
Again, as if this is not enough, on the
top of that you have got the Indian
Steel Works Construction—ISCON-<to
whom we are paying a consultation
and service fee of Rs. 15 crores--
technical service. And, in hot haste
the Government appoints International
Construction Co. as consultants for six
years starting from 1856. 1 think this
is definitely ‘fishy’. There is some-
thing fishy about this contract, and
there must be 8 judicial enquiry by a
judge of a High Court or the Supreme
Court. It must be found out why
this contract was so very defective.
On the top of that, having paid the
consyltants so much, there was the
mplli.ﬂt that sufficient Indians are
not being associated with the woark of
designing and with the erection work
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contracts have been exunined by the
Eatimates Committee appointed by this
l’.lrlhment. and what I am quoting is

tractor plunged into the contract with-
out the knowledge of the risk he was
taking without experience, without
adequate equipment, without skilled
personnel, and without qualifications,
No enquiry was made into the antece-
dents of this irm. It is true that the
report regarding the black-listing of
this contractor came afterwards, but
when the Hindustan Steel Commy

man experts who did mnot supply
designs in time or the fault of the
contractors, whoever is at fault, our
Govmment must pay! This is fishy.
the officer who dealt with it?
I would like to know the name of that

Eé

Then there is the Hochtief Gammon
contract. This was a contract for the
engineering works of the rolling mills
at Rourkels, the largest single contract
in the steel plants, costing Rs. 778
erores. The reasons for awarding the
contract were, they promised to exe-
eute the work according to the time-
schedule; secondly, their requirement
af foreign personnel was less; thirdly,
the construction /equipment was al-
ready in .India and. fourthly, the

-
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foreign exchange content in their prics
was about half of that of an English
tenderer. This is the same party
which had that antecedent in regard
to the Kandla port. No enquiry about
the antecedents took place even
though the contract runs into nearly
Rs. 8 crores. The principal details of
the contract are that the contractor
is to be given an imprest money of
Rs. 30 lakhs and an advance of Rs. 12}

lakhs.

The Estimates Committee says that
since a separate firm of consultants
had been appointed exclusively for
cwvil engineering works for the rolling
mills at Rourkela, it should have been
possible for Hindustan Steel to utilise
their services in such a way as to
remove the grounds which justified
such a contract. But the Committee
forgot that Hochtief are erstwhile
partner of the consultants of Hindu-
stan Steel, At one time, he was the
consultant; at another time he became
the contractor. They immediately left
oft consultant work because they found
it pays them to become contractors!
Then, a very peculiar contract in re-
gard to some equipment is entered
into.

This peculiar contract which was
entered into was for hire of equip-
ment, ‘costing Rs. 60 lakhs when new.
But second-hand equipment was taken
and the hire charges were paid to
the extent of Rs. 75 lakhs. The Esti-
mates Committee demanded a justifica-
tion from the Government. The first
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" Then we come to the ISCON. It
was a package deal, The Estimates
Commitiee was of the opinion that in
future, we should not enter into such
package deals, because, though the
contract ran to Rs. 150 crores the
technical know how was not provided
for in it. Strangely enough, in this
contract there was an escalation clause.
Usually, the escalation clause provides
for a range of 5 per cent, but in this
case, it was I5 per cent. Why? The
‘contract with ISCONS provides for
technical services at a cost of Rs. 14
crores, but these services relate only
to preparation and submission of
drawings, samples and models in res-
pect only of plant to be procured in
India, valued at Rs. 20 crores, What
is strange is that even provision of
tables, chairs, etc. for their own offices
are put down as technical services
supposed to have been rendered, for
which they have charged us!

Let us look to bigger aspects. The
ssteel plants are going to be a huge
flop in our economy. Mr. Chairman,
I warn this House. Apart from the
first estimated capital cost of Rs 353
crores, which now stands at Rs, 439
erores, it would cost Rs. 120 crores
more for a number of items which the
experts forgot to take into considera-
tion, In calculating the cost of the
steel plants, do you know, Sir, what
were the itemg which the consultants
forgot to take into account? Cost of
townships, ore mines and quarries,
coal washeries, {fertiliser plant and
even the land on which the plants
are to be constructed were forgotten
They even forgot to take into account
their own fees. Notwithstanding that
the hon. Minister may say that this
is the final estimate, it is golng to be
much more,

With regard to the capital expendi-
ture of the plants, we are told that
the capital expenditure will be main-
tained at Rs. 300 crores and the rest of
the expenditure will be treated as loan.
Kiready they are committed to Rs. 280
-epores, So, Rs, 280 crores would be
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how much will be the steel produced
and what will be the cost of the steel
We are told that in the Rourkela,
where the capital cost will be Rs. 220
crores and more, the total production
of steel and other things will be Rs. 50
crores only per yvear. If you calculate
interest at 6 per cent on Rs. 213 crores
and even if you calculate depreciation
at 5 per cent only, between the two,
they will absorb Rs. 22 crores out of
Rs. 50 crores. So, Rs, 28 crores will
remain, out of which the wages of
workers, raw materials, transport,
township and everything will have to
be provided, It is impossible, In
other words, having invested Rs. 580
crores in three steel plants, we will
find that the yield is so low and
meagre that it will not suffice to pay
the operation costs even. This is the
position to which Parliament is being
reduced. Still, the hon. Minister says
today he wants Rs, 122 crores more.
I say, not even a counterfeit rupee
should be-given unless there is a
judicial enquiry into the whole matter.
He simply laughs at it; Rs, 122 crores
mean nothing to him, but, . . .

Shrl Nath Pai: Why do you place so
much faith in judicial ehquiries? He
will say “I disagree”, as they did In
thé casé of the Law Commission’s re-

pert.
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Shri Namshir Bharacha: He may say

What will be the cost per ton? The
Miruster says 1t is too early to
The Estimates Committee say that
experts have said that Ra 560 wll
per ton, out of which
w represent the capital
and Rs 300 direct expenditure
18 the position then 1t 1s
that our steel plants are going
economucally an unsound pro-
on and I want the hon House to
take that fact into consideration

FYERE
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Now the estimates are increasing
from day to day So today the cost
of imported steel would be definitely
1ess in compamnson to what our prices
would be, finally we will have to pay
much more than the present cost of
import steel for our steel Of course
it is a different thing if we want to
pay more in order to have our own
industry, that 18 a different thing
altogether The estimates have in
creased by leaps and bounds Onh
one glaring example I shall point out
The cost of the Rourkela rolling mull
went up from Rs 48 crores to Rs 72
crores What was the explanation?
When the Estimates Committee have
asked for an explanation for a few
months no explanation was given The
Government was inventing an expla-
nation And even when at the last
moment they gave this explanation
the explanation was totally unconvinc-
ing Rs 24 crores were added m tn
erection cost There was &n increase
of Rs 4 62 crores on account of pro-
vision for inland transportation That
13 not at all convaincing When you
lmve a contract for rolling mills do
Yyou not include even the cost of inland
transportation? It 15 an unheard of
thing Then they say that they did
not know that the cost of Indian wor-
kers would be more by Rs 2} crores
Then they say, we have purchased
spares worth Rs 4} crores What
of spares’ The railways used
keep spares enough to last for a
tury. 1 wonder whether the same
is done by the steel plants

883
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The whole thing requires a judicial
enquiry 1 say that the admunistration
of our steel plants 1s rotten from the
top to the bottom The Minister 18
too much of a gentleman to match the
cunning of the contractors who can
easily fool hum I submit that an
enquiry 1s required not only for the
contracts but for so many aspects, as
the Estimates Committee has recom-
mended The Estimates Commuttee has
rendered signal service to the country,
signal service to the tax payer and
vet not a word of the Estimates Com-
mttee report was heard in the one
hour statement which the hon Minis-
ter made at the beginming of this de-
bate Sir I submit that unless and
until a fresh enquiry 158 ordered into
all those aspects, not a single pre
should be given to this Ministry

Shri Bose (Dhanbad) The Ministry
of Steel, Mines and Fuel 1s a very im-
portant Mimistry in our Government,
particularly in the context of our
present day industrial and economc
activities The functions and res-
ponsibihities of this Minstry, as I
understand, are enormous and ever
increasing 1 magnmtude The primary
function 15 to explore, exploit and
utihze the muneral resources of the
country for the economic and indus-
tria] advancement of the country It
15 said that England rose to eminence
before any other country bécause she
discovered coal and iron ore at a very
early age and utihized them for their
advancement We in this country also
have a national plan for industral and
economic development, and the
<urcesgs of the Plan depends really
upon the success of thus Mimistry It
18 therefore natural that the public
are eager to know the vamnous works
done and proposed to be done by the
Ministry There 1s a lot of cnticism
also both from wnside and outside the
House That 1s also quite natural It
15, therefore, worthwhile for us to
examine the activities of the Minis-
trv as given in its Report, which are
quite informative and interestng Of
the two reports msued by the Minis-
try, one deals with iron and steel and
the other with mines and fuel,



expansion work at Jamshedpur, Burn-
pur and Bhadravati also has been

accomplished. Other
achievements in connection with the
steel plants, such as, coke plants,
fert{lisers, power plants, various ore
mines, water works and township et
catera are also not able accomplish-
ments. There may be lapses and
there may be criticism also but when
we take the whole thing into account
we cannot but feel proud and I per-
sonally congratulate the Miustry for
its success in achieving the targets
for production of steel which, I under-
stand, will save foreign exchange to
the extent of Rs. 80 to Rs. 100 crores
a year,

In respect of the steel plants I
remember one of the hon, friends
suggestad that all foreign experts
should be driven away and our own
men should work even though they
cemmit mistakes. Let them commit
mistakes and learn by the mistakes.
1 do not agree with that suggestion
because in high technical jobs every
eountry in the world, even the

Shri Nath Pai: They do it after
wsing the local talent available. First
use our own talent,

Shri Bese: The late Dr.

better to have foreign help as fnuch
as possible,

Shri Nath Pai: Only when it s
@szential,

Shri Boee: It is essentiml of course,
Gradually our experts will be borrow-
ed by other countries. Even now,
Nepal and other eastern countries are
borrowing our experts.

Shri Nath Pai: Shri Sukumar Sen
was sent to Budan.

Bhri Bose: Personally, I am taking
it up because I believe that I am nght
in that whenever necessary we shall

The other report dealing witlh mines
and fuel contains a lot of information
about new discoveries of coal and
other things like oil and gas et
cetera and the various types of opera-
tions undertaken for their production.
Coal, I must say, is

tant basic material for running loco-
motives, producing power, smelting
iron et cetera. Besides, it tontains
very valuable bye-products whereas
no other rival power producing
oil and nucleay
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One of my hon. friends has said
that the activity is very slow, and
there is no chance of fulfilling the
targett But I would say from
personal knowledge that in mining
operations in the beginning when the
mining is just opened, you do not get
the raising; it takes a year or two or

because the working space is very
narrow. But when all the gates and
the gallenes are open, then you get
as much raising as you like. That is
why, after a year you will get more
raising from the same mine where
you were not getting any raising at
all.

I, therefore, think that there is no
doubt at all that the target would be
fulfilled. In this connection, I read
from the newspapers that the private

special' type. We cannot make them
here or there in our country. It s
tented by some firm, and that parti-

apprehending over-production in a
few years, and in that case, they will
suffer because the coal may not be
sold in the market. That aspect also
has to be examined. I feel that it
they cannot raise the coal and they
cannot sell our coal these national
assets will be permanently destroyed
and permanently lost.

So, the production, when it goes up,
should be examined properly and
such & way that no
national asset is lost thereby.

Another achievement of the Minis-
try, as has already been pointed out,
is the Neyvelli Lignite Project, where
a power-house and a fertiliser plant
will be installed. Besides, coal bri-
quettes will be manufactured, A low-
shaft—blast furnace is also contemp-
lated to be built up there. Neyveli,
when completed, will remove the
difficulties of South India in many
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respects 1, therefore, congratulate
the Minmstry on sueceeding in this
coal project also.

18 hrs,

Lastly, I want to say something
about o1l and gas, ‘The Ministry is
working 1n this section through a com-
mission called the Oil and Natural
Gas Commission. We all know that
the Commission 15 moving from
Kashmir to Cape Comerin, and from
Assam to Jaisalmer, in search of oil
and gas underground.

Mr. Depufy-Speaker: Is the hon.
Hember concluding just mow? Or,
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would he like to take some more
time?

Shri Bose: 1 will take a few
minutes.

Seme Hon Members: No, no.
Tomorrow

Mr. Deputy-Speaker: He should
not be advised m this manner.

All rnigh He might continue
tomorrow.

18.01 hrs,

The Lok Sabha then adjourned il
Eleven of the Clock om 1
March 31, 1959/Chgitra 10, 1881

(Saka)
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